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HOUSE OF .THE PEOPLE
Monday, the 29th March, 1954

The House met at Tuwo of the Clock

IMR. DEpUTY-SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
Disrosal OF ARMY SURPLUS STORES

*1355. Sardar llukam Singh: Will
the Minister of Defence be pleased
to state:

(a) whether any furtber stores
were declared as surplus to Army
requirements to the Directorate-
General of Supplies & Disposals dur-

ing 1953-54; and

{h) what quantity of surplus stores
was cleared by the Directorate-
General of Supplies & Disposals dur-
ing this period?

The Depuly Minister of Defence
(Shri Satish Chgndra): (a) Yes.

(b) During the period from 1st
April 1953 to end January, 1954, the
Directorate General of Supplies and
Disposals disposed of 18.000 tuns (ap-
proximately) of surplus stores in addi-
tion to about 1,000 ‘B' Vehicles and
3,400 A’ Vehicles, .

Sardar Hukam BSingh: May I know
whether any quantity of unserviceable
stores or scrap was cleared by the
Defence Department itself directiy?

Shri Satish Chandra: Except for
scrap and very small quantities of
stores whose buok value may be less
than Rs. 5000 no other stores are
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diposed of directly by the Defence

Services.

Sardar Hukam Singh: May I know
whether any such stores were disposed
o¢ during this year?

Shri Satish Chandra: Nothing,
cept the scrap, as I said.

ex-

Sardar Hukam Singh: What was the
value of that scrap that was cleared
by the Defence Department through
its uwn auctioneers?

Shri Satish Chandra: 1 will require
notice for that. Scrap in all thre
ordnancs factories and ordnance
depots etc. i; disposed of by Superin-
tendents or local Commanders.
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The Deputy Minister of Home Affairs
(Shri Datar): (a) 83,

(b) 32.
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Shri Datar: In 1953 g larger number
of girls were recovered. There was a
large-scale raid and at one time a
large number of girla were recovered.
So the number is a bit larger,

ws Mfex ow ;Wi W@ A%
T wT TR R 7

Sari Datar: The same numbe:noth-
ing particular about it.

Shri Muniswamy: May I know, Sir,
what are the special effective measures
taken to prevent such crimes?

Shri Datar: Government have taken
speclal measures, first in connection
with the recovery of a Very large num-
ber of girls—they have been pruperly
placed. Attempts are made to prose-
cute as many kidnappers as possible.
A very large number of prosecutions—
as many as B82—has already been
launched.

AW Q%o QHo WEAS: T 4¢
e ¢ & N Swagw gong # I
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2
Shri Datar: I cannot follow the

question: there were some insinua-
tions, 1 gathered.

Sardar A. 8, Saigal: I shall then re-
peat it in English,
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Is it a fact that the local social
organisations are giving help for re-
tracing the kidnapped girls and minor
boys?

Shrl Datar: They are giving consid-
erable help.

Sardar A. S, Salgal: What are those
organisationg which are giving help?

Shri Datar: I have not got their
names, but g number of social workers,
especially lady social workers are giv-
ing ug very great help,

Shrimati Jayashrl: May I know the
number of girls that has not been
recovered so far?

Shri Datarc It is very difficult to
find out the exact number. but we are
trying our best to lay our hands on
as many as pussible,

NATIONAL SaviNGs DRrive

*1357. Shri Jhulan Sinha: Will the
Minister of Finamce be pleased to
state : *

(a) whether Government have re-
ceived any report from the States
about the progress of the National
Savings Drive during the year 1953-
54;

(b) whether any of the States hae
exceeded or expects to cxceed the
target fixed for the current year;

(c) whether any sum out of the
proceeds of the collection has been
allocated for local development pur-
poses to any State during this year;
and

(d) whether any of the States has
approached the Central Government
for allotment of the national saving
collections this year for development
in their areas?

The Deputy Minister of Finance
(Shri A, C. Guha): (a) No, Sir; but
monthly reports of collections are
received from the Natlonal Savings
Commissioner.

(b) The resulty will be known only
after a few month.
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(c) and (d). According to the
agreed arrangements, every State re-
ceives by way of loans the amount
callected in its area in excess of the
target fixed for it. Against collections
during 1952-53, @ sum of Rs. 2§ crores
has accrordingly been sanctioned as
loans to the States exceeding their
targets. Similar lvang will be sane-
tioned next year on ths results of
current year's collections.

Shri Jhulan Sinha: May I know how
far it is a fact thay the Government
of Bihar had approached the Central
Government for allocation as loan of
the entire amount of the National
Savings ocollection in that State for
this year for development purposes?

Shri A. C., Guha: I have no infor-
mation with me whether the Bihar
Government has asked for the entire
amount to be given as loan. 1 do not
think that even if such an application
has been received thig request can be
acceded to, because then there will
be no purpose in fixing a target for
each State.

Shri N, L. Joshi: May I know Whe-
ther the Madhya Bharat Government
has beep authorised to spend the en-
tire amount collected for the Chambal
Projeet?

Shri A. C. Guha: Some such arrange-
ment with the Madhya Bharat Govern-
ment was arrived at.

sty Wi cwTag AN R fe
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Shri A. C, Guha: The authorised
agency system s put into practice in
almost all the States. If the hon.
Member wants {2 know the collection
for each State, that question would not

arise ag a supplementary to thig jues-
tion,
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Shri L. N, Mishra: May I know the
Stateg that have exceeded the largets
in this collection?

Shri A. C. Guha: If the hon. Mem-
ber wants the figures for this year, I
am afraid the figures for this year are
not yet available and it will not be
possible to have the exact figures
till some time after the end of the
financial year,

Shri Jhulan Sinha: May I know if
the amount allocateq to Madhya
Bharat Government as loan covers
the excess over the targel fixed for
that State?

Shri A. C. Guha: That was a very
specia] case for Madhya Bharat Gov-
ernment. I think in view of the pecu-
liar position of that Government sume
exceptional arrangements were made;
that cannot be made applicable to all
the Governments, particularly of the
Part A States.

Per-Capita EXPENDITURE ON EDUCATION

*1358. Shri 8. N, Das: (a) Will the
Minister of Education be pleased to
state whether figures showing the
per-capita expenditure cn education
incurred by the Central Govern-
ment are available?

(b) If so. will Government lay a
statement therenf on the Table of
the House?

The Parliamentary Secretary to the
Minister of Education (Dr. M, M, Das):
(a) Yes, for 1952-53.

(b) The per capita expenditure in-
curred by the Central Government
during the year 1952-33 was approxi-
mately Rs. 0-23.

Shri S. N. Das: May I know whe-
ther flgures for orevious years are
available, and if so, what are thuse

figures?

Dr. MM M, Das: I am sorry the
figures regarding the per-capita ex-
penditure from the Cenitral Goveri-
ment funds prior to the yeur 1952-33
are not readily available as the ex-



1471 Oral Answers

penditure incurred by tbr oulher Cen-
tral Ministries is not readily available.
For the satisfaction oy the hon. Mem-
ber we have collect:q the figures from
the other Ministries for the vear
1952-53 and they are givem in the
reply.

Shri 8. N. Das:" May I know whether
there is any organisation in th: Centre
to calculate these figureg after receiv-
ing the figure; from the various State
Governments and if so, since when
has that organisation been functioning?

Dr. M. M. Das: The State Govern-
ment sends those figures to us and we
are 1o compile these fAgures. This is
being done by the concerned depart-
ments themselves and no separate or
additional staff ig necessary for this.

Shri Heda: May 1 know whether
the figures given by the Minister in
reply to part (b) relate to the expen-
diture by the Centre for the whole of
India or for the parts which are under
the control of the Central Govern-
ment.

- Dr. M, M., Das: [ understand that it
ig for Part A. B and C and D States.

Kumari Annie Mascarene: May I
know whether the slatewise informa-
ing the per-capita expenditure incur-
red by him are available?

Dr,. M. M. Das: I am sorrv that 1s
not with me.

Shri S, N. Das: May I know whether
the figures for various States regard-
ing the pe-capita expenditure incur-
red by him are avaliable?

Mr. Deputy-Speaker: It is the same
question in another form.

VISCOUNT  AIRCRAFTS

©1359. Shri Radha Raman: (a) Will
the Minister of Defence = be pleased
to refer to the reply given to un-
starred question No. 494 on the 17th
December, 1953 and state whether
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it is a fact that the Viscount Air-
crafts are expected here sometime
next year?

(b) What are the special features <l
these aircrafts?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) These aircrafts are powered
with Rolls-Royce Dart-Propeller-Tur-
bine engines and are capablz of under-
taking flights for longer distances ana
at greater altitudes. They provide a
greater measure of safety which is
essentially required in the carriages
of V. I, Ps, (Very Important Per-
sonnel). A standard Viscount air-
craft is equipped with 40 seaty as
against 27 in a Dokvota and 5 to 7 in
a Devon.

Ang with your permission., Sir, I
woud like to add that these aircraft,
being four-engined besides being very
much faster than the existing ones.
are safer.

Shri Radha Raman: May I know
the time by which Government ex-
pect thesa aircraft to be delivered in
India?

Bardar Majithia: The first s ex-
pected to b: here some time in the
middle of 1955, in June, I think, and
the other in September, 1955

Shri Radha Raman: May I know if
tenders were invited for these air-
craft: if so, which countries offerad
tenders, and with whom the order has
been placed?

SBarday Majithia: Tenders were not
invited because we have to check up
the performance of the aircraft avail-
able to us and select which aircraft
we have to go in for. After checking
up three or four typ2s from foreign
countries it was decided that this was
the best available, and thercfore we
went in for that.
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Shri Radha Raman: May I know if
the two Dakotas which are now in use
and which are to be replaced by !hese
Viscount aircraft shall remain in use
1il] we receive the new aircraft: and

will it be safe for the present Dakotas .

to continue till that time?

Sardar Maljithia: Yes, it is perfect-
By safc to keep these Dakotas in ser-
wice—we take no risks  with  our
BV.I.P's. They will be worfectly  ser-
Piceab ¢ till the new a.rcraft turn up
—angd c¢ven after that

lﬁwfq:méﬁmm
¢ fx dro wro dYo ¥ ¥ WY ¥ AT
maz’?

Sardar Majithia: The President, the
Prime Minister, the Minister of Defenc.
including the Minister of Defence Or-
ganisation, other Ministers of the
Central Cabinet and Deputy Ministers
of Defence, the Chief of Staff, the
Commander-in-Chief oy the Army. the
Commander-in-Chief of the Navy and
the Commander-in-Chief of the Air
Force the latlter subject to the avail-
ability of the aircraft.

Shri Radha Raman: May I know
when thig “V.LP.” start:d {o be used
in India? .

Sardar Majithia: It is difficult for
me to say when it started. but it is
an ordinary thing: V.I.F. means very
important persenage.

Dr. Ram Subhag Singh: May I
know why the other Deputy Ministers,
Ministers of State and Ministers of
Cabinet rank and the Vice-President
are excluded from thjs term? ’

Sardar Majithia: Because the num-
ber of aircraft is so very small, it
will not be possible to make them
avaiiable for all the Ministers. And
even to the othors I gave a rider at
the end, that is, subject to the avail-
ability of the aircraft. If the aircraft
are available, the Minister of Defence
Onwards get it, otherwise not. It ig
primarily meant for the two persons,
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that is the President anq the Prime
Minister,

TA) MAHAL GARDENS

#1360. Dr. Ram Subhag Singh: Will
the Minister of Education be pleascd
0 state:

(a) whether there is a proposal
that the Government of India should
take over the management of the Taj
Mahal Gardens from the Uttar Pia-
desh Government; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Dax):
(a) Yes, Sir,

(b) Where, as in this case. the
archeeological gardens form an inte-
gra] part of a monument of national
importance, it is necessary that the
Department that looks after th; monu-
ment should alsv manage the gardens.

I may add for the information of
the hon. Member that prior to 1948,
the archeeoclogical monuments and
gardens were looked after and main-
tained by the Central P.W.D. and the
Provincial TF.W.D. respectively. It
was decided in 1946, that the Depart-
ment of Arch@vlogy should resumne
direct coniro] over both the monu-
ments and the gardens. Followiug
this decision, the Delhi gardens were
taken over from the Central P.W.D.
in January, 1950 and now the Agra
gardens are tu be taken over,

Shri T. N. Singh: May I know whe-
ther the Government will refund the
amount of money spent by the UP.
Government in maintaining the gardens
for the last six or seven years?

Dr. M. M, Das: The U. P. Govern-
ment has not spent any money at ali~
on the vther hand, we have paid
them agency charges for maintaining
the gardens.

Sardar Hukam Singh: Wijll those
agency charges be refunded?

Sbri B. 8. Murthy: Moy I know
whether it is the intention of the (i~
ernment to take over all the gardems
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wherever there are any ancient monu-
ments?

Dr, M. M. Das: So far as part A
States are concerned, there is only
one garden, the Pinjore Gardens in
Punjab. The Funjab Government re-
quested the Central Government that
they should be alloweg to look after
these Gardens for which they wili not
take any agency charges at all. The
Centra) Government have givep them
permission to look after these Gardens
ang maintain them up till 1955. The
matter will be considered again in
1955. There are no other gardens
managed by State PW.D. so far as
Part A States are concerned. So far
as Part B States are concerned, there
are two gardensg in Mysore and one
in Rajasthan. Those three gardens
are at present being maintained by the
State Public Wurks Departments,

ANTHROPOLOGICAL INVESTIGATIONS

*1361. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state :

(a) whether it is a fact that an-
thropological investigations on  the
lives and social patterns of the people
of Bengal and Uttar Pradesh are being
carried out;

(b) if so, the date when th. work
began;

{¢) whether the data so far col-
lected have been tabulated; and

(d) if so, the extent of similari-
ties so far detected?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) In 1950 in Bengal and in 1953
in Uttar Pradesh.

(c) Yes.

(d) The investigations in the two
States were carried out for different
purposes. Hence no comparison is
possible.

Shri S. C. Samanta: May 1 know
what sum of money has up till now
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been spent in Bengal and Uttar Pra-
desh?

Dr. M, M, Das: Sg far these investi-
gations are concerned, in Bengal dur-
ing 1950-52, the tota] expenditure was
Rs. 12,210, and in Uttar Pradesh dur-
ing 1953 the total expenditure was Rs.
3,930.

Shri 8. C. Samanta: May 1 know
whether such experiments are being
carried out in any other parts of
India?

Dr, M. M. Das: Sir, experiments
upon social inter group tensions have
been carried vut in different parts of
the country; in Bombay under Frof.
C. N. Vakil of the Bombay University,
in Lucknow under Prof. Kali Prasad;
in Punjab under Dr. Parasram; in
Ahmedabad under Prof Kamala Chou-
dhury; in Bengal under Dr. B. S.
Guha, Director of Anthropology of the
Central Guvernment.

Shri S, C. Samanta: In view of the
fact that Government ig carrying out
anthropological investigaticns on the
lives of people and on socia] patterns,
may I know whether Government will
take care to compare these with simi-
lar facts reganding people lof other
places to find out the results?

Dr. M, M. Das: Investigationg have
been carried out ang are being carried
out in Uttar Pradesh to find out the
social patterns of communities.- I do
nvt know whether it is contemplated
by the Government to compare these
with the Benga] people. I will find
out and inform the hon. Member.

Shri N, B. Chowdhury: May I know
how it is stated that social tension is
related to social patterns?

‘Dr. M. M. Das: There is no connec-
tion between the two.

Shri Achuthan: May I know what
was the special reason for taking up
thess investigations in a particular
State without taking wup the same
throughout the country at different
places?
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Dr. M. M. Das: For the information
of the hon. Member I may say that
anthropological investigations are
being carried out and have besn carri-
ed out in different parts of the country
including Stateg in South India also.

Shrimati Renu Chakravarity: May I
know what was the reagon for taking
up this matter? Was there any com-
mittee which had pointed out the
necessity of thig social-tension exami-
nation? What was the particular
reason for this?

Dr. M. M. Das: Government was
convinced that there is a very impor-
tant fleld about social tensions in the
country where investigation should be
made. and in October, 1843 they rve-
quested all the universities vof ihe
country to set up committees to consi-
der this question. The UNESCO also
came in and the Central Government
with the co-operation of the UNESCO
set up several teams. As I have al-
teady said, under Prof. Vakil of the
Bombay University, under Prof......

Mr. Deputy-Speaker: Am I to get
along with only one question? The
hon. Minister need not repeat what
he has already said.

Shri B. S. Murthy: May [ know what
assistance 15 being given to those
persons who are engaged in anthropo-
logical gtudies?

Dr. M. M. Das: The investigations
that have been carried out by the
Anthropological department of the
Central Government......

Mr, Deputy-Speaker: Are any pri-
vate persong likely to get any help?

Dr. M. M. Das: No, except those
taken by the Anthropological depart-
ment of the Government. The other
investigations have been financed by
the UNESCO.

DecLARATION oF ASSETS BY GOVERNMENT
SERVANTS

*1362. Pandit D, N. Tiwary: Will

the Minister of Home Affairs be
pleased to state:
(a) the number of cases during

1958 and 1953 in which Government
officials furnished details of their own
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property, and of that of their near
relatives; and

(b) the number of cases in which
enquiry has been made about the
correctness or otherwise of the state-
ments?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). As statxd
in reply to Starred Question No. 322
asked by Shri V, P. Nayar on the 26th
November, 1953, the existing rales
require the officers of the Central
Government Services To submit return
ol immovable property only at the
time of their initial appointment, and
subsequently whenever fresh property
is acquired. Information regarding
the number of returns thus submiited
in 1952 and 1953 and the nuunber «f
cases in which enquiries had to be
made into such returns is not readily
available. Itgs collection will involVe
reference to all Cenfral Government
Departments and offices throughout
the country, and will take considerable
time.

Pandit D. N. Tiwary: May 1 know
whether any Government gervant has
sought permission during 1952 and
1953 for acquiring fresh property?

Shri Datar: I am not aware of this.

Pandit D. N. Tewary: May I know
whether this system of submitling re-
turns at the time of ¢ntering service is
followed while appointing Government
servanis or not?

Shri Datar: At the time when they
enter service, that is followed, Subse-
quently, thiy, is to be followed when-
ever property has to bs purchaged.

Shri V. P, Nayar: May I know whe-
ther before pensiopns of officers are
fixed and alloweq to be drawn by
officers who refire, Government insist
that they must furnish all this infor-
maflon, and may I also know whetner
in the case'of non-compliance with
these rules, Government can take any
steps to see that the officers whu were
in service in key posts have not accu-
mulated wealth by corrupt means?

Shri Datar: At the time of penston,
generally all the questions are taken
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into account. The suggestion that the
hon. Member has made will also be
considered when framing the new
rules.

Shri Muniswamy: May I know, in
furnishing details vf the properties ac-
quired b¥ near relatives, the degree
of relation up to which these state-
tments are expected to cover?

Shri V. P, Nayar: Son-in-law?

Shri Datar: The degree of relation-

ship is, very near and dependent
relationship.

Sardjr Hukam Singh: May I know
whether there were any cases where
public servants were proceedeq against
under section 161 and then it was dis-
covared that they had amassed proper-
ty beyond their means, under the Cri-
minal Law Amendment Act of 19477

Shri Datar: Whenever an enquiry
has to be made under'section 1861,
reference is made also to all these
reports and then proseculion is sanec-
tioned.

Shri L. N. Mishra: In the :tate-
ment the hon, Minister has referred to
the recommendation of the Planning
Commisgion. May 1 know whether
any step has been taken so far to
implement the recommendation of the
Planning Commission regarding re-
organisation of public services? It
any, what are they?

Shri Datar: I have already answered
the question on the flour of this House
that we have taken into account the
recommendations of the Planning
Commission and we are framing rules
for the Central Services as also the
All-India Services.

TRAINING IN FOREIGN LANGUAGES

*1364. Shri Krishnacharya Joshi:
Will the Minister of Defence be
pleased to state the number of per-
sons who qualified themselves in
foreign languages during 1953 from
the School of Foreign Languages?

The Deputy Minister of Defence
(Shri Satisk Chandra): 102
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Shri Krishnacharya Joshi: May I
know how many interpreters have
been trained in Russian and Chinese
lenguages during 19537

Shri Satish Chandra: Two in Rus-
sian and two in Chinese.

Shri Krishnacharya Joshi: What are
the main subjects that are taught?

Shrt Satish Chandra: French,
Chinese, German, Persian, Russian. It
is intended to introduce Japanese,
Tibetan and Burmese during this year.

St W TR TH § S "R
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Dr, Suresh Chandra: May I know...

Mr. Deputy-Speaker: The hon. Minis-
ter is hearing one question.

Dr. Suresh Chandra: He has already
replied.

Shri Satish Chamdra: I have said
102 in main answer to the question.

Dr, Suresh Chamndra: May I know
the qualifications required for the
teachers to teach in these languages,
and whether it is g fact that there
are teachers who do not know these
languages?
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Shri Satish Chandra: Most of the
teachers of these languages belong to
tha same country in which the parti-
cular language is spoken. Tha, is
the general position, but there might
be an exception or two.

Mr. Deputy-Speaker: How c¢an a
man who does not know a language,
teach it? It is not possible to under-
stand how there can be an exception.

Shri Satish Chandra; ] said {ihat
generally the language ig taught by a
national of the country in which that
language is spoken. In vne or two
cases, say Persian, an Indian may be
teaching that language.

Mr. Deputy-Speaker: Nol 4 man who
does not know the language?

Shri Satish Chandra: No, Sir. I
meant exception about nationality.

Shri Muniswamy; May I know
whether this school is exclusively
meant for Government employees only?

Shri Satish Chandra: Preference is
given to service personnel and other
civil servants of the Government.
Others can also join.

Dr, Suresh Chandra: May I know
how many Germans, French and
Chinese are teaching the languages in
this School?

Shri Satish Chandra: If the hon.
Member likes, ] may read out the list.

Mr. Deputy-Speaker: No, no. Some-
body who knows German must teach
German. The hon. Minister need not
reply.

RESERVE BANK BRANCH IN LONDON
*1365. Shri Gidwani: Will the Min-
ister of Finance be pleased to state:

(a) why a branch of the Reserve
Bank of India and its agency is being
rontinued in London;

{b) the nature of the work done
by it there; and

{c¢) the total yearly expenditure on
its maintenance?

The Deputy Minister of Fimance
(Shri A. C. Guha): (a) and (b). The
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Reserve Bank of India hag no agency
arrangement in London, but has a
branch there. It has been thought
necessary to have a branch at London.
The work carriedq vut by the Bank’s
London branch consists of inter alia
(i) management of the Government
of India’s Rupee Debt enfaced for
payment in London, (ii) maintaining
accounts of the High Commissioner for
India in London; (iii) work relating.
to drafts drawn on the London branch
by the Bank's offices in India, (iv)
providing remittance facilities in
favour of Indian Embassies, Guvern-
ment Delegations, Government Scho-
lars, etc.

(c) The net expenditure incurred for-
the last three years in connection with
this branch is given below: )

1950-51 Rs. 1,14,333-13-4.
1951-52 Rs. 1,37,934-8-3.
1952-53 Rs. 1,10,857-5-4. -

Shri Gidwani: Is it a fact that no
bank of identical status of any country
maintaing any branch outside its terri--
tory?

Shri A. C. Guha: I cannot say what
the practice of othe countries is. but
we have loung It necessary. The
question was considered very recently
and it has heen decided to continue
this branch in view of the work that
is being done by it.

Shri Gidwani: Thig branch was
starled during the British regime, and
I put a question whether the Bank of
England has any branch in any part
of the world outside England.

Mr. Deputy-Speaker: Ho has said
he does not know.

Shri Gidwani: Is it a fact that cer-
tain statutory deposits are maintained
by the Reserve Bank of India, Tor
the Bank of England?

Shri A. C. Guhba: Speaking subject
to correction, I do sot think there ix
any such statutory provision. How-
ever. I should like to have notice.

Sardar A. S. Salgal: I; it a fact that
even from the small cultivators of
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tobacco tax has been realised, and In
.cases where the tax has not been paid,
the properties of the persons concern-
.ed have been attached? (Laughter). I
.am sorry. I thought we were on
*S. Q. No. 1367.

Mr. Deputy-Speaker: The hon, Mem-
sber is a little in advance of the House.

Sardar Hukam Singh: Particularly
-about tobacco.

Shri T. N. Singh: May I know
-whether Government have investigated
the possibility of getting all these
-functions performed by the Imperial
‘Bank of India as their agents, and
not in terms of having a Tegular
sbranch of the Reserve Bank of India?

Shri A. C. Guha: As I have stated
_just now, only recently the Reserve
Bank considered this question, and it
has besn found necessary to continue
‘this branch. 1 cannot give any idea
as to what course we shall take in
-the future. But the question was
considered very recently. and for the
time being, the Reserve Bank has de-
.cided to continue this branch.

Topacco CULTIVATION

*1366. Shri Sanganma: Will the
Minister of Finance be pleasad to
state the area under tobacco cul-
tivation before and after the date
when the tobacco-tax wag levied In
<Orissa State?

The Deputy Minister of Finance
(Shri A. C. Guha): A statement giving
the available information is placed on
‘the Table of the House. [See Ap-
pendix 1V, annexure No. 91.] .

Sardar A. S. Saigal: Is it a fact that
even from the small cultivators of
tobacco, tobacco tax has been realised.
.and in cases where the tax has not
been paid, the properties of the per-
.sons concerned have been attached?

8hri A. C. Guha: The original ques-
tion refers only to the area under
tobacco cultivation in the State of
‘Orissa. 1 do not know whether you
‘would consider this supplementary
-question relevant.

Sardar A. S. Saigal: In many cases,
1he taxes have been realised from the
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small cultivators, and in case the tax
is not paid, their properties have been
attached.

Mr. Deputy-Speaker: The hon. Mein-
ber is making a speech in regard tv
the Finance Ministry. This is with
regard to the area under cultivation
in the State ot Orissa, bui the hon.
Member comes from Madhya Pradesh.
Moreover, this telates to the area,
while the hon. Member is asking
about the cess.

Sardar A. S. Saigal: This question
can be raised for Orssa also.

Mr. Deputy-Speaker: Unless the
area exceeds a particular limit, it is
not taxed. ’

Shri Sanganna: May I know whe-
ther the area, the yield from which is
allowed for locil consumption, is
exempted from jax?

Shri A. C. Guha: Every region has
got its own allotted quantity for
personal consumpiion, which is ex-
empted from tax. I have not got the
figures now, but I do not think there
is any area where exemption ix not
given for personal consumption.

Shri Sanganna: My question is whe-
ther any arva is being exempted from
tax, so far as local consumption iu
conrerned?

Shri A. C. Guha: The exemption is
generally given on the basis of certain
quantities, according to the habits
of the people of the locality. But I
can say in a general way that we have
been excluding rertain areas where
tobacco is sparsely grown. Small
plots of land under cultivation are
exempted, but I have not got the
figures regarding these areas with me.

Shri Sangamna: May I know th:
arens that have been exempted?

Shri K. C. Sodhia rose—

Mr. Deputy-Speaker: Yes, the hon.
Member can put his supplementary,

Shri E. C. Sodhia: I want to put
the next question.
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Mr. Deputy-Speaker: 1 thoughi the
hon. Member wanted to put a supple-
‘mentary on this, Hon, Members are
too much in advance of the times.

COMPTROLLER AND AUDITOR-GENERAL
#1367, Shri K. C. Sodhia: Will the

Minister of Fimance be pleased to
state:

(a) whether Government propose
tn bring forward a Bill regulating

the duties and powers of the Comp-
iroller and Auditor-General as con-
templated under Article 149 of the
Constitution;

(b) if so, when; and
(c) it no, the reasons fherefor?

The Deputy Minister of Finance
{Shri M. C. Shah): (a) and (b). The
matter is under consideration but it
is not possible to ray at this stage.
when a bill will be introduced in the
Parliament;

(c) Does not arise.

Shri K. C. Sodhia: Under what Act
are they being regulated now?

Shri M. C. Shah: Under an Order of
1926 as adapted by an Order of 1947.

Shr K. C. Sodhia: Have not the
duties and respensibilitics  incrensed
considerably since that date?

Shri M. C. Shah: Thore duties and
responsibilities are the same as (hose
that were being undertaken by the
Auditor-General before 1950.

Shri Joachim Alva: In view of the
extreme. pivotal importance of the
office of the Comptroller and Auditor-
General of India., have Government
satisfied ‘hemselves on two tests in
regard to the appointmen! of the
next holder of the office: (1) whe-
ther the best man was available from
all over India irrespective of seniori-
ty; and (2) whether the man was
found to be of unimpeachable charuc-
ter and integrity?

Shri M. C. Shah: I do not under-
stand how this question arises.
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Mr. Depuly-Speaker: How does this
arise?

Shri Algu Rai Shastri: It is 2 raere
lecture.

Mr. Deputy-Speaker: When a ques-
tion about {the Auditor-General comes,
then evervthing relating to the
Auditor-Gencral is asked: when a
question about tobacco comes, then
everything abhout iobaccen iz asked.

Shri 8. N. Das: In view of the fact
that in the departmental report for
1952-53 it was stated that a draft Bill
was ready and final touches were
being given to it, may I know the
reason why there is so much delay in
this matter? Have any suggestions
from the Comptroller and Auditor-
general been received with regard to
this Bill?

Shri M. C. Shah: No. Suggestions
Irom #1¢ Auditor-General have not
been received as yet. Tt was stuten
in reply to my friend, Mr. Das’s ques-
tion earlier that there were two
officers working on that. They are
discussing all these questions with
the Auditor-General and we expect
that their report after discussion with
the Auditor-General will be received
soon.

g & v & et W wg o

*ee Mwmafey 0 qar
ngwrd WY 7Z IAE A T w4

(%) w1 7¢ @x & fr 18 ooy,
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The Minister of Home Affairs and
States (Dr. Katju): (a) A tally of the
timber scantlings left behind on our

side of the river ig still in progress
and the exact extent of the loss will
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be known only after the ﬂoéting sea-
gon in June. The present guess is
that the loss is beiween 350,000 and
one lakh of scantlings.

(b) and (c). The 'answer is in the
negative.

ot vaare fag - & 78 S @A
g fF ag o fome § & e
AT A A FIIG T4 4 I79 §
a% g aiw gofe adi ?

o wrEy : Wi a% ar wfww
gW &1 qw sfaem & & 0

Mr. Deputy-Spcaker: Question No.
1369—Shri Bheekha Bhal.

Shri Datar: Is Shr_i ‘Bheekha Bhai
here, _Sir?

Mr. Deputy-Speaker: Hon. Members
will kindly get up and then say dis-
tinctly. Otherwise, I am not able to
catch them.

Shri Bheeka Bhai is absent. Next
question,

ANTI--UNTOUCHABILITY PROPAGANDA

*1370. Shri Dhusiya: Will the Min-
ister of Home Affairs be pleased to
state :

(a) whether it is a fact that the
Commissioner for Scheduled Castes
and Scheduled Tribes advised Govern-
ment to make some special publi-
city and propaganda to remove un-
touchability in the last Kumbh Mela
at Allahabad;

(b) if so, the special steps that
were taken and the amount spent in
that connection; and

(c) for how many days that work
continued there?

The Deputy Minister of Home Affairs
(SBhri Datar): (a) Yes.

(b) Intensive and wide-spread pro-
paganda against the practice of
untouchability through experienced
Bhajniks and Pracharaks, free dis-
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tribution of sixty thousand copics of
a treatise ‘Harijan Smriti' which dis-
proves the religious basix of un-
touchability; posters and pamphlets,
dramas and pictorial displays advo-
cating equal treatment for , Harijans.
inter-communal dining and gather-
ing etc. The total amount spent was
Rs. 16,557/8/-.

(¢) The publicity work con‘inucd
for 35 days from January 14. 1954,
the first bathing day of the Kumbh
Mela, till the 17th February. 1054,
Ravidas Jayanti Day. .

Shri Dhusiya: How many organisa-
tions other than those of Schedulcd
Castes and backward classes have
co-operaled and helped in this matter.
and which are they?

Shri Datar: There was general
coroperation not only from Scheduled
Caste people but from others also
in thig work.

Shri Dhusiya: May I know who
has borne these expenscs, whether
the Government or the several orga-
nisations?

Shri Datar: The Governmeni have
borne the expenses in regard to the
activities that they carried on. We
are not aware of the expense: in-
curred by other private organisa-
tions.

Shri Velayudhan:; The Minister
said that intercommunal feeding is
also one of the programmes for the
removal of untouchability. May !
know whether inter-communal
marriages is also one of the items?

Shri B, 8. Murthy: May I know
whether it is the intention of the
Government to keep this machinery
as a permaneni machinery?

Sbri Datar: This was the machinery
ot the UP. Government and when-
ever similar occasions arise, I ima-
gine, the other State Governments will
also carry on similar propaganda.

Shri B. 8. Murthy: May 1 know
whether the Government is contem-
plating having an institution for
combating the sin of untouchability
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which is very prevalent in States like
Rajasthan and PEPSU?

Shri Datar: I do not follow the-hon.
Member's suggestion.

Shri B. S. Murthy: The Constitu-
tion has nromised to remove un-
touchability and the  Government

has pledged to remove it. May I
know. whether the Governmsnt ia
trying to bring about a set of prea-
chers who will go about preachlig that
untouchability should noy be observ-
ed?

Shri Datar: Thai has to be carried
on by the State Governments. We
have set apart a sum of Rs. 50 lakhs
for propaganda against untouchability.
This will be increased nex: year and

preachers and other methods also.

will be taken into account by the
State Governments, It is for them to
carry on this work.

st A4S AT : F@ & AT GFAT
g fF a7 o arfeey faafea fear amar
dagfem fomr WY F @lar 2 2

Shri Datar: In all the languoges: so
far as the Kumba Mela was concerned.
it was in Hindi.

Traran fe gfege femg felor &
T AT BT T FIA ¥ A< fawaw
Jer &, ar 5 o « awEAT
2 ?

Shri Datar; My impression is that
already that work is being undertaken.

AVIATION SPIRIT

#1371, Shri H. N. Mukerjee: Will
the Minister of Finance be pleased to
slate :

(a) whether it is a fact that on or
about September, 1853, certain draw-
back claims on aviation spirit flied
by Messrs. Burmah Shell were
found to be not in order and an -
quiry was started by the Collectior of
Customs thereon:
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(b) whether it is a fact that some
time thereafter the claims were san-
ctioned as a special case by the Cep-
tral Board of Revenue even before
the inquiry was completed;

(c) whether it is a faclt that the
said claims have no relation to the
quantities shown in the Export Gener-
al Mahifest; and

(d) if s0, whether Government
have inquired into the matter?

The  Deputy Minister of Finance
(8hri A, C. Guha): (a) Yes, Sir.

(b) No, Sir.

(¢) The Hon'ble Member, presum-
ably, has some other claims in mind.
A statement in respect of them is plac-
ed on the Table of the House. |[See
‘Appendix IV, annexure No. #2.]

(d) Does not arise.

Shri H. N, Mukerjee: In view of the
specific directlon in the Customs [House
Manual that no drawback claim must
be paid unless the shipping bill is
shown in the Manifest, may I kuuw
what were the special circumstances
in which the Collecior of Custems
approached the Central Board of
Revenue for special relaxation regard-
ing the claims of the Burmah-Shail
Company without checking the Maui-
fest up to September 18537 \V'hat
were the specia' reasons for the Gov-
ernment to  accede to this unusual
recommendation of the Customs
Collector?

Shri A, C. Guba: This rclaxaiion
has not been done particularly in the
case of the Burmah-Shell Company.
This is allowed to all the vil exporters
from Dum Dum and in view of the
fact that the Customs authorities. are
fully satisfied by physical verifica-
tion—some officer being preseni at
the time of the oil being pumped into
the aircraft—this . Export (General
Manifest verification was not consider-
ed necessary. It bhas nol been put in
force in Calcutta for any expori of oli—
not only for the Burmah-Shell but for
others also.

Shri H. N. Mukerjee: Is it a fact
that the clerk on whose initiative in-
formatinn was sent to the Customs
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Secret Service Branch and who first
detected the difference between the
shipping bills and the Export General
Manifest was transferred for his pains?

Shri A. C. Guba: I should like to
have notice for this. I can only give
this assurance to the hon. Member that
the amount involved in the trans-
sction which he has referred to is
only Rs. 6,000 compared to Rs. 16-42
crores paid by this company only on
one item—import of petroleum in
1852-53. This amount of Rs. 6,000 must
be considered very insignificant and
the Company has also
there was some error on the part of
its officers and has agreed to pay this
amount.

Shri H. N. Mukerjee: May I know it
the Customs Secret Service Branch
made an enquiry which elicited
serious findings regarding high-rank-
ing officers in relation to this com-
pany and also that the money involved

was in the neighbourhood of Rs. 15
Jakhs?

Shri A. C. Guha: The money In-
volved was not only on this trans-
ection but on other cases also. I have
placed a statement. The money in-
volved is now Rs. 5 lakhs.

Shri H. N. Mukerjee: What about
the enguiry? Will the results be
placed on the Table of the House?

Shri A. C. Guha: I do not know to
what particular enquiry the hon. Mem-
ber refers. If he kindly gives details,
I will see what can be done.

Mr. Deputy-Speaker: The enquiry
by the secret police, that is what the
hon., Member refers to.

Shri A, C. Guha: I am afraid the
secret police investigation report can-
nnt be placed on the Table of the
House,

Mr. Deputy-Speaker: Regarding the
next question, I have received intima-
tion that the hon. Member would like
it to be put by some other Member.
T wlil come to that question at the
end.
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EX-CRIMINAL TRIBES AND BACKWARD
CrLAsses WeLFARE FunD

*1373. Shri Ragburamaish: Will
the Minister of Home Affairs bc
pleased to State:

(a) whether any amounts have been
aliotted to the Andhra State from (i)
the Ex-Criminal Tribes Welfare Fund;
(ii) the Fund for the Welfare uf other
Backward Classes, for the current
year; and

(b) if so, the total amount sc ale
lotted?

The Deputy Minister of Ilome
Affairs (Shri Datar): (a) and (b).
Yes; (i) Rs. 1,50,000 for the welfare
of Ex-Criminal Tribes and (ii)
Rs. 50,000 for the welfare of other
Backward Classes. Since, however. the
Schemes pertaining to the welfare of
Ex-Criminal Tribes were received
very late in the year from the State
Government. only a sum of Rs. 10,300
could be sanctioned. The Schemes re-
lating to other Backward Classes huve
not been received so far. No funds
have, therefore, been sanctioned

Shri Muniswamy: May I know
whether unofficial bodies have been
recognised by Government for dis-
bursement of these amounts?

Shri Datar: That is for the State
Government to do. We have suggested
to them that as far as possible the
work should be carried on by non-
official agents.

Shri Velayudhan: May 1 know
whether the Central Government is
directly spending any amounts for the
backward classes’ organisations?

Shri Datar: So far as the Central
Government is concerned, it had set
apart Rs. 20 lakhs for the backward
classes, and a very large proportion
of the amount has already heen spent.

Shrimati Kamlendu Mati Shah: May
I know what amount has been set
apart for the hill tribes or backward
classes of the U.P.?

Shri Datar: So far as the hill tribes
are concerned, they would either come
under Scheduled Tribes or backward
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classes and it is for the U.P. Govern-
ment to settle that question.

Mr, Deputy-Speaker: From Andhra
the question seems to shift to the
U.Pp.!

Shri B. S§. Murthy: Now that the
Central Government has nothing to do
with private agencies carrying on re-
clamation work of the ex-Criminal
Tribes, what steps do the Central
Government propose to take, if, for
instance, a State does not take interest
in the welfare of the Tribes, like the
Andhra State which has refused to
take such interest?

Shri Datar: It is a State which has
recently come into existence and it is
quite likely that in the next year they
would recognise private agencies for
the purpose, but if they do not do,
then we shall consider the question
and recognise some all-India associa-
tion for the purpose.

Shri Nanadas: In view of the fact
that the Andhra State has come into
existence only on the Ist October, may
1 know whether these funds sanctioned
would be added on to the next year's
budget?

Shri Datar: We have got separate
funds for next year, but our difficulty
is that all the money is not properly
laken possession of by the State Gov-
ernment and they do not send in their
schemes In time.

Mr. Deputy-Speaker: The hon. Mem-
ber wants to know if the amount that
is not spent out of the allotted amount
by the Andhra State will be allowed
to be carried over by them for this
Purpose next year.

Shri Datar: Technically, the amount
will not be carried over, it will lapse.
The question will, however, be taken
into account in the next year's budget
allotment.

FLAG Day FunD

*1374. Dr. Natabar Pamdey: Will the
r=_l\tliuis;ter of Defence be picased to
ate :

(a) whether the amount collected
on Flag Day in 1952 has been duly °
Spent; and
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(b) if so, what amount was utilis--
ed for the benefit of ex-servicemen.
and on amenities for serving person-
nel?

The Deputy Minister of Defence
(Sardar Majithia): (a) The 1952
collections have been disbursed. and
will be spent in the course of this
year.

(b) Rs, 5.45,186 have been ear--
marked for the benefit of ex-service-
men. and Rs. 198,000 for serving
persnnnel.

GoLD PRICES

*1375. Shri P. C. Bose: Will the
Minister of Finance be pleased to re-
fer to the answer to starred question.
No. 885 asked on the 10th March, 1054
and state:

(a) the difference in the brices of-
zold in India and in the foreign-nc-
~upied territories in India; and

(b) the international price of gold’
as compared with that in India?

The Deputy Minister of Finance-
(Shri A. C. Guha): (a) A statement
giving the latest available price of
gold in India and foreign occupied
territories in India is laid on the Table.
[See Appendix IV, annexure No. 94.}

(b) The international official price-
nf gold is $35 an ounce equal to
Rs. 62/8/- per tola,

Shri P. C. Bose: I find from the-
statement that the difference in the-
price of gold as between the foreign
possessions in India like Goa eti., and.
the Indian cities like. Bombay unc
Calcutta is about Rs. 16 per tola. Has
any enquiry peen held by the Govern-
ment of India why so much difference
exists?

Shri A. C. Guha: This difference of
Rs. 16 exists only in the case of Goa.
In the French possessions the price is.
almost the same—in fact it is higher
in the case of Pondicherry. The pre-
vailing prices are; Bombay Rs. 88/12/-;
Calcutta Rs. 89; Pondicherry Rs. 92/8;.
Karaikal Rs. 89; Mahe Rs. 89/8. I do-
not know what enquiry Government
can make in this matter.
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Assam Unsan AReas TenaANcy BILL

#1377. Shri K, P. Tripathi: Will the
Minister of Home Affairs be pleased
to refer to the reply to starred ques-
tion No. 795 asked on the 9th Decem-
.ber, 1853 and state:

(a) whether tne meeting between
the representatives of Assam Govern-
ment and the Government of India
with regard to the Assam Urban
.Aregs Tenancy Bill' has since fiken
place; and

(b) if so. what was the decision at
the meeting?

The Deputy Minijster of Home
Affairs (Shri Datar): (a) Yes.

(b) No final decision has been
arrived at. But the matter is under
further examination by the Govern-
meni of India in the light of the dis-
-cussions that took place.

Shri K. P. Tripathl;: Am I to under-
stand that no decision at all was taken
al the meeting?

Shri Datar: I may point out to the
hon, Member that a Minister from
Assam had come and there was a dis-
.cussion regarding the objections that
we had raised. Now there has becn an
agreement, but the Assam Govern-
ment. or the Minister concerned,
-desires that we might draft a Bill
We have requested the Law Minisiry
to draft the Bill. That will be sent to
‘the Assam Government.

Shri K. P. Tripathi: May I know
how long it will take to draft the Bill
-and send it?

Shri Datar: We propose {o do it as
~early as possible—say. in the course
of a month.

Shri K. P. Tripathi: May I ‘tnow
‘for how long this matter has been
pending with the Governmeni of
India—three or four years?

Shri Datar: No. it has been pending
for the last four or five months.

Shri K. P. Tripathl: Are Govern-
ment aware of the great feeling which
obtains in Assam with regard to this
. Bill?
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Shri Datar: Governmen: are &swiire
of the urgency of the Bill. Therefore,
they are taking all steps to oxpedite
this.

COMPENSATION TO  DEPENDENTS OF
CAPT. NAM JoSHI

*1378. Shri T. B. Vittal Rao: Will the
Minister of Defence be pleased to state
the total amount of compensation paid
to the dependents of late Capt. Nam
Joshi who was killed in the air crash
at Bangalore during December 19537

The Deputy Minister of Defence
(Sardar Majithia): The total amount
payable by the Hindustan Aircraft
Ltd.,, to the Legal heirs of late
Captain Namjoshi is Rs. 59.389 which
includes Insurance compensation of
Rs. 50.000. The amount will be paid
on receipt of a succession certificate
or other appropriate documents which
Mrs. Namjoshi has been requested by
the Company to furnish.

Shri T. B. Vittal Rao: In view of
the services rendered by the late
Captain Namjoshl in the develorment
of aircraft carrier, as also in the train-
ing of pilots, do Government propose
to pay anything extra?

Sardar Majithia: T am not aware of
the development of aircraft carvier.

So far as the training of rilcls is
concerned, he was a Pilot Instructor
under Civil Aviation and the Defence
Ministry has- nothing to do with it.
He entered the service of the Hindu-
stan  Alrcralt—which as the [louse

"knows is again a public limited com-

pany—only about a year ago. It was
actually on the 19th June 1952 that
he entered the service of that rome
pany. In view of this and in view of
the  insurance  compensation  of
Rs. 50,000 the premium for which was
paid by the Hindustan Aircraft we
consider it adequate compensaticn.

ARMED FORCES RECRUITING ORGANISATION

*1379. Sardar Hukam Singh: (a»
Will the Minister of Defence be pleases
to state wHich Head Offices and Suh-
OfMces were closed in the re-organisa-
tion of the Recruiting Organisatioa of

* the Army AQuring 1953-547
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(b) Were any entirely new Head
Offices or Sub-Offices opened at any
places during that year?

The Deputy Minister of Declence
(Sardar Majithia): (z) None.

(b) No.

Sardar A. 8. Saigal: May I know
before and after the reorganisation of
the recruiting organisutions, what was
the recruitment?

Sardar Majithia: I have got the
figures. The average monthly recruit-
ment before the reorganisation for all
the centres was 2,961 and the average
meonthly recruitment after the re-
organisation is 3,624, showing an
increase.

Sardar A. 8, Salgal: May I know
how much amount was saved after
the reorganisation was introdured?

Sardar Majithia: The amount saved
annually is Rs. 1,82,460.
Y1 Yy (Wwe wwv)
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Shri Muniswamy: May I know how

many firms are manufacturing these
solar cookers in our country?

Shri K. D. Malaviya: One firm is
already manufacturing and the other
is about to start or might have started.

Shri B. S. Murthy: May 1 know
whether there is any patent and it so,
which company has it?

Shri K. D, Malaviya: The patent has
been taken by the Council of Scienti-
fic and Industrial Research and it has
been sold out under certain conditions
to one firm in Bombay and perhaps
to another firm in Calcutta.

Shri Dabhi: May I know the present
selling price of this cooker and
whether these cookers can bake

chapatis?
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Mr. Deputy-Speaker: How can a
cooker make chapatis?

Shrl K. D. Malaviya: The seliing
price of the cooker has been reduced
by the present manufacture*s to Rs. 69
per cooker. As to the -ooking of
chapatis it depends upon tee efficiency
of the cooker and the cook.
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Shri N. L. Joshii May I know
whether agencies for selling these
cookers have been established in India
and other places?

Bhri K. D. Malaviya: One is in Delhi
as I just mentioned, namely, the Solar
Cooker Distributors. I do not know
about the others because sales are
organised by the producers.

Shri Dabhi: The hon. Minister men-
tioned about the efficlency of this
cooker. I would like to know the
highest efficlency of this cooker.

Shri K. D, Malaviya: I do not know
what the hon. Member means when
he refers to the highest efficiency but
if he refers to temperature attained
by the cooker which has been pro-
duced by Devi Dayal Sons, perhaps it
has come up to 300 candle power.

Shrl Sarangadhar Das: May I know
‘if this cooker can be utilised during
the monsoon months?

Shri K. D. Malaviya: Obviously not.

WRITTEN ANSWEFRS TO QUESTIONS

MBCHANICAL ENGINEERING RESBARCH
INSTITUTE
*1363. Bhri M, E. Krishna: Wil
the Minister ot Natural Resources
and Scientific Research be pleased to
state :

(a) whether it is a fact that Gov-
ermment propose to start a Central
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Mechanical
Institute; and

Enginering Research

(b) if sv, how long it will take
for Government to establish this
Institute?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Agad): (a) Yes,
Sir.

(b) A Planning Committee is being
set up by the Council of Seientific and
Industrial Research to draw up detail-
ed plans for the Institute which will
concern fitself with mechanical gadgets
and implements for cottage industry
and agriculture.

REPRESENTATION IN SERVICES OF SCHEDULED
CAsTES AND TRIBES

*1369. Shri Bheekha Bhal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Commissioner for Scheduled Castes
and Tribes has not been able to col-
lect amg present jn his report the
actual number of employees belong-
ing to the Scheduleq Tribes and
Castes recruited in different cadres
of services after the Constitution came
into effect; and

(b) it so, whether Government pro-
pose to collect the information State-
wise for the third report?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Hitherto, in-
formation chowing only the percent-
age of Scheduled Castes and Sche-
duled Tribes employed in wvarlous’
Government offices has been included
in the reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes. Howaver, in future it is pro-
posed to show the actual numbers also,

(b) Yes.

NETA;l SuBAsH VIDYA NIKETAN

*1372. Bhri Dasaratha Deb: Wil
the Minister of Education be pleased
to state:

(a) the reasons for setting up an
ad hoc committee over the Netajl
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Subash Vidya Niketan at Agartala
in Tripura.

(b) whether Government have re-
ceived any representation protesting
against this action; and

(¢) the steps Government propose

to take in the matter?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Arnd): (a) to (c¢).
An ad hoc Committee was appointed

in place of the old Managing Ccm-

mittee by the Board of Becondary
Education, West Bengal, on account of
certain alleged irregularities, but the
Managing Committee have made an
application before the Calcutta High
Court and the matter is sub judice. It
is understood that a representation has
also been made to the State Govarn-
ment.

INCOME-TAX (RAJASTHAN)

*1376. Shri Balwant Sinha Mehta:
Will the Mimister of Finance be pleas-
ed to state the amount realised from
the levy of income-tax in Rajasthan in
11;350-51, 1852-53 and 1853-54 respective-

?

The Deputy Minister of Finance
(Shri M. C. Shah):

Year
1950-51 10,14.000
1952-53 ... 064,09,000
1953-54 51,85,000

(upto February 19F4)

INTERNATIONAL ART EXHIBITION

*1381. Dr. Ram Subhag Singh: Will
the Minister of EduecatioR be pleased
to state:

(a) wheflier any International Art
Exhibition was held in India in 1853-54;

(b) it so, when and where;

(c) how many countries participat-
ed in the Exhibition;

(d) whefher any help was rendered
to the exhibition By Government; and

(e) if so, what?
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The Minister of Educatien and
Natural Resources and Scientific
Resources (Maulana Aszad): (a) Yes,
Sir. The second International Contem-
porary Art Exhibition was organised
by the All India Arts and Crafts
Society, New Delhi.

(b) It was inaugurated in New Delhi
on the 5th May, 1953. Thereafter it
was shown st Calcutta, Patna, Kan-
pur, Hyderabad and Bombay. It is
now being shown at Amritsar.

(c) Twenty-seven cnuntries.

(d) and (e). No financia! assistance
was given by the Government but a
concession of half the public tariff
rates for the carriage of the exhibits
from place to place, and a concession
in the fare of the tw- representatives
of the Society accompanying tire exhi~
bition was given. The exhibits from
outside were also exempted from pay-
ment of customs duty on condition
that they would be re-exported within
six months of their import or such ex-
tended period as may be granted by
the Government.

SELCTION OF CANDIDATES FOR BPECIALISED
Posts

*1382, Shri 8. C. Samanta: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it ig a fact that candi-
dates are not coming forward for some
highly technical or specialised posts in
spite of repeated advertisements;

(b) the names of the “highly techni-
cal or specialised posts” that were
filleqd up in 1853 through the U.P.S.C.;

(c) the number of such posts which
have been filled up; and

(d) the number, if any, which still
require to be filled up?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) The names nf such posts for
which the Union Public Service Com-
mission attempted to obtain suitable
recruits during 1853 are contained in
a statement placed nn the Table of
the House [See Appendix IV, an-
nexure No. 94.1
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(c) Of these, 29
filled.

post¢ have been

(d) Remaining 24 posts have still
to be fllled.

DOLLAR PURCHASE FROM INTERNATIONAL
MoNeTARY FUuND

*1383. Shri K. C. Sodhia: Will the
Minister of Fimance be pleased to
state:

(a) the total amount of service
charges in connection with the pur-
chase of dollars from the International
Monetary Fund during 1952-53; and

(b) the agency which performs this
work?

The Minister of Firance (Shri C. D.
Deshmukh): (a) No service charges
were paid. But a sum of $516,029
(Rs. 172,31,740) was pald as interest
during 1952-33.

(b) The gayment is made by Guv-
ernment direct to the Fund.
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The Minister of Education and
Natoral Resources and Solentific
Rebearch (Maulana Asad): (a) 22

(b) Rs. 45,000 was sanclioned for
this purpose. No information is yet
available regarding ihe aciual experdi-
wre.
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LBarsraTioN on HaBrtuar OFrENDERS

*1386. Sardar Hukam Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether all the States have
enacted measureg to deal with
habitual oftenders; and

(b) whether any uniform Model
Measure has been framed for the
Siates to follow in this regard?

The Minister of Home Affairs and
States (Dr. Katjn;: (a) Bombay,
Madras, Rajasthan, Pu..jab, Saurashtra,
Bhopal, Mysore, Uttax Fiadesh, and
Orissa have enacted measures to deal
with habitual offenders. The Madras
Restriction of Offenders Aclt has been
extended to Delhi a1y Ajmer Stutcs.
PEPSU, Bihar, Madnya BLarat and
Hyderabad have Iintroduged such
measures in their State Legislatures.
West Bengal are taking sieps to enact
such a measure. The remaining States
have taken no steps lo euact sush a
measure as they do nol cunsider it
necessary.

(b) Yes. The draft Bill has been
circulated to the States for their views.
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The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) and

(b). The prospecting for gold in a .

strip of land measuring about 40 miles
in length and approximately 1 mile
in width in Champua sub-division of
Keonjhar District in Orissa is being
carried out by the Indian Bureau of
Mines. The prospecting was started in
July, 1953 and is in progress. The
results of Manual washing of the rock
material have so far established an
incidence of 3 to 4 grains per ton.
These results are reported to be en-
couraging and it is expected that with
improved methods of washing the
recovery of gold may improve.

EpucaTiON OFFICES AT NAIROBI

*1388. Shri K. C. Sodhia: (a) Will
the Minister of Edncation be pleased
to state whether Education Sections
have been opened in the Indian Com-
mission at Nairobi and in the Embassy
at Bonn, and if so, when?

(b) What is the annual expenditure
of each and what Is the number of
students whose interests are looked
after by them?

(c) What is the total number of
Indian students at both these places
at present?

The Minister of Education and
Natural Resources and Scientific

Research (Maulana Azad): (a) VYes.

The Education Section in the Indian
Commission, Nairobi, was opened In
February, 1953, while the Education
Section in the Embassy of India, Bonn,
was opened in May, 1953.

(b) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 95.]

‘(¢) There are no Indian students in
British East Africa, while the number
of Indian students in the West Ger-
many is about 200.

LITERARY WORKSHOP, MYSORE

275. Shri N, Rachiah; Will the Minis-
ter of Education be pleased to stale
what is the expenditure incurred on
the literary workshop In Mysore dur-
ing February, 19547
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Written Answers 1506

The Minister of Education and
Natural Resources and Secientifie
Research (Maulana Azad): Rs, 12,500
(approximately).

HINDUSTAN AIRCRAPT LTD.

276. Shri V. P, Nayar: Wil the
Minister of Defence be pleased to lay
on the table of the House a Statement
as on 15th January 1954 showing (i)
the total number of employeeg in the
Hindustan Aircraft Limited, Banga-
lore, with a break up for casual and
regular employees, (il) the number of
employees grade-wise or category-wise
in the Aircraft, and Railcoach
establishments and (lil) the number
of employeeg getting basic wages of
Rs. 2 or below? .

The Minister of Defence Organisa-
tions (Shri Tyagi): A statement is
laid on the Table of the House. [See
Appendix IV, annexure No. 96.]

VOLUNTARY SOCIAL ORGANISATIONS

277, Shri B. K. Das: Will the Minijs-
ter of Education be pleased to state;

(a) what is the allotment for ex-
penditure in different years out of the
provision of Rs. 4 crores made in the
Plan for rendering assistance to
voluntary social drganisatins;

(b) what amounts were spent dur-
ing the past two years of the Plan
period; and

(c) what amounts have been
budgeted for (i) the existing activities
of social service; (il) developing new
programmes; and (iil) carrying out
pilot projects?

The Minister of Education and
Natural Resources and Sclentific
Research (Maulanas Azad): (a) There
is a provision of Rs. 25,00,000 for the
year 1853-54, and a sum of
Rs. 1,50,00,000 has been proposed in
the budget for 1954-55 for Social Wel-
fare.

(b) Nil. The Social Welfare Board
set up specifically for the purpose has
started functioning from this year.

(c) This question of the distribu-
tion of funds for wvarious types of
activities has been examined by the
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Board very recently and out of the
total amount available for the next
two years, the following tentative dis-
tribution has been made:—

(i) and (if). Direct grant in aid
to wvoluntary social welfare
organisations to maintain pro-
per standards and expand
their programme of work in-
cluding grants to private
Training Institutions for train-
ing welfare workers

Rs. 2-45 crores.
(1i1) Welfare Exten-
sion Projects ... Rs. 1:25 crores.

PostaL CENSORSHIP IN MANIPUR

278. Sbri Rishang Keishing: Will
the Minister of States be pleased to
state:

(a) whether it is a fact that the
Criminal Investigation Departments in
Manipur have been heavily censoring
all the incoming and outgoing letters
to and from Manipur for the pasi
four or flve years; and

(b) if so, the reasons why censoring
of letters is still required in Manipur?

The Minister of Home Affairs and
States (Dr. Katju): (a) No.

(b) Does not arise.
U. P.S. C.

279. Skrl K. C. Sodhia: Will the
Minister of Home Affairs be plea:e:d
to state the total amount spent by the
Union Public Servize Commission as
advertisement charges and as re-
muneration to examiners during 1851-
52 and 1952-537

The Minister of Home Affairs and
States (Dr. Katju): The Union Public
Service Commission has been requesi-
ed to furnish the information which
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will bep placed on the Tsble af the
House as sqon as available.
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The Minister of Education and
Natural Resources and Sclentific
Research (Maulana Azad): (a)
Rs. 20,500.

(b) A statement is lald on the Table
of the House. [See Appendix IV, an-
nexure No. 97.]

SMUGGLING

281. Shri L. Jogeswar Bingh: Will
the Minister of Finance be pleased to
state: '

(a) the itemns of smuggled goods su
far detected during 1953-54 at Ledo
Morch and Churachondpur on  the
Indo-Burma frontier;

(b) the total value of the smuggled
goods; ang

(c) how they were disposed of?

The Deputy Minister of Fimance
(8hri A, O, Guha): (a) to (¢). The
information is being collected and will
be placed on the Table of the House

—— —
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HOUSE OF THE PEOPLE

Monday, 29th March, 1954

The House met at Two aof the Clock
[Mr. DIPU:H-SPME in the Chair.]
QUESTIONS AND ANSWERS
(See Part I)

3 p.M.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ARRANGEMENTS ON THE OCCABION OF
THE I.A.F. Exercises oN 28TH MAaRCH
1954.

Mr, Deputy-Speaker. I have re-
ceived three notices ralating to
“jamming of traffic” and “want of
facilities” in connection with the LA.F.
exercises yesterday. Mr. Gopalan
has given notice under rule 215 to
call the attentlon of the Defence
Minister. A number of other bon.
Members have also given notice re-
lating to the same matter, and they
want an opportunity to discuss. An-
other hon. Member, Mr. N. R. Naidu
has given a similar notice under rule
215 tp the effect that the arrange-
ments have been inadequate and so on.
Mr. Gopalan.

Shri A, K. Gopalan (Cannanore):
Under rule 215 I beg to ca'l attention

of the Defence Minister to the follow-
ing matter of public importance and

163 P.S.D.

3392

I request that he may make a state-
ment thereon:

“The failure of the Government
of India to take adequate steps for
the health, as proper steps were
not taken for drinking water, and
safety of the tens of thousands of
people who visited the Tilpat
Range yesterday to witness the
exercise of the LAF. and in allow-
ing an unprecedented traffic jam
for hours inconveniencing the
public very much”,

Shri N, O, Chatterjee (Hoogly): As
under rule 215 there is no debate at
all allowed, may I request you, Sir, to
give us amr opportunity to discuss the
matter under rule 212 so that we can
have a short discussion, having regard
to the appalling breakdown?

Mr. Deputy-Speaker: The hon. Mem-
ber is starting a debate without get-
ting my permission. Let us have
under rule 215 a statement, Then,
it it is necessary, let us consider the
other matter.

The other notices are also of a
similar nature.

Shri Bansal (Jhajjar Rewari): As
You are aware, Sir, a number of short
notice questions have also been tabled
on this. I want to know which will
have precedence—the short notice
questions or these notices . of motions.

Mr, Deputy-Speaker: Notice of the
motion was given first. Mr. Gopalan's
motion came the earliest. Further, it
is a motion. The short notice questions
have not yet been admitted. There-
fore this will take precedence.

I would ask the Defence Minister if
he has to say anything on this matter.
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The Prime Minister and Minister
of External Affairs and Defence (Shri
Jawaharlal Nehrn): We all know, Sir,
that yesterday there was a tremen-
dous traffic jam, and we know odd
facts about it. Many Members may
themselves have experienced it. But
I confess that I do not quite know
what Is sought to be discussed and
how any discussion will be profitable.
Undoubtedly this matter should be
gone into, that is by experts and
others. The real reason is, obviously,
that the number of people who wanted
to go there was far in excess of either
the expectations or of the capacity
of the roads the single road or one or
two roads that go there. It is quite
possible, it might be somewhat better
perhaps with experience, but I do not
think that any amount of experience
or organisation can improve it, except
bhuilding one or two roads.

Shri 8. 8. More (Sholapur): Why
should there have been so many
invitees?

Shri Jawaharlal Nehru: It is not the
invitees.. ...

Mr. Deputy-Speaker: I will just say
this. Under this rule it is not that
there should be a debate. It is ‘draw-
ing attention’, which has been done by
the hon. Member who gave notice.
The Minister in charge may, if he likes
make a brief statement now or ask for
time to make a statement at a later
date regarding the measures adopted
etc. If he has not got the facts he may
ask for time till tomorrow or day after
tomorrow to place those facts. Or,
if immediately he wants to make a
statement he may do so.

Shri Jawaharlal Nehru: Sir, I would
gladly place such facts as I can gather
betore this House. I have seen thig
notice only about ten minutes ago and
therefore I cannot say anything now.
But apart from my making a state-
ment—if it so pleases you, Sir, two or
three days later Ishalldo that—I con-
fess there are certain facts which are
obvious. One is the Inconveniemce
caused tp a8 large number of people,
including the Air Marshal himself,
who is in charge, who could not Tqget
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there in time. An hon, Member asked

why people were invited in such large
numbers, but it is not the people who
were invited, who created the jam,
but the uninvited people,

Some Hon. Members: No, no.

Shri Jawaharlal Nehru: Hon, Mem-
bers can see that if as is estimated,
rather accurately, that three hundred
thousands people were there, and
about one hundred thousand people
were on the roads, well four hundred
thousand people were not invited;
only some thousands were invited,

Shri A, K. Gopalan: Was there not
a public invitation?

Shri Jawaharial Nehru;: Hon. Mem-
ber is right that the public was, moral-
ly speaking, asked to come; that is
true, and the public came In very
large numbers, There being only one
single road and one or two other odd
roads, it resulted in an absolute,
hundred per cent jam, It might have
been improved, no doubt, possibly—
I cannot say—probably it will be
better, but I do not think this is a
matter which can be discussed pro-
fitably in the House. This is a matter

Which should be gone into by experts
and others.

Shri 8. B. More: Experts managed
the whole affair,

Shri Jawaharlal Nehru: I can have
no objection if the House wants to
spend its time in discussing it, but I
do not see how it can be discussed.

Mr. Deputy-Speaker: Under the
Rules there is no discussion......

Shri Jawaharlal Nehru: I under-
stand, Sir, and, as I sald, I am pre-
pared to place such facts that I can
gather, before the House, after two or
three days.

Mr. Deputy-Speaker: It is not a
question of sp much jamming only;
from about 7:30 to 2-30 people were
not able to go. One. cannot say whe-
ther they were all invited, except in
a general manner, People could not
move forward or backward and there
Wwere a large number of children who
could not get water., These are all
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for the future, that there may be some
better  arrangements. The hon.
Minister will look into this matter
and make whatever information he
could gather available to the House.
under rule 215 no discussion or debate
is called for. Therefore, in addition
to whatever the -‘hon. Minister has
saig just now in reply, if he wants
to ' make any more matters clear, he
may do so in two or three days.

Shri 8. §. More: What happens to
our request to have two hours’ discus-
sion in this matter?

Mr. Deputy-Speaker: Nobody has
asked for any discussion.

Shri 8. 8, More: I think all sections
of this House want a discussion, and
further I want to make a request that
the short notice questions which have
been tabled by so many Members
may also be taken up with it so that
we may have a complete picture

Mr. Deputy-Speaker; All short
notice questlons with the other Motion
for discussion will be forwarded to the
Defence Minister so that a consoli-
dated statement if necessary, may be
made.

The Minister of Defence Organisa-
tlon (Shri Tyagl): Not the Home
Minister?

Mr. Deputy-Speaker: The Defence
Minister is also concerned,

Shri Bansal: Sir, just now you said
that the notice for discussion from
Shri Gopalan was received earlier, T
myself came to office at flve minutes
to ten and there was no one there. 1
want to know whether Shri Gopalan
has some other door by which he hus
access to you.

Shri A. K. Gopalan: I went to the
Deputy-Speaker’s house—that is the
‘door’!

Mr. Deputy-Speaker: Mr. Gopalan
gave me his Motion earlier than the
others. Dr. Sinha gave me his notice
of Motion a few minutes later.

Dr, 8. N, Sinha (Saran East): No,
Sir, I gave my Motion first.

Mr. Deputy-Speaker: At the time I

came out from inside my house, both
of them, Shri Gopalan and Dr. Sinha,

were there, one with the Adjourmment
Motion and the other with the Motior.
for discussion. So far as Dr. Sinha's
Motion is concerned, it is a request
for fixing a couple of hours for discus-
sion. The other was for Adjournment
Motion, or Motion for immediate
statement, therefore, that will have
precedence., The other Motion I will
consider, but that will _be done only
after the hon. Defence Minister has
placed such of the materials as he
thinks proper or is able to gather
later on, before the House; but now 1
have adjourned it.

Shri Vallatharas (Pudukkottai): Sir,
in view of the......

Mr. Deputy-Speaker: Order, order.
No oral representation is allowed., I
have not got any such notice.

Shri Vallatharas: It is for. your
decision,.......

Mr, Deputy-Speaker: There is no
more decision; I have adjourned it.

LEAVE OF ABSENCE

RECOMMENDATION OF THE COMMITTEE
ON ABSENCE OF MEMBERS FROM THE
SITTINGS OF THE HOUSE

Mr. Deputy-Speaker: The Com-
mittee in its first Report has recom-
mended that leave of absence be grant-
ed in respect of Shri Biren Dutt, Dr.
M. V. Gangadhara Siva, Shrl Sadath
Ali Khan and Shri A. V. Thomas for
the period indicated in the report.

The Members are being Informed
accordingly.

DEMANDS FOR GRANTS—contd.
Demanp No. 17—MiNistaRy oF Epvu-
CATION
DeManp No. 18—ARCHAEOLOGY
Demanp No. 19—OTHER SCIENTIFIC
DePARTMENTS

DeEManp No. 20—EpucaTioN
DEMAND No. 21—MIsCELLANEOUS

DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF EDUCATION.

Mr. Deputy-Speaker: The House will
now continue discussion on the
Demands for Grants in respect of the
Ministry of Education.
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Bhri 8. 8. More (Sholapur): What
is the meaning of that word? We are
not able to follow.

Mr. Deputy-Speaker: What is the
complaint of the hon. Member?
(Interruptions.)

iy e ey o] Ul

ool e U bk
i A e SR 2 Wy
O Sy & b &y e S
e B e & edd



3405 Demands for Grants

[ ofif Wby ]

o oS e i e eyl
W tee ol @ W e e @y
A - g e b 2
I & o «q o & ey
ot Nl oy -2 g U
Uy Kl ] o Whe oy &
-a YUK . Yy dru-"b-’)‘i
shel y2 B (] fLepe Sy
S Jolg Ul @ ape - & iy
i ol o SR e
e w5 o (el e S A
Ukt e - D ¢ K2
G slayt JRasis & Uty

(Interruptions.) oy,

Mr. Deputy-Speaker: All that I am
appealing to hon. Members is that
there should be no interruptions in
the middle. If the hon. Member who
was on his legs takes exception 10
any particular word or phrase, as
unparliamentary, I would likke to
know what exactly it is. If there is
nothing of that kind, 1 shall ask the
hon. Minister to proceed.

Bhrl 8. 8 More: Our diffculty s
that we cannot follow that werd.
(Interruptions).

Skri Tamden: Atk the Prime Minis-

ter what the meaning of that word
is.

Shri V. G. Deshpande (Guna): On
a point of order. Neither has the
Chair nor have we understood the
meaning of that word. No decision
should be given without knowing the
exact meaning of that word. The
hon. Minister is speaking in Urdu,
though Hindl s the mational
language. The Chair and the House
should know the wmeaning of that
word. (Interruptions).
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Dr. Bam Subbag Singh: Withdraw.
(Interruptions.)

Several Hon. Members rose—
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Mr. Deputy-Speaker: Order, order.
Let me hear the hon. Minister.
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My speech consisted only of argu-
ments, not of abusive epithets against
anyone.
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Pandit Thakur Das Bhyrgava
(Gurgaon): May I say a word?f
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Pandit Thakar Das Bhargava: It
means ‘dishonestly’ and Traudulen¥ly.

Mr. Deputy-Speaker: The hon.
Minister did not mean anything bad
against Mr. Tandon. Further, if the

words import any_ such meaning, he
has withdrawn them.

Maulana Azad: Yes.
Laly Uty oS of e o
e kS g

Shri C, K. Nair (Outer Delhi): It
does not mean anything more than
‘migleading’.

Mr. Deputy-Speaker: Let the hon.
Minister proceed.
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Dr. S. N, Sigha (Seran East); On a
point of order, Sir.
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Mr. Deputy-Speaker: Does the
grant refer to a period when Dr.

Rajendra Prasad was not the Presi-
dent?

Maulana Azad: Yes.
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Shri Tandon: The question that I
raised referred to the period when he
was President, Yesterday it was
said by the Education Minister that
it was on the recommendation of the
President that the sum was allotted
in the Budget.

Mr. Depnty-Speaker: I have under-
stood the point of order. The House
cannot be influenced by the mention
of the name of the President or his
association, either on the one side or
the other. But, in this case, it so
happens that he was the Chairman
and made a recommendation at a
time when he was not the President.
He was an important person at that
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time and it does not seem to be In-
fluenced merely because he {3 Presi-
The hon. Minister may

dent today.
refer to Dr Rajendra Prasad.
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Mr. Deputy-Speaker: The hon
Minister has heard every word that
was uttered by the hon. Members the
other day here. He is ftrying to
explain. Let there be no misappre-
hension,

Shri A, P. Sinha (Muzaffarpur
East): We listened to the speeches of
Tandenji and Seth Govind Das, %ad
as they were, silently. Why don't
they let us listen to the speech of the
hon. Minister? Sir, it is for you to
ensure this to the House.
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Shri V. G. Deshpande: The hon.

Minister should take back those
temarks,

Several Hon. Members: No. no.
(Interruptions).
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put by Shri Tandon.
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Shri Nand Lal Sharma (Sikar): On
a point of order : Is it not unparlia-
mentary to wuse such language?
(Interruptions)

Several Hon. Members: No.
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Seth Govind Das: On a point of
personal explanation. (Interrup-
tions). I am entitled to a personal

expianation. I seek the protection
of the Chair. (Interruptions.)
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Mr. Deputy-Speaker: The hon.
Member does not gauge the sense of
fee'ing in the House—therefore he

" nced not come forward with any

personal explanation at present. Let

" him allow the hon. Minister to oro-

ceed. If any personal explanation
* has to be offered. I will give him a
chance at the end,
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gshall send it to the Hon. Minister.
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Mr, - Deputy-Speaker: The lhon.
Member is fully aware that after he
has concluded his speech if some
reference is made to portions of his
speech, all that he can claim to have
is that he can get up and remové a
misunderstanding to that extent, in
as brief and as few words as possible.
No further additions should be made.
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[English translation of the above
speech.]

Minister of Education, Natural
Resources and Scientific Research
(Maulana Assd:) Sir, my hon. friend
Acharya Kripalani began the discussion
day before yesterday. He amphasised
in his speech that the present system
of education was entirely defective and
that it must be reformed. It occured
to me, when he took up the argument,
that perhaps he would dlscuss the
measures of reform suggested by the
Education Ministry recently and the
steps taken by the Central Advisory
Board of Education in January last. I
thought that perhaps he was going to
offer some suggestions of his own In
that behalf. But I was surprised to
hear him say that we appointed a com-
mission for University FEducation, a
commission for Secondary Education
and now perhaps after a few days we
might appoint a commission for Primary
Education. This shows that he has no
idea of the way the Government is do-
ing the work of education. Either he
does not get the time to read these
things or his remarks that now a com-
mission would be appointed to examine
Primary Education is entirely meaning-
less, because so far as Primary Educa-
tion is concerneg it was decided by the
Government, not to-day but five years
before, that it would follow the basic
pattern. All' the State Governments
have accepted this and are acting ac-
cordingly. Now the question, that
remained, related to University Educa-
tion and Secondary Education. The
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question of Secondary Education was
even more important than that of Uni-
versity Education because, as a maiter
of fact, the real defect that lies in our
system iz to be sought therein. The
British Government evolved this system
not to give education to the people of
our country but for the reason that
they needed English-knowing persons
of a special type for carrying on the
work in their offices. It was for this
reason that they established Universi-
ties. University Education could not
exist without the co-existence of
Secondary Education and Primary
Education. Secondary Education was
evolved only as a means of University
Education. No consideration was
given to the fact that for thousands and
millions of persons who cannot reach
upto the stage of University Educa-
tion, Secondary Education will not be
the ‘means’ but the ‘end’. Secondary
Education, therefore, should be of that
type and contain that element which
can serve as an ‘end’ in the education
of ninety per cent of our people rather
than remain a mere ‘means’. The
result was that the whole system of
our education was misshapen. How-
‘ever, the most important thing was to
hold an inquiry in regard to the Sec-
ondary Education ang then to recog-
nise it anew. Therefore. a commission
was appointed. It submitted its re-
port in nine months. Now the report
came up before the Central Advisory
Board. The Central Advisory Board
appointed a committee in November
to examine this report and to submit
its recommendations in January to the
Board at the time it holds its meeting.
A meeting of the Board was held
again in January. The recommenda-
tions came up before the Board. The
Board accepted them and then chalked
out a programme. To say that noth-
ing is being done by way of reforms in
the system of education is entirely
meaningless and wrong. It has be-
come a fashion today for any and
every man to stand up and give ex-
pression to the platitude that the edu-
cation system is defective. There
should be reform no doubt, but tall
talk leads us nowhere. What needs to
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be considered is that if there be re-
form what should be the mode thereof.
The Education Ministry considered
this and it can be claimed that the pro-
gramme of reform that it has chalked
out for itself at present, is the only
correct programme. Given full co-ope-
ration of the State Governments we
will reorganise Secondary Education
within a short time. So far as Univer-
sity Education is concerned, there was
for that top the need tp have some
such agency by which the necessary
reform could be carried out, 1t is known
to the Homourable Members that a
University Grants Commission has
been appointed for this very purpose.
The work has been started and it s
hoped, so far as University Education
is concerned, that steps will be taken
speedily in that direction.

After this Shri Purushottamdas
Tandon began his speech. As the dis-
cussion on education reform had al-
ready begun he too said a few words
about it. But since this did not form
the main burden of his speech I am
also not paying much attention to it.
I will urge upon him as well not to
worry himself so far as education re-
form is concerned but to leave it to

Maulana Azad: That too, you should
leave to others. There are others who
will detect the errors. You are not
the man for the job.

sff stey T et (FreT sranwg
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Maulana Azad: He was, however
determined to take up the issue of
Hindl; he had in fact come prepared
for this. I do admit it is an important
jssue. It has been assured in the Con-
stitution that English will go after
fifieen years and that its place will be
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taken by Hindi in Devnagari script.
It is accordingly our duty to give our
keenest thoughts to it. I would have
been immensely pleased had Shri
Tandon given expression to his reac-
tions to the programme which the
Education Ministry has set for itself
and to the plan of action which it
bas prepared and then formulated
some of his suggestions. But I am
constrained to say with regret that the
way he began his speech made it evi-
dent from the very beginhning that he
had no mind to give any constructive
suggestions. First, he made out a
plan, in his imagination, against the
Education Ministry. Having prepared
the plan he now wants to prepare his
case for which he is collecting the
material be it right or wrong. I will
therefore let you know the plan he
has formulated. His plan 15 to em-
phasise that we all know about this
Education Minister that at the time
the discussion started in the Constitu-
ent Assembly he was In favour of
Hindustani. Therefore even now
whatever work Is being done by the
Bducation Minister or whatever help
is being given by him s not for Hindi
but Hindustani. This wag the case
that he formulated.
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Maulana Asad: My anger need not
worry you.

Mr, Deputy-Speaker: I would only
appeal to both hon. Members to add-
ress me. and not address each other.

Maulana Arxad: Tandonji just now
sald, “T did not say this. I never
meant that the Education Ministry
was not doing anything for Hind{ and
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[Maulana Azad]

that all that was being done by it was
for Hindustani. What I meant was
that the greater inclination of Educa-
tion Ministry was towards Hindus-
tani,” Be it ag it may, I want to point
out to you that this is utterly incor-
rect. What was the argument that
he gave for this? Kindly look at the
measure of honesty with which he
formulated his plan. The first thing
that he presented as an argument
was that the Education Mimistry was
helping the Hindustani Prachar Sabha
of Wardha, Now it is evident that
the name Hindustani Prachar Sabha
does not include the word ‘Hindi'in
it. The word that finds place in it is
‘Hindustani'. It is to such an organisa-
tion that the Education Ministry is
giving help. In this way he expected
that the effect on the hearers will be
that the Education Ministry was in
fact inclineq towards Hindustani as it
was helping the Hindustani Prachar
Sabha, Wardha. I want to tell you
that this line of argument is based on
‘deceptive reasoning’. I shall narrate
the facts as they are ‘deceptive’ (pur-
fareb).

off 2w : fadY eftwe wTeEw, AR AT
§ T oW 9 W & |y Ay 7
# wgo g Wern age & fe fafaex
Y g w ¥ s AR A
| W A FT I N W ¥ §aE
drer g | fedt =W aTEw,
foer soft &Y AW ¥ waw ST q@m
fr mx ¥ N o | gTRe
w1 v AT fod e v E

A
At i W oG @ w1 F J owgr
a1 fr og fit & e &, R WY
wfafafe dear 2, ¥ ow dur a#
2 AR fgerht o Y R R ?
AN THE AP | oY foe 97 Hifoq
# 3 qgr a1 : g Al A § fie
g% &9 &' I four o A Iw &
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Shri §. 8. More (Sholapur): What is
the meaning of that word? We are
not able to follow.

Mr. Deputy-Speaker: What is the
complaint of the hon, Member?

Maulana Azad: To utter the word
‘deceptive’ (purfareb) during a discus-
sion is certainly not unparliamentary.
A Member can say during the course
of discussion that the way another
honourable Member has put or pre-
sented something is not clear, that it
is deceptive, that it is not straight for-
ward enough. I do not concede the
contention that the use of this word
is unparliamentary. In any case, I
do not inscist upon this word. 1 want
to say that the way he has presented
it is not proper according to my
thinking. I want to te]l you that the
Hindustani Prachar Sabha Wardha....
(Interrupiions).

Mr. Deputy Speaker: All that 1 am
appealing to hon. Members is that
there should be no interruptions in the
middle. If the hon. Member who was
on his legs takes exception to any par-
ticular word or phrase, as unparlia-
mentray, I would like to know what
exactly it is. If there is nothing of
that kind, I shall ask the hon. Min-
ister to proceed,

Shri 8. 8. More: Our difficulty is
that we cannot follow that word. (In-
terruptions).

Shri Tandon: Ask the Prime Min-
ister what the meaning of that word
is,

Shri V, G. Deshpande (Guna): On &
point of order. Neither has the Chair
nor have we understood the meaning
of that word. No decision should be
given without Knowing the exact
meaning of that word. The hon. Min-
ister is speaking in Urdu, though Hind}
is the National language. The Chair



3443 Demands for Grants

and the House should know the mean-
ing of that word. (Interruptions).

st goq ww wrest o AYeTT
# ooy aedre 7 O e v g |
qg3 &Y ag w21 fr wat aw gawRETd
T AT TER - FAT ) FEL TE w
fF aw Qe | DA wwE &
AR § AT 9TE e @R mresw’
AT HYSTAT AEA 7 AT IR
(W A F FAC AR AH TN
& 708 A prESw AuE wgA W
AR FTACE | WY AqX @ AR
T &Y FHAY & | qg EY FWT Wlgd |
TR AW FR s AR A
s Az & | W aww  four 9

Maulang Azad: I think every mem-
ber is entitled to say about any dis-
cussion that it has been done in a cer-
tain way or that something has not
been put in the right perspective. He
may also say that it has not been pre-
sented honestly. It ought to be said
in reply that it has in fact been pre-
sented honestly.

oft He Tw wrest . SaTSAN
AgRy, IR WA A3 AR Hifrx
AFAC TF I TT ATHGT HT FAT K
AR O TFSATE HT FART F4T Ay I
# T4 FY AT qEeF A F WY
& o< ggt faar s i el Tty
& g g9 AR wowEd I TG
TE g G )

Dr. Ram Subhag Singh: Withdraw,
(Interruptions).

Several Hon, Members rose—
Mr Deputy-Speaker: Order, order.
I.et me hear the hon. Minister.

sft %w : ¥ 7 g% S H AEET
N am & foors @ue A wA
w1 TR 9qH feqr ) F F AN
TO %gT 97 THE T ®X w947 |
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My speech consisted only of arguments,
not of abusive epithets against any-
one,

Maglana Azad: In any case, I clo not
insist upon any particular word. If
you object to the use of these words I
do-not insist on their use.

Pandit Thakur Das Bhargava (Gur—
gaon): May I say a word?

Maulang Azad: I want to say.....-

Pandit Thakur Das Bhargava: It
means dishonestly and fraudulently.

Mr, Deputy Speaker: The hon. Minis-
ter did not mean anything bad against
Mr. Tandon, Further, if the words im-
port any such meaning, he has with-
drawn them.

Maulans Asad; Yes, now | want to
tell you that....

Shri C. K. Nair (Outer Delhi): It

does not mean anything more than
‘misleading’,

° Mr, Deputy Speaker: Let the hon.
Minister proceed.

Maulana Azad: Now, kindly see the
manner in which the case of the Hin-
dustani Prachar Sabha came up before
the Ministry. This organisation was
in fact founded by Gandhiji. As Shri
Tandon explained the other day, when
Gandhiji came in conflict with the
Hindi Sahitya Sammelan he drew him-
self away from it and foundeq the
Sabha. Dr. Rajendra Prasad became its
Chairman and Kaka Saheb Kalelkar
and many other became its members.
In the very life-time of Gandhiji a
majority of those who looked towards
him were its members. When Gandhiji
died Dr. Rajendra Prasad called a
meeting of this Sabha. The one ques-
tion that came up was whether or not
to continue it and it was decided that
it should not be discontinued. Dr.
Rajendra Prasad and other members
were of the oplnion that it was a me-
morial of Gandhiji and that it ought
to be maintaimed. Hence it was main-
tained. Then afierwards, it held =&
meeting. The question that arosc on
that occasion wasg that the source that
gave it its income existed no longer and
that if it was to be kept alive it ought
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to be given some help. Accordingly,
Dr. Rajendra Prasad invited the attén-
tion of the Government to this. I en-
quired as to what was the scheme and
the amount of money that was requir-
ed for it. A scheme was formulated
and presented which required a very
huge sum, It was suggested that its
office be brought to Delhi and that
it should have its own press. All this
meant that it should be given the help
of many lacs of rupees as a non-recur-
ring and about one lac of rupees as a
recurring grant. The Fducation Minis-
try declined to do so but it agreed that
the Government of India would be
prepared to grant it as much as would
be necessary for ({ts maintenance.
Hence a sum was granted, It is also
to be borne in mind that although it
is still known as the Hindustani Pra-
char Sabha, whatever is being done by
it in practice is for Hindi. Hence. the
grant was sanctioned. Now I want to
ask my friend as to what does he
think of Dr. Rajendra Prasad. Is he
opposed to Hindi or is he one of its
supporters? He is its chairman. Simi-
larly what does he think of its other
members?

Dr. 8. N. Sinha: On a joint of order,
Sir.

st Syt wr Aam agr fen
ot gwat § ? o I o o g wriak
smAneniranhr @ ? &
wawat § fe a0
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Maunlana Azad: The day this question
came up he was not the President. He
was merely a chairman of the Sabha.
He still continues to be its chairman.
But when the issue came up he was
not the President. That is ‘why I have
narrated the past events. These are
the facts. There Is no question of not
relating them.

Mr. Deputy-Speaker: Does the grant
refer to a period when Dr. Rajendra
Prasad was not the President?
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Maulana Azad: Yes. When the re-
commendation was made he was not
the President.

sum Wit awr dkfew wvd q

T Wt (W wargTsTS Age): 70 )
yx fordduT ¥ 38 T ag qdEE
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Shri Tandon: The question that 1
raised referred to the period when he
was President. Yesterday it was said
by the Education Minister that it was
on the recommendation of the Presi.
dent that the sum was allotted in the
Budget.

Mr. Deputy-Speaker: 1 have under
stood the point of order. The House
cannot be influenced by the mention of
the name of the President or his asso-
clation, either on the one side or the
other. But, in this case, it so happens
that he was the Chairman and made a
recommendation at a time when he
was not the President. He was an
important person at that time and it
does not seem to be influenced merely
because he is President today. The
hon. Minister may refer to Dr. Rajen-
dra Prasad.

Maulang Axad: Yesterday also I did
not refer to the President, I referred
to Dr. Rajendra Prasad. Anyway, I
want to draw your attention to the fact
that in regard to the aid given to the
Hindi Prachar Sabha it i{s not right to
draw the conclusion that the Education
Ministry favours Hindustani and not
Hindi. This body was set up in spe-
cial circumstances. It was regarded as
a memorial to Gandhiji. He had dec-
lared that he would keep this body
functioning even if he were to co so
all alone, Therefore, it was not con-
sidered proper to abolish it. And the
organisation does work for Hindi.
There is no question of Hindustani. I,
therefore, wanted to point out that to
draw any conclusions that the Educa-
tion Ministry favours Hindustani is not
correct.

¥ nifex (Hwmr-araez
gheer): Regerrft sew drargd oy
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Mr. Deputy-Speaker: The hon.
Minister has heard every word that
was uttered by the hon. Members the
other day here. He is trying to ex-
plain. Let there be no misapprehen-
sion. ’

Shri A. P, Sinha (Muzaffarpur East):
We listened to the speeches of Tandonji
and Seth Govind Das, bad as they were
silently. Why don't they let us listen to
the speech of the hon. Minister? 8ir,
it is for you to ensure this to the
House.

Maulana Azad: Tandonji next refer-
red to this year's non-recurring grant
of 60,000 rupees to the Shibli Academy.
This Academy continues to function for
the last 30 or 40 years. It is true that
all the books published by the Aca-
demy are in Urdu and that Gandhiji
liked their books, patronised the Aca-
demy and wrote many articles about
it. Anyway. the Academy has done
useful and wvaluable work in Urdu. As
the people working in this Academy
are those who took part in the Cong-
ress movement, they have contacts
with Congressmen. About eight months
ago, these people waited upon Pt.
Jawaharal Nehru in a deputation and
explained to him the condition of the
Academy. They said that prior to the
partition their books were largely in
demand in the Punjab and Sind but
now they had lost thia market and
owing to differences in the value of the
rupee also much complicacy had been
created. They stated that the condi-
tion of the Academy was 30 precarious
that in the absence of an emergency
grant of Rs. 60.000 they would be com-
pelled to close it down. They did not
ask for a recurring grant but on the
basis of their figures demanded only
an aid of Rs. 60,000 which would en-
able them to make necessary adjust-
ments and the soclety could con-
tinue to function. The Prime Minis-
ter wrote a letter to the Finance
Ministry and one to the Education
Ministry expressing the view that this
society should continue to function and
that it would be undesirable that for
want of such a small fund it should be
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compelled to close down and suggested
that the matter should be considered.
The Ministry also felt that it
would not be desirable if this socie-
ty was not given a small fund and had
to close down, and that Pakistan could
explpit the fact for propaganda pur-
poses and say that after the partition
the conditions in India are such that
a society of this type cannot exist
there, So, I also agreed that a lump
sum, non-recurring grant of Rs. 60,000
be given to this society.

I want to draw your attention to one
point and I want that we should think
over it In a calm and cool manner. We
should once for all try to see how our
mind is working. The Central Educa-
tion Ministry spends about fourteen
crore rupees annually and if out of
this amount a sum of Rs. 60,000 is for
once given to a society that works for
Urdu, is it anything ageinst which
there should have been such severe
complainty and such strong opposi-
tion? We should try to see in what
narrow grooves our mind is working.
A sum of Rs. 60,000 has bsan granted
for another language of the country,
and weé cannot tolerate it and we com-
plain of it.

Urdu Is not the language of any rell-
glous group. Hindus, Muslims, Chris-
tians' and others speak this language.
BEven if it were only Muslims who
spoke Urdu—though that is not the
truth—do we not have four and ahalf
crore Muslimg in India? And if a
society that renders valuable service to
Urdu is once given a sum of 60,000
rupees, is it anything that should be
opposed and criticised as being a step
for the progress of Muslim culture.
Did they criticise it because they have
love for Hindi?* No,

Who is opposed to Hindi? All are of
one mind so far as the progress of
Hindi is concerned. They do not voice
this criticism because they have love
for Hindi but because they do not want
to see any other language make prog-
ress. That is the motive behind it. I
you want to rise to great heights, you
are welcome to it; but in doing so do
not try to dwarf others, That is not
the right way. So far as Hindi is con-
cerned, I can assure you that there is
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not a single individual in the whole of
North India who does not want this
language to progress or who is opposed
to it. In North India even those people
who do not themselves know Hindi ask
their children to study this language.
It anything stands in the way of the
progress of Hindi, [ should say it is
this menta] attitude. Only in 1949 a
society in Madra, was working on the
compilation of an encyclopaedia in
Tamil and it requested Government of
India for help. The Government
thought that they were doing a good ang
useful work and granted Rs. 80,000 for
the society. I remember how people
protested and what was said at that
time, The fact that we had
granted Rs. 80,000 for the pre-
paration of an encyclopaedia in
famil was not g thing that should
have disturbed anybody. But at that
time also the same strong feeling was
at work. It was not love for Hindi that
motivated all the criticlsm. The feeling
was: why should another language be
given an opportunity to make progress?
There is a desire that no other langu-
age should continue to exist.” This
meany that you do not want the prog-
ress of Hindl but the fall of other
languages. This is a wrong attitude. It
is because of this attitude that Hindi
does not make progress as speedily as
it ought to. What iz behind the oppo-
sition that Hindi has to face in the
South? We should see that we do
not oppose any other language of
India. We want to see every language
prosper. But all the same, we must
remember that Hindi is the national
language of India and it is our duty,
it is the duty of every Indian to be
firm on this issue and make every
sincere effort to develop Hindi. But
a different attitude is adopted here—
an attitude that my friend showed the
other day when he said that a grant of
60,000 rupees to a society meant that
this was done in the interest of Islamic
culture. This is absolutely incorrect.
No question of Islamic culture is in-
wvolved in it.

I want to tell you that you should
not expect me to talk in a toae of
flattery. Only that man indulges in
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flattery who has his axe to grind and
who wants that everybody should be
pleased with him and that he should
not lose the office of a Minister. I
have no self-interest. Forty years ago.
when nobody had even heard of my
friends gitting around here, I decided
to dedicate my life to the service of
the country. I am talking of 1807
when I was 18 or 19 years of age and
jolned the Revolutionary Party of
Bengal. Since then my whole life has
been an open book before the world.
There is no desire left in me now. The
larger part of my life is over. What-
ever little remaing will also end one
day. I have no desire and no ambition
now. I may tell you that when a man
hag no personal motive left in him, he
loses hig identity. I mean that such
a man is immune from wordly set-
backs. Such a man is unassailable by
weapons because this body is assall-
able 20 long ag there i self-interest
in @ man. Once this weakness for
the self disappears nothing can harm
or injure a man. I may tell you frank-
ly that for the misfortune that befell
this country as a result of the two-
nation theory and the establishment
of Pakistan this sort of mentality, this
sort of attitude has been as much
responsible as the misguided Muslims
and the Muslim League.

An, Hom. Member: That is true.

Skri V. G. Deslapande (Guna): The

hon. Minister should take back those
remarks,

Several Hon. Members: No, no.
(Interruptions).

Maulana Azad: This responsibility
falls on people of such mentality also
because you are treading the pafh of
narrow-mindedness when you say
that there is no place for any other
language, there is no place for an-
other community or for others’
rights. It is but natural that people
who want to be separate will get :n
opportunity which they will exploit.
They will say, “How can we leave
our Government in the hands of such
ml. (1]
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You know that | resisted such
forces. I said that the Hindu in-
tellect in India, the Hindu mingd in
India is' not represented by this
mentality. The Hindu mind and out-
look are represented by Gandhiji and
others who stand by him. I drew
the attention of the Muslims to this
fact and waged my struggle. I
brought about a revolution in the
minds of lakhs of Muslims, I have
not been able to control my feelings
in this matter, and I must tell you
that so long as you continue to have
a narrow-minded approach to such
matters, you cannot achieve your
objective. Your objective will, on the
other hand, be harmed everyday.

These people read out a list when
they referred to this matter. They
made mention of the Hindustani
Prachar Sabha, Wardha, and the
Shibli Academy. Should they also
not have made mention of the Hindi
Sahitya Sammelan which they praised
so much and which has been receiv-
ing an annual grant of Rs. 40,000
from the Government of India for the
last five years,
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Mr., Deputy-Speaker: The hon.
Minister is emphasising the other
aspect which was not so prominently
put by Shri Tandon.

Maulana Asad: What I mean 1o
say is that for years together we have
been giving grants to those Hindi
institutions in regard to which It has

been said that they are not receiving
any grant. A mentiom of this fact
should also have been made. He
says he did mention it but as far as
I remember he mentioned it only
after I had invited his attention to
the fact. Actually I brought this to
his notice twice, once in regard to
the Nagari Pracharni Sabha for
which the Government sanctioned a
sum of rupees one lakh, Then he
admitted that this amount had been
given. But while adducing facts In
support of his argument, he over-
looked this thing. Only when I made
reference to it he said that these
institutions were also receiving the
aid. °

I would take a little more of your
time. Thereafter Seth Govind Dass
made his speech.

Some Hon. Members: Why not pass
it over?

Maulana Asad: He started by say-
ing that there were just two hurdles
in the path of Hindi. One of these,
he said, was English, He also said
that he considered those people who
had a liking for English to be the
offsprings of Macaulay.

An Hom, Member: He has not read
English.

An, Homn. Member He has not read
English,

Maglana Asad: Then he said that
Urdu was the second obstacle. I am
at a losg to understand how Urdu
romes in here.

Shri Nand Lal Sharms (Sikar): On
a point of order : Is it not unparlia-
mentary to use such language?
(Interruptions).

Several Hon. Members; No,
" Tfl'll’ W .y ma
¥g ot o arfgfiaw Ioar o, 47 and

fot ow mfgfeaw sgar & o
Maunlans Asad: How is Urdu con-
cerned with this? So far as the
Education Ministry {s concerned |t
has not cr~1ted any Section for Urdu,
but it has established a Hindi
Section. It has chalked out a pro-
gramme for Hindi and not for Urda.
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Urdu in no way comes into the
picture,

I do not want to speak any more on
that. But I wish to bring it to your
notice that he said at the top of his
voice, “The Education Ministry has
decided to keep the international
terms for science. This Is absolutely
wrong. I went to England and to
France and everywhere I found that
they had not adopted the international
terms”. I do not understand what
was the source of such information
for Sethji. Did he stand at the Char-
ing Cross of London and call “Inter-
national Terms", “International Terms”,
but none turned up.

Seth Govind Das: On a point of
personal explanation. (Interruptions.)
1 am entitled to a personal explana-
‘tion. I seek the protection of the
Chair. (Interruptions.) ¥ ® qg T

A,

Mr, Deputy-Speaker: The hon.
Member does not gauge the sense of
feeling in the House; therefore he
need not come forward with any per-
sonal explanation at present. Let him
allow the hon. Minister to proceed. If
any personal explanstion has to be
offered, I will give him a chance at
the end.

Maulana Azad: I do not know how
Sethji has come to the conclusion that
there are no international terms in
science which we are going to retain.
In the first instance, let me tell him
how this decision came to be arrived
at. It is not correct to spy that the
Education Ministry made this decision.
The Education Ministry has sothing
to do with it. The Government set up
aydniversity Education Commission.
This  Commission submitted a report
in which it was recommended that
for science studies international terms
should be adopted in Hindi. This
thing was put before the Central
Advisory Board of Education. This
Board is a body which represents the
State Governments, the Universities
and the educationists of the country.
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Naturally the Government.aitaches
value to its recommendations. When
the matter was with the Boaryg 1
received a letter from Dr. Raghuvira
in which he said that he was not a
member of the Board but he wanted
to say something in the matier. I
replied that it did not matter if he
was not a member of the Board, that
1 was empowered to extend a special
invitation to him and that he should
gladly take part in the deliberations.
So I invited him. He attended the
meeting and spoke for an hour and a
half. The members of the Board took
it ill. Dr. Mudaliar stood up and said
that it was not a school- where @
feacher could teach things to the
students collected there. 1 interrupi-
ed him and pointed out that it was
a matter of vital importance and we
should invite and consider all points
of view. He was therefore given full
chance to express himself. Thereafter
the Board unanimously accepted the
recommendation of the Enquiry Com-
mission, which says that for science
international terms should be adopted
in Hindi. Thus they endorsed the
recommendation ef the Enquiry Com-
misgion, The Government received
this recommendation of the Board .
and it was considered in a Cabinet
meeting. There we arrived at the
decision that a body of expert edu-
cationists and scientists be formed
which should take up the work of
preparation of the terms. Conse-
quently the Education Ministry estab-
lished the Board which is function-
ing. What I want to suggest is that it
is wrong to say that the decision was
made by the Education Ministry. As
a matter of fact. this proposal was
made by the University Enquiry Com-
mission. The Board agreed with them
and the Government also accepted the
proposal. I would ask Sethji that
when the question arises as to what
shrould be done in regard to education
in sclence. should the Gowernment
consult him or should they consult
scientists like Dr. Bhatnagar. Dr.
Ghose. Dr. Bhabha, Dr. 8aha and Dr.
Mudaliar who are already In that
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line? 1 am sure that Sethji wculd
never claim that he has ever in his
life served in the sphere of science.
Let him say whether he has devoted
a single minute of his life to sclence.
His mere statement that there should
be no international terms has no
value. Let him think if such Deva-
nagari would be of any use. Anyhow,
I am not going to draw too much on
your time and would like to be brief.
It is our duty to abolish English as
the official language of the Central
Government in a period of 15 years
and to make earnest efforts to adopt
Hindi. But how are we going to do
507 Would it serve to repeat the word
Hindi over and over again. Certainly
it would not. It is quite a difficult task
to replace one language by another
in administration which is not an
ordinary thing. I{ involves difficul-
ties. We have to overcome and remove
them. The Education Ministry con-
sidered this question in the year 1951
and chalked out a programme. The
preliminary and fundamental thing
was that we adopted a provision in
the Constitution that Hindi shall be
the official language after fifteen years.
If we do not pay full attention to
Hindi during these fifteen years and
we think that in the sixteenth year
Hindi will automatically become the
official language and then all work
will be done in Hindi, that is simply
an illusion. In this way, not to talk
of fifteen years, Hindi will not be-
come the offielal language even in
twenty-five or thirty years. Hence
we must keep this basic fact in view
that at least five years should be allot-
ted for replacing English by Hindi in
the Central Secretariat, for completely
adopting Hindi in all the Ministries
and Departments and for arranging
the publication of all circulars, re-
ports and Gazettes In Hindi in Deva-
nagari script. That would enable us
to have a trial and to know what
shortcomings are there and what
difficulties are to be encountered. For
purposes of the administration it is
necessary to have a specific pattern
of language as we have In the case
of English. Hindi will have to adopt
a pattern on similar lines. This would
163 PS.D.
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take us at least flve years. The Edu-
cation Ministry has a programme be-
fore it that zfter ten years i.e. in the
eleventh year, Hindi should be the
official language side by side with
English. Our friends from the Soath
will have no cause for complaint be-
cause in the eleventh year we will not
abolish English. We are going to keep
it for full fifteen years, though Hindi
will be adopted alongside with it. As
for the possible objection that this
would involve heavy expenditure on
the part of the Government, almost
double, I would say that this question
of Hindi is of such a great importance
that the Government should gladly
bear the increased expenditure. But,
let me reassure you that the expendi-
ture will not increase to that extent.
All States in Northern India have
already declared Hindi to be their
officlal language and they are advanc-
ing rapidly in their bid to realise that
objective. When in the eleventh year
the Central Government begins work
in Hindi, it will not be necessary for
them to s:nd a single paper in
English to all such States as U.P,,
Madhya Bharat, Madhya Pradesh and
Rajasthan. If at all the need arises to
have some duplication in work, even
then, as I have already said, this
work is of such vital importance that
we should gladly bear the extra
burden. One might object and say
why eleven years, why should it not
be adopted in the fifth year. My
reply to that is that that would be
just as wrong as not to adopt it in
the eleventh year. This Is a matter
in regard to which we cannot move
ahead unless we prepare thre ground.
Anyhow, the Education Ministry have
made their programme for Hindi.
They have divided these 15 years into
three periods of 5 years each. The
programme for the first five years is
to prepare terms. So f{ar as education
is concerned all terms upto the school
standard must be finalised. Similarly,
terms for administration should also
be formulated. In so far as the State
Governments are concerned, attempts
should. be made to make Hind| a com-
pulsory subject at the secondary stage.
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Now, three years out of the first filve
have already passed. During these
three years, one is glad to find that
in the matter of schools, Travancore-
Cochin State has given us its full co-
operation and, notwithstanding the
fact that they are strangers to Hindi,
they have made Hindi compulsory at
the secondary stage. I was pleased to
learn that the Government of Mpysore
had also made it compulsory. It is
also compulsory in Orissa and Assam.
In two States only, viz., Madras and
Andhra, although Hindi has been
introduced at the secondary stage, it
is an optional subject and has not yet
been made compulsory. From the re-
quests that are received, we, however,
find that, in spite of this, considerable
number of people there take up Hindi
and qualify in it. We hope the time
is not far when these States will also
make Hindi compulsory at the secon-
dary stage.
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Maulana Azad: As for the terms
eighteen thousand have already been
prepared. I have called another meet-
ing of the Board from the 20th. They
have been asked to submit a report
on all their activities, so that we
might know how to put through our
programme {n future and what new
steps we should take in this direc-
tion.

As for the Hindi centres, it is well
known that the Dakshin Prachar
Sabha has been doing a very useful
and valuable job for many years.
There were three places, viz.,, Assam,
Orissa and Bengal, where no regular
centre has yet been started. There too
the ' Education Ministry has now
established three centres. Teachers
are being trained and efforts are afoot
to organise the propagation of Hindi
there in the same manner as is being
done in the Southern States.

I shall not take any more of your
time. There are just two matters of
which T shall make a brief mention.
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Shri Chatterji has in his speech refer-
red to Manbhum. The Central Gov-
ernment is aware that there is a
group in Manbhum whose mother
tongue is Bengali and who want their
children to be educated through the
medium of Bengali., The issue was
brought before us in 1949. Similar
complaints had also come from one or
two other States. Accordingly, I called
a conference of State Ministers and
placed the matter before them. The
Conference resolved unanimously that
if in any State there were some people
whose mother tongue happened to be
different from the official language of
the State, they should be given the
opportunity to receive education
through the medium of their mother
tongue. A rule was laid down that if
there happened to be 40 students in
any school or 10 students in any class
who wanted to receive their primary
education through the medium of any
particular language, arrangements
should be made to that end. This
recommendation came up before the
Government of India who accepted it
and incorporated it in their resolu-
tion of the 9th August. In the reports
received by the Government of India
from the Government of Bihar the
former have been assured by the
latter that they are acting in accord-
ance with this decision.

Some Hon, Members: They are
doing it.

Maulana Azad: The complaint now
made relates to quite a different
matter. I am not yet in a position to
form any opinion in this behalf. We
must first of all ascertain the views
of the Bihar Government without
which we cannot form any opinion.
I# Shri Chatterjee could send me =a
short note I shall forward it to the
Bihar Government and ascertain the
real position.

Shri N. C. Chatterjee (Hooghly): I
shall send it to the hon. Minister.

Maulana Asad: There was reference
to a certain matter in the speech of
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Shri Chettiar. 1 was not present on
the day when my friend, the Minister
of Finance delivered his speech. He
was stated to have hinted in the
course of his speech that the Minis-
try of Education had given up as un.
spent a sum of two crore rupees out
of the current year's allocation. 1
made enquiries from the Ministry and
‘from the facts and flgures that I have
-received from them I have found that
the sum involved is not two crores
but just B4 lakhs. But even this sum
of 84 lakhs includes some big items
in regard to which no fault could be
found with the Ministry of Educa-
tion. The very nature of the grant
was such that the money could not be
spent at all. For instance, rupees ten
lakh had been earmarked for the pur-
chase of essential equipment for the
Science Institute, Bangalore. This
equipment was not received and the
money could not, therefore, ho spent.
Whom should we have paid this
money?
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Maulana Azad: Similarly a sum of
several lakhs of rupees had been set
apart for the Kharagpur Institute,
for the purchase of equipment. That
too has not been received yet but may
possibly be received in May next.
Obviously the wmoney could not be
spent. We pay a certain sum every
year to the Asiatic Society, Bangalore,
for the acquisition and publication of
Sa-s::’'t manuscripts. This sum is
provided for every year. At the very
commencement of the year the Society
is asked ‘to submit their scheme and
the money is paid on the receipt of
the same. This time they have not
been able to submit a scheme in spite
of repeated reminders with the result
that the year is over., During this
period Shri Beni Prasad happened to
call on me and I asked him about the
scheme but he replied that he had
none yet. Thusa the money remalned
unspent. It would not be correct to
say that tnis was due to any fault on

the part of the Ministry of Educa-
tion. This sum comprises some big
items on which the money could sim-
ply not be spent.

I shall not take any more time. 1
would ask you not to imagine even
for a minute that the Ministry of
Education has grown static. It has
an active brain. It has made every
possible effort in the past and will
continue doing so in the future. It
will gladly welcome any suggestion
that you might make for any reform
or improvement in its methods. But
if ever any doubts arise or any
whispers are heard I would like you
to come to me. I am not far away:
I sit at a distance of just flve yards
from the Hall. You can meet me and
find out what the matter Is. I assure
you that in so far as it i# a question
of the development of Hindi the
Education Ministry realises its duty
and will not be found wanting.
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Mr. Deputy-Speaker: The hon.

Member is fully aware that after he
has concluded his speech if some
reference is made to portions «f his
speech, all that he can claim to have
is that he can get up and remove a
misunderstanding to that extent, in
as brief and as few words &8
possible. No further  additions.
should be made,
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Maulana Azad: Let me tell you that
the Government have no intention of
hindering the growth of eduecation;
on the other hand, they wish to
promote it. This question is wunder
the consideration of the Government
and all that I can say for the present

is that as far as possible they will not
try to put an end to a going concern,

Mr. Deputy-Speaker: Order, order.
Hon. Members ought not to get up
when 1 am standing. However big an
hon. Member might be he ought not
to get un when I am standing. There
must be some order and decorum
cbserved in the House.

I will n’c-:aw put all the cut mctions
relating to the Ministry of Education
to the vote of the House.

The cut motions were negatived.

Mr. Deputy-Speaker: Now 1 will
put the Demands to the vote of the
House.

The question is:

“That the respective sums not ex-
ceeding amounts shown in the third
column of the order paper in respect
of Demands Nos. 17, 18, 19, 20 and 21
be granted to the President, to com-
plete the sums necessary to defray
the chargeg that will come in course
of payment during the year ending
the. 31st day of March, 1955, in res-
pect of the corresponding heads of
Demands entered in the second
column thereof.”

The motion was adopted.

20 MARCH 1954 Demands for Grants 3462

[The motions for Demands for Grants
which were adopted by the House are
reproduced below.—Ed. of P.P.]

Demanp No. 17--MINISTRY OF
EbucaTioN

“That a sum not exceeding Rs.
37,56,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the i31st
day of March, 1955, in respect of
‘Ministry of Education’.”

DemaND No. 18—ARCHAEOLOGY

“That a sum not exceeding Rs.
44,72,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1055, in respect of
‘Archaeology’.”

DemanDp No. 19—OTHER SCIENTIFIC
DEPARTMENTS

“That g sum not exceeding Rs.
2,00,53,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1955, in respect of
‘Other Scientific Departments’.”

DeManp No. 20—EbpucaTion

“That a sum not exceeding Rs.
11,13,30,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Education’.”

Demanp No. 21—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF EDUCATION

“That a sum not exceeding Rs.
%0.17,000 be granted to the Presi-
dent to complete the sum necessa-
ry to defray the charges which
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will come in course of payment Demanp No. 46—CiviL VETERINARY
during the year ending the 3lst SERVICES
day of March 1955, in respect of .
‘Miscellaneous Departments and Mr. Deputy-Speaker: Motion is:
Expenditure under the Ministry “That a sum not exceeding Rs.
of Ediication”.” 35,78,000 be granted to the Pre-
sident to complete the sum neces-
Mr. Deputy-Speaker: The House sary to defray the charges which
+ will now take up the Demands relat- will come in course of payment
ing to the Ministry of Food and during the year ending the 3lst
Agriculture. Those Demands are Nos. day of March, 1855, in respect of
43, 44, 45, 46, 47, 122, 123 and 124. They ‘Civil Veterinary Services’.”

, must be treated as having been moved
by the hon., the Finance Minister in
accordance with the practice which

Demanp No. 47—MirscerLaneous De-
PARTMENTS  AND EXPENDITURE
UNDER THE MINISTRY OF FoOD AND

we have been following in the past
five years.

DeMAaND No. 43—MinNisTrY oF Foop
AND AGRICULTURE

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
4421,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955. in respect of
‘Ministry of Food and Agricul-
ture'.”

Demanp No. 44—FoOREST
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
39,867,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1955 in respect of
‘Forest’.”

DemManD No. 45—AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
8,22,19.000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1955, in respect of
‘Agriculture’.”

AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
72,54,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1955, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Food and Agriculture'”

DEmAND No. 122—CAPITAL OUTLAY ON

Forests

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
39,48,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1955, in respect of
‘Capital Outlay on Forests'"”

Demanp No. 123—PurcHAses oF Foop=-

GRAINS

Mr, Deputr-ﬁpeatqr: Motion is:

“That g sum not exceeding Rs.
52,60,00,000 be granted to the
President to complete the rum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in respect
of Purchases oy Foodgrains'.”
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Crop Prices
Shri T. K. Chaudhuri (Berhampur):
i beg 0 move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture' be reduced by Rs. 100.”

Sugar policy
Shri B. C. Dag (Ganjam South): I «
beg to move:

“That the demand wunder the

head ‘Ministry of Food and Agri-
culture' be reduced by Rs. 100.”

Food policy

Shri B. C. Das: I beg to move:
Members and Leaders of Groups
may hands ovec:' the nurnbfera of pcut “That the demand under the
motions which they select, to the head ‘Ministry of Food and Agri-
Secretary. They  usual time-limit culture’ be reduced by Rs. 100.”
will be observed. Economic price to Jute growers

Uniform agrarian reforms Shri N. B. Chowdhury (Ghatal):

DemManp No. 124—OtuHer  CAPITAL
OuTLAaY OF THE MINIsTRY OoF Foop
AND AGRICULTURE

Mr. Deputy-Speaker: Motion is:

*That a sum not exceeding Rs.
43,40,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Other Capital OQutlay of the
Ministry of Food and Agricul-
ture"“

Shri Nambiar (Mayuram)' [ beg to
move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Moratorium for rural indebtedness
Shri Nambiar; I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Fallow -and other waste lands in the
country

Shri A. K. Gopalan (Cannanore): I
beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Cancellation of arrear rents in
Tripura

Shri Dasaratha Deb (Tripura East):
I beg to move:

“That the demand wunder the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

I beg to move:
“That the demand under the

head ‘Ministry of Food and Agri-
culture' be reduced by Rs. 100.”

Co-operative farms
Shri Boovaraghasamy (Perambalur):
beg to move:
“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

—

Sugar policy

Shri Ramachandra Reddi (Nellore):
beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Food policy

Shri Ramji Verma (Deoria Distt.—
East): I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Fixation of cane price

Shri Ramj}i Verma: I beg to move:
“That the demand wunder the

head ‘Ministry of Food and Agri-

ewiture’ be reduced by Rs. 100.”
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Minor irrigation works

Shri Kelappan (Ponnani): I beg to
move:

“That the demand wunder the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Minor irrigation works in Singbhum
District

Shri Deogam (Chaibassa—Reserved—
Sch. Tribes): I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

Proper use of funds
Shri Deogam: I beg to move:

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

New outlook of the Ministry to solve
the agricultural problems

Siari Sivamurthi Swami (Kushtagi):
I beg Lo moves

“That the demand under the
head ‘Ministry of Food and Agri-
culture' be reduced -by Rs. 100."

More funds for agricultural develop-
ment schemes

Shri Sivamurthi Swami:
move;

“That the demand under the
head ‘Ministry of Food and Agri-
culture’ be reduced by Rs. 100.”

I beg to

Conservation of forests
Shri Deogam: I beg to move:

“That the demand under the
head ‘Forest’ be reduced by
Rs. 100.”

Wild life of the country

Shri R. C. Sen (Kotah Bundi): 1
beg to move:

“That the demand under the
head ‘Forest’ be reduced by
Rs. 100."
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Quality of sugarcane
Sari B. C. Das: I beg to move:
“That the demand under the

head ‘Agriculture’ be reduced by
Rs. 100.”

Interest of the agriculturists

Shri V. Missir (Gaya Noﬁh): I beg
to move;

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Model agriculture farms

Shri Deogam: I beg to move:

‘“That the demand wunder the
head ‘Agriculture’ be reduced by
Rs. 100.”

Co-operative farming system
Shri Sivamurthi Swami: I beg to

move:

“That the demand wunder the
head ‘Agriculture’ be reduced by
Rs. 100.”

Model farms

Shri Sivamurthi Swaml:
move:

I beg to

“That the demand under the
head ‘Agriculture’ be reduced by
Rs. 100.”

Civil veterinary facilities in rural areas

Sari Deogam: I beg to move:

“That the demand under the
"head ‘Civil Veterinary Services’ be
reduced by Rs. 100.”

Civil veterinary facilities in rural
areas

Shri Sivamurthi Swami: I beg to
move:
“That the demand under the
head ‘Civil Veterinary Services’ be
reduced by Rs. 100.”
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Producer cum Consumer Societies in
Malabar District

Shri A. K. Gopalan; I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Mi-
nistry of Food and Agriculture' be
reduced by Rs. 100"

Geological Survey and tube wells in
Kistna and Godavari River basins

Shri C. R. Chowdary (Narasarao-
pet): I beg to move:
“That the demand wunder the
head ‘Miscellaneous Departments

and Expenditure under the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Working of the Central Tractor Or-
ganisation

Shri B. C. Das; I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Mi-
nistry of Food and Agriculture'
be reduced by Rs. 100.”

Working and expansion of the Central
Tractor Organisation

Shri Ramachandra Reddi: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Co-operative Irrigational Societies
and tube-wells in Hyderabad State

Shri Sivamurihi Swaai;
move;

I beg to

“That the demand under the
head ‘Miscellanecus Departments
and Expenditure under the Mi-
nistry of Food and Agriculture’
be reduced by Rs. 100.”

Shri N. M. Lingam (Coimbatore):
I rise to support the Demands for
Grants under the Ministry of Food
and Agriculture. It has heen stated
in the Bhagwat Gita by the Lord
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‘among professions I am agriculture'.
I mention this to point out the
supreme importance of agriculture in
the economy of our country. It is
a matter for supreme gratification
that through the vicissitudes of for-
tune through which the industry of
agriculture had to pass in this coun-
try, we have attained a state of
stability and some measure of self-
sufficiency in the matter of food.

Mr. Deputy-Speaker: Order, order.
Hon. Members have full liberty to go
out if they want to talk.

Shri N. M. Lingam: Sir, critics may
say that the Food Ministry cannot
claim entire credit for the present
food position in the country, and that
nature has helped us to a large extent.
1 agree that nature has been boun-
teous to us; but it will be unfair for
us not to appreciate the efforts of the
Ministry against odds during the last
four or five years.

The production of foodgrains has
registered a definite increase and the
report for the year 1852-53 gives us
an idea of the increase achieved in
the production of foodgrains. In rice
we have registered an increase of
nearly 5 million tons, and if we go in
for imports now, it is only to safe-
guard our position against the
vagaries of nature. It is also to be
admitted that our production of oil-
seeds has not been to our expecta-
tions, but that has been for reasons
beyond our control. I am glad to say
that efforts are being taken to pro-
duce cotton, jute and oilseeds so that
we may be self-sufficient in respect of
cotton and we may be able to export
oilseeds in an increasing measure,

Now, that we have tided over the
immediate crisis of shortage of food-
grains in the country, the central
problem created by agriculture is that
of relieving unemployment and under-
employment of the vast population of
agricultural workers in this country.
8ir, on an analysis it has been found
that the basic problem of rural India
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is the enormous volume of unemploy-
ment and wunder-employment that
exists in agriculture and its extremely
low productivity. The broad picture
of rural economy is that over 7T0
million families are cultivating about
250 million acres of land of which
only 20 per cent. is double-crop or
irrigated area. The land is distri-
buted in fragmented holdings and is
supporting large numbers of non-
eaining dependants many of whom
live on land as they have nowhere
else to go. To this picture must be
added the fact that every year 3
million people are added to the popu-
lation which the land has got to sup-
port. Ultimately, the success of the
Ministry has to.be judged from the
progress it achieves in solving this
colossal problem. I am aware that
the Central Government has done its
best to solve this problem but I am
sorry to mention that the State Gov-
ernments have not co-operated with
the efforts of the Centre. The Plan-
ning Commission has made numerous
recommendations towards solving
this problem and as a first step it was
expected that the State Governments
would accept these recommendations
and make a beginning in the imple-
mentation of the policy adumbrated
in the Five Year Plan.

Sir, I refer to the survey of lands
with regard to reclamation and colo-
nisation where the landless could be
settled. It is unfortunate that a
beginning has not been made in this
direction by most States. The other
three recommendations of the Plan-
ning Commission with regard to re-
habilitation of agriculture are, land
reforms, application of research to
agriculture with a view to promoting
a system of intensive farming, and
thirdly, a diversified economy by
means of co-operative effort. With
regard to land reform, although the
record of State Governments has been
impressive, it has not gone far
enough. The different land tenures
that obtain in the country today are
acting as a hindrance to the imple-
mentation of sound agricultural
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policy. With regard to research, the
Central Government has started
several research institutions and
strengthened the existing ones, but
the results of research have not yet
reached the farms. Here again, pro-
bably, we have to blame the State
Governments for not bringing the
results of research to application in
the every day life of the farmer.

Finally, with regard to diversified
economy, there are co-operatives.
Sir, my own experience is that the
excessive reliance that has been placed
by the Planning Commission on co-
operatives is bound to lead us into
trouble. Co-operative movement is
now mainly supported by the finan-
ces and official element lent by the
Government. It has not yet become
a movement around which the masses
have begun to rally. In other words,
it has still to become an economic
lever for the betterment of the
farmer. So, while in theory the re-
habilitation of agricultural economy
through co-operatives looks sound, it
has not enabled us to register any ap-
preciable progress so far. I also
realise that in a country like India,
we have to depend increasingly on
the co-operatives to rehabilitate agri-
culture. It is just now only that the
Government has begun to start a
scheme of co-operative training and I
am afraid it will be long before the
Government can put forth, in a vast
country like ours, a large army of
persons, trained in “cooperationp and
agricultural practices, who will go to
every nook and corner of this country
to make the people rally round this
movement. I am mentioning this not
in any spirit of cantankerous criti-
cism, but only to show the stupendous
task lying before the Government in
rehabilitating agriculture in this
country.

With regard to the Forest policy,
the progress has not been up to our
expectations. The other day, a ques-
tion of mine in this House with re-
gard to the steps taken by the State
Governments elicited the reply that
still a survey of waste lands has to be
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[Shri N. M. Lingam]

made by the State Governments.
Even all the State Governments had
not given a reply to the Government
of India with regard to the steps tak-
en by them to conduct a survey. Here
again, the indifference, if not the
apathy of the State Governments is
a disquieting feature. I attach the
greatest importance to the extension
of forest area, because a sound forest
policy is the handmaid of a sound
agricultural policy.

Allied to this is also the need for
effective soil conservation in our coun-
try. I should be pardoned if I point
out to the Minister of Agriculture
that the progress achieved in the im-
plementation of soil conservation
“methods as well as afforestation has
not been satisfactory. We are in the
fourth year of the Plan now and the
steps taken by the Government can
hardly be said to be adequate. I come
from an area subject to great erosion.
I find that the methods adopted by the
Government have not been able to
arrest this menace. This threat not
only tells upon the productivity of
the soil, but it also interferes with
the communications, Because, after
a rain, torrents of water and liquid
mud are being carried thereby block-
ing all means of communication. It
has also been said that this menace
of soil erosion has been affecting the
irrigation projects in the neighbouring
areas by threatening to silt up the
dams completely. I venture to sug-
gest in this connection that as regards
the remedies for soil erosion,—the
usual agronomic methods of strip
cultivation and contour bunding
and the engineering practices like
terracing are mnot adequate—it is
found by experience that the ryot,
though he is given economic aid to
resort to these practices, is reluctant
to avail of them. I do not know how
to accelerate this work and make the
ryot take to these things kindly. But
in certain hill areas, it is found that
the growth of trees and growth of
plants like tea could be promoted
which would help so0il conservation

effectively. It is well known that
there is a large gap between the per-
missible acreage of tea in India and
the acreage that is actually under tea.
This gap could very well be utilised
by giving the agriculturist freedom to
plant tea in suitable altitudes so that
this will not only help him in rehabi-
litating himself but also in effectively
conserving soil. I will have an op-
portunity, in the discussion on the
Demands for Grants of the Commerce
and Industry Ministry, to explain
further this subject. I am now merely
putting forward this proposition so
that the Minister of Agriculture may
place this before the Soil Conserva-
tion Board. This method has proved
effective in the steepest heights and so
I am putting forward this proposition
of extending tea cultivation to steep
areas, seriously.

Mr. Deputy-Speaker: Shri A. P.
Sinha.

Shri N. M. Lingam: I shall finish in
two minutes, Sir.

Mr. Deputy-Speaker: I have already
given him 15 minutes. The hon.
Member said that he was reserving
something for a future occasion.

Shri N. M. Lingam: That is with
regard to one aspect.

Mr. Deputy-Bpeaker: I took it for
the whole.

Shri N. M. Lingam: I shall con-
clude in two minutes. There are one
or two vital points.

Mr. Deputy-Speaker: I will allow
one minute. I will call the other hon.
Member later.

Shri N. M. Lingam: I have two
other points, one with regard to
potato and the other with regard to
horticulture. With regard to potatoes,
Government have not got the quan-
tity that is consumed in the country;
some quantity is imported. The idea
is to make the country self-sufficient
in potatoes. The Planning Commis-
sion has mentioned only about the
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help in the production of a sufficient
quantity of seed potatoes in the coun-
trv. That is, of course, laudable. But,
the Government should make the
potato the poor man’s diet. This has
not yet been achieved. The chief
problems in this field are the low
yield, the high cost of fertilizers and
the virus that is affecting this crop.
1 suggesi that we have a commodity
committee for potato also so that the
yield can be increased and virus-free
seed potato may be distributed, so
that potato may become the poor
man's diet and may have a compe-
titive market.

In my part of the country, orange,
such a preclous citrus, is fast disap-
pearing. I have had occasion to point
this out during the question-hour.
Still. the problem is so  stupendous
that I have to draw the attention of
the Minister to this problem. Orange
cultivation in about 20,000 acres of
Wynaad has disappeared because of
two diseases, stem borer and die-back.
The Ministry of Agriculture have not
been able to stop the menace from
spreading. Even in the Madhya Pra-
desh, I find that orange cultivation is
being affected by these diseases. Un-
less suitable action is taken imme-
diately, it will not be long before the
orange plantation disappears com-
pletely.

I congratulate the Agriculture
Ministry once again for their achieve-
ments and support the Demands.

st go Yo fargy : IuTSwET WERAT,
T # TiweRs, @ #K Ed,
FAE A A w fRar § AT IR
oY e frdt 8, WA QWA €
WgF o YIH KT JATE E, [T W ]
A aF TS A A o aga %7 dufaew
a7, Areet ff R 7yt ¥ AwTS AN
T, 77 ¥ T A FE AR G AR W
qanfaat ff | g® a) yfr 7, FE@ A,
T Feg A | 9 IEY T, A A A
e fat e agt 7 ¢, dfew &

20 MARCH 1954 Demands for Grants

3476
HUT TS F AT FISAT T H T
7 77 fir 1o a2 gfers gare ©1 I
#1 e of fs 90 o oo qo |
¥ w3 g© foar | W geg RAe W g
TRAFE T A T AR A
I TF AR AW H AT W {AS
£, B ®Y e § % Sr Y 1w 9%
T § fir Y oft grea & ¥ av-
T & qIF FAAT TeT QT fR dw w7
#1¢ At gorsT, w€ A -9, I Ayt
Ioor A gy A Y ag sy aE waw

qg AT A AT TR A gAAT A
@ ¢, T Qo @ § e el oft
O | qOF & TSP FF 7A gy
g1 amg & gt a% & w7 g
#HT 9 T FT F90S §, IAN A
TET AT & a1y fway ww AT IS
foq &/ sR fer w10 SomaTE 2w
s awrg AT E | €T QA w6
¥ Tz oF, & A N A A AT
w1 faeTT amgar g o

g AF FA A A w7 T
&, T8 ATRHT o G T AW AR
st FoueqT T # & fir ag wae 9w
qEgTh & I Efee—ya—adY frar
oy gn IT X T FA 4 | g B,
art fage @R go Yo & forr xomel
¥ & Iy €, ¥W whiw adf & s
oY g€ & < A< o o o T
N fra Hw FH & o0 wg, oA
FTYATET A fE oy N Td A
w7 AT S ¥ 9 od, W § feami
N g RS T XA gef, IR
g aodt fowed ot | ST I
¥ 3 ¥ fuifer 1, 99 & wow-
w7 framil ¥ s g o fewe
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[t To Yo favgr]
A e, KA I—A-FTEET HT WS
&1 o ¥8 waar gar g, ¥few o
% foq gy faeqn onan § e g S
T GATEAT AEA &, 7% o Y awehis
AT H T FRTITEA &
AT W B AT TE FT AN § 6 geafaa
fearddze ¥ fafre<i & o oot T
¥ AF AT IT F T G A & AN
I F FTAT AT AT T FEW FE,
ST F) fram & are gH S HEH AgY
JoT §H | @Y, Jg A FOU HATS & |
UF qAATTF AT E | AT F qrge ¥ A
Y war v, I9F qIET § §9 w0
qTEATE | AT FT S TG O
war ¢, O # wgA < frawr g
AT ¥ AT HAT FT T qIE A THH
1§ T8 wwma T frard S fE g
I AT FQA G| T TN ;g
7T § AR g IT § qT FY T @
e § Y ITET FAAT T@AT AR
g

T ¥ ot TgFT gATS ST (IHA)
FTE | SAWAT T FY IR & a7 AR
T war & faamm & T agt &
FAAT HY T R 9T F 9 ST I9w
1T @S o1 6 3w & Qe sqawar
aRY fores fest ST 7 oior 7 grm,
qqT sfas g=T W w7 aw foEd
w1f 0w, Wi 7 | AR aw g
g ¥ i T8 wT a0 A W
e # iR sEe § gu e
frara sTawE® 91 | W AWT @R
TH ®TEw WNE E g, T F Al
sy 9 fafaed a% qg=mT e
g & i o woen ot & e e g
fear T =fgd o) faen feoma
e FET G | ST qR S W @

nfearde § § fofes ) =1 &,
I §9 1 gHWAT Afgd fr gw oF
e & qw a7 & §, ag I
T §ATS aga 241 A< &, Anfer< ag w7t
T EETH & fF gar smaet Y 9%
T & g @R $B Fm ¥ q g
% o7 @, 37 g R erel
framl Y iR sar & A & e
gt &\ ag s = 43 € ow 3w
fer fedn, Sfer s sfw ga =
& | afyw faova w7 3w 7 20,
N I & fx@t § o o ot g€ d
7 yue fratew-x Y qars e agl
A L o7 A gu AT Fa o
T, wreEw TE) fdY g 1 o 39
AR I9F % | 79 39 a7 fearal
HT AAZA A Wivfear 3@ o Srat
W2 FTH F & ST IT F 919 A9y
Y AT ALNE | A Mo guE A
¥ FFAT ATEAT § F ag 17 A ¥ 7 va-
4 f& T qiE 9 IS F7 i TG,
& qOF FT 7S I]T F /R ATAT
FifF AT FHT F IHT GAAT e
78y § sfafesaar § f& ot age surar
FHA AT § ITHT A TawT fawarw A
¢ e 99 & 9@ fre femr e @fr
T TEHT FET ITH T TE @I E |
W ® 9 @ w9eE /@ T
feqr aYT T AN § 96w
o gets ¥ fra Iy AW aga
g § SfET IER awe § FAE
fod qa o s ar fafreze
gEd N ¥ T @BOE
oY g dary T8 § | W faafa’
¥ g 9T A oF @ o G H eAd
w7k, w6 foad %1 FW g9, A
TR ATHTE ATH BT & | T W WY
ar &% ¥ wew WA Aot wifgg
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4t T & F1g F AT FEANT F FUS
|G W AT gEIL QTHA ATG ar gW
Taarg f gea Ve TaTHC F qqer
fear & fr el samar & samar oF et
I 9T T T aHAT § W g A
A aaerar arg f& fowE o ST
T Y, 97 ¥ BHT  FyHIT Ar@} F
FiE ET g | ATTRT AqTEAT AT |ATEAT
gfr sdmerfpamafcqw & @t
IE® FIS & FTOTE | TEOT FOT
v 2y & f aor B & a0 9fed
W& VTS AgE & gy A § Form sufrre
* 8.9 37 fFam) & fgwi 7 gl g,
T ifF T o 30 ¥ 3o aw o
Tt & v gy € A ¥ femdl &
fem o famm & aelt o= &
rafod fegaY o faeag & fs g%
T I femw & g ok wfierd
faamer 87 & 7% a7 s &) wer Ot
f& 7% a1 o T g oft famvay
FT NI FTATA § | q¢ &Y sufred
TR FAT7 gA & | aror femT
g o\7 g e ¥ gr R B AR
et o oY faediie Y T &, o
qg €% ¥7 a%TaT & fr awdia S
¥ JTT T A I | F o
fE s19% fa@ & gw@ ww qgrfa o9
. A7 209 femmi & fob afy
g, ¥fF= s w1 & A A oy wfed,
Fifs w& fawal &1 aw @« § won
§ &t Ms% v @ §F F s
# w199 J§7 3T wigar g fr qg &t
sufaaer samzT o) a% 1w e w off
% 773 €7 fod gw @AWY %@
FaEar wY g (Ne) w7 § ) gafog &
AT 59 AR FEA ¥ g9 fewat aga
aw AT FraTw qg=TT Awen e ag
gy ¥ wfyr qged, st qw at &
FT AT TF O T ¢9 qf

FHEQT FY g HAfAT | (W 07 § T
T § AT & Foy graAr FE fw
Tl 9% I e 6 @K ae
qre IO FWS § SEA |

et Tawen  (faemageg-
TagR=<fora—sapgiea amfaai) @ 99
ST WERT, W qIT H qga fadl & I
# 9o W g | www qar ot g e
qEe § A€ 1T AT dw wfy w
e oft wY qur et famr A @
feraaror & anfg o19: g2 @ & S AR
ey F aror o ot ol i ok
TF JHTAT 47 o fin et & e wday
aw £ fas w7 37 TN ATy T
famar a1 s AN AT T ¥R
t Prear Y omdy ot oz O P
# gare ot wEey Ay o T wifen
& o mify o fr=ar ) oy & fear

W A qW oy waew & for
3R & Hregw g v goer e s,
ZqW gt A s oW I & fold
FOU T Ak FX A § 1 wgt aw
ot gz, o gAd AR ¥ AW &
FroTE} F1 wATe JoaT &, H FwA
g fF o T Tk T AR gE W WY
afer a3 & foq goe A =% afx
@A dtae d o d o
or watfior groa wE gu< Ewd A
aupei Y FgraaT & faa o F @y A
o o awet g 1 JwT gl 7 A By
zelr & @A § 9% Ad & wwar |
¥ W a<ame & fel / & A ar =y
Ay & s ot g & faer &
wWE ) &, 8§ A & fw T W
wr o o A & 1 feerr AT
Fa% Frbe oy ot ofer & ange § e
qu,:'uﬂu‘mwﬂrﬂrﬁﬁ'ﬂ!
T B FWR |
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[sirereh faefraa]

w F gfawio AW AW FT A
2w, A5y Aqw, fareaww, sdeT AR
e aify U § agt T OF 9 A
g G X gw AR S B |
9 ot gw 7Y faean, agi aw fe asl
* ww A qu 78 fawar 1 @l AR
FORET A THAE A TN A g
Ao arat AT &) Fdaqer g
LAk oA

T g wwfa s A TgEr
2 @ 2, WY W TR AT AT @U@
R g frordt awwfa st @
e FTHE T TR A ) T
2 ¥ 7fas groa & famres w1 adwr
¢ 9 e w1 ff W F@TE
AH FT A A § i@ T FAK
g ot & | g T s e
? 1 g % g ST 3N A IwrfEd
FIA T AT § TEHTT FY Ffere =y
FEAYIE § | T €Y T IvT W
fow am & foww freren & fod ol
& faal &1 yar Em WA T D @
g R g 7w fawEd dw A
WE 1 N3 I & AN Yy of oS gy
AT W fFgm s A 2w
@ 2, W® A F G, T3 Y, TN
ff, frefiararcad & @ ¥ M
fram el er T R T @ & | v
qed & qf fFam ®Y w0t § s ax
Toar A¢ faemr 1 ¥ grge o T
& Q1 AT T, FEEA G W AR
WP ST FCRS 2§ 1 AR
wft w1 farfera s e v ¥
1 goerdh 3w ¥ feael ® Sfam
ar & wvar A e d v, 4 we
o & feRt o e 9T d% Al F
T e g1 AR 99 dw & a9

g =ifed, arfe feaml &Y e 97
dar fas g% | gEX ATl A Ay F A
NS GHAT I AL YT F ATOFS A
F 7T IR A A Rt & R
amifaal ot e A QY AT § | T
PR R F AW [T AEGF § |

AT H GO FT S 767 527 &
A 4T FA A ST F 57 AV
AR fror g 1 =t & @R,
fagre 3R atver § S o &Y are awt
1 FHY g€ 9 FEo FAA gE a1 FE
A w02 T A AR & A P A
ATHET §T AT @A & fed a9
gefiag %l vl ¥ ore @ AES
¥ Tt ST AT WY AT @2 |
™ 2 ant ¥ oeiEg &7 o I
A F HET T Qo, Y STEr A=TET
FgE AT F i arc awt ST SR
g wue Tfi gk, @ e A
BT FT F W 1, A W< AT O
& HTO7 ATIE YE T AETT X FHA &
fod quadiy g T K § 1 7@
fx gfee orar & §, fee Y g F
7 #rf sar 7 fer. Ao R g9
@ & § ¥R W q° ff ¥ 9F
mar g 1 e ¥ s € fR arerey
® gEr wTH, ATE H AT FD,
o1t faart & dwel wrd @Y arfe 77
qY AT A AFTS F7 fOFC g9 &
™| g feae ) oft qgEar
)

W qR A f v

Sardar Lal Singh (Ferozepur-Ludhi-
ana): I had a mind to speak on the
need for development of horticulture,
and the vegetable and fruit preserva-
tion' industry in Assam, where I was
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seni last year by the Central Govern-
ment, to look into the scope of the
industry. I feel that the prosperity of
Assam is closely linked up with the
development of horticulture in that
State. 1 also wanted to speak on the
subject of legislations to bring about
solid improvement in the shortest
possible time, in agriculture. I also
wanted to say something about ceil-
ing. We are falling a victim to the
cheap slogans that there should be a
very low ceiling, without realising
that if we fix the ceiling too low, the
result of it will be that this industry
will become the monopoly of illiterate
and ignorant class of people, and all
the intelligentia, well-to-do and edu-
cated classes of people will be driven
eut of it. It is not realised that we
cannot expect development in any
industry if it becomes to be the mono-
poly of illiterate or ignorant class of
people.

Before 1 start the discussion on
another subject, I join with the pre-
vious speaker in paying tribute to
Dr. P. S. Deshmukh, for his boundless
enthusiasm and his solid achieve-
ments in various flelds, particularly,
in regard to increasing the rice pro-
duction. But why I am not able to
speak on all these subjects at great
length is because a moral responsi-
bility has been cast on me to speak
on one particular subject, viz. the
sugar policy of Government, A re-
quigition had been sent by me to the
hon. Speaker some time ago for two
hours’ discussion, and this was sup-
ported by about thirty Members be-
longing to all parties; we wanted to
have a detailed discussion, but the
reply sent to us was that this subject
could be discussed in the regular
debate on the Demands for Grants
under the Food and Agriculture
Ministry. Hence, I consider it my
moral responsibility to devote maj:
portion of my time to this subject.

When Government made a drastic
cut of twenty-five per cent. in the
price of cane last year, against the
protests of the cane-growers. against
the advice of the States, against the
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warning of the Indian Central Sugar-
cane Committee, which is the highest
body in Iadia concerned with this
industry, they had only one plea, wviz.
that this cut was being made in the
interests of the consumer, so that the
consumer may get sugar at a lower
price. Certain fears were expressed
by Members of all parties on that oc-
casion, and it is painful to see that
our worst apprehensions have come
true. We find that the area under
cane as also the production of sugar,
has gone down. We find that the
growers have lost all the incentives.
The reports from the States show that
the fertilizers. insecticides, and other
materials, which were meant for the
cultivators have not been lifted by the
cane-growers, because they did not
find it worthwhile to wuse them.
Thirdly, although the growers jost
about Rs. 15 to 20 crores, as a result of
the cut in the price, yet, the consumer
got no corresponding benefit at. all, and
he has continued to pay the same price
as before. Fourthly, the country has
already imported 2§ lakhs of tons
of sugar so far, and Government pro-
pose to import five lakhs of tons more
of sugar, worth anything like Rs. 30
to 40 crores, and this at a time when
the monster of unemployment |is
staring us in the face, and when we
ought to produce everything that can
be produced in this country, in order
to give employment to our people. It
does not require a great scientist or a
statistician to show what the manu-
facture of Rs. 30 to 40 crores worth
of sugar means in terms of employ-
ment. Then, we also need foreign
exchange, which is being wasted on
the import of sugar.

The greatest tragedy is that we
are importing a commodity which ¢anr
be produced in India in any desired
quantity. In fact the sugarcane
growers and the mills had shown
their capacity in unmistakable terms
in 1951-52, to produce any quantity of
sugar, They were able to produce no
less than 15 lakhs toms of sugar. ac
against our requirement of 13 lakhs
nf tons, and there was a surplus of
5 lakhs tons. If the advice given had
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been heeded at that time, (a) the
farmers would have felt contented,
(b) agriculture would have develop-
ed, (e¢) the mills would have got any
amount of cane required, and would
have worked for longer period, (d)
we would have got ample sugar,
there would not have been any neces-
8ity to import sugar and waste nearly
Rs. 30 to 40 crores worth of foreign
exchange; Government also would
have had greater revenue and (f) the
consumers also would not have had
to pay any higher price. In fact, by
this time, we would have got surplus
sugar which could have been exported
to earn foreign exchange.

In short, the present situation is
most deplorable, because if we do not
import sugar, we are likely to face a
sugar shortage of the type that we
experienced in 1849 when sugar was
black-marketed at Rs. 3 a seer; if we
do import sugar, it may mean the
collapse of our industry, Not only
the cane growers are likely to be
ruined, but the industry may also col-
lapse. Sir, the greatest misfortune
of Indian agriculture, I feel, is that
the farmer’s viewpoint is never under-
stood and never appreciated. The
main parties concerned in this case,
for instance, are the cultivators, the
millowners, the traders, the consu-
mers and the Government as the
custodian of all interests and as you
will see, every party is interested in
getting its own pound of flesh. The
trader is interested to get sugar from
whichever source and from whichever
quarter—friend or foe—it comes, re-
gardless of the effect that 1t is likely
to have on the cultivator. Everybody
is erying for cheap sugar, and the
millowners naturally want their own
reasonable profit. = The Government
is not prepared to forego its own taxes
and cesses that it levies. The result
is that the poor cane grower is the
one who is made to suffer. These
are the days of prepaganda and these
are the days of collective bargaining
and the poor cultivator has not the
advantage of any of these two weap-
ons. For instance, 8ir, everybody
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wants that there should be a reduc-
tion in the price of sugar and as a
natural corollary they say ‘reduce the
price of cane' because cane accounts
for 62 per cent. of the price of sugar.
Nobody cares to find out why the
price of sugar in other countries is
low. Firstly, taxation on the sugar
industry in other countries is not so
high as it is in India. Secondly, some
sugar producing countries actually fix
lower export prices for sugar than
for home consumption in order to get
rid of surplus sugar, to create foreign
markets and to earn foreign exchange.
Thirdly, other countries are getting a
higher yield of cane per acre and
higher recovery of sugar, Hawaii
Islands get 400 per cent. higher yield
than we get in India. Australia gets
about 1/3 higher recovery of sugar.
Fourthly, the existence of a by-pro-
ducts industry in other countries en-
ables them to utilise every bit of
waste material. For instance, bagasse
and trash are utilised for the manu-
facture of cardboard and insulating
materials and various kinds of
chemicals: molass is used for manu-
facture of alcohol and press cake for
wax. All these things in India go to
waste. Fifthly, there are numerous
facilities which are provided to the
cane cultivators, for instance, cheap
credit facilities. Fertilisers, insecticides
and machinery are subsidised and
supplied to the cultivators at a low
price. Sixthly the usz of various types
of agricultural machinery reduces
their cost of cultivation to a fraction
of what it is in India. For instance,
in Australia one man can harvest 8
to 9 tons of cane per day; it takes about
20 men in India to do that. Likewise,
our cost of planting is easily four times
more than in Australia. Still in the face
of all this we go on singing ad nauseum
the praise of manual labour and our
primitive system of farming! And the
tragedy is that we still expect our
cane cultivator to compete with those
cultivators in foreign countries. This
merely betrays either a colossal ig-
norance or utter disregard of the
elementary principles of the econo-
mics of Indian agriculture.
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Sir, when people suggest that the
price of sugar should be reduced, they
do not care to find out if there are
other ways also of reducing the
price of sugar. For instance, Gov-
ernment charges Rs. 8-4 per cwt—
something like Rs. § or Rs. 6 per
maund. Such a high tax is not levied
in any other country, as far as I know.
This is probably a singular instance
of an indigenous industry being taxed
higher than the import duty.

Then again, the mills produce an-
nually something like 5} lakh tons
of molasses. The Government buys
all this molasses at the rate of As. 4
a maund, whereas the orice of sugar
in the molasses is of the order of Rs.
5 or Rs. 6 per maund, which meafis
that molasses which. should, be worth
at about Rs. 10 crores is bought by
Government for only Rs. 35 lakhs.
This molasses is given over to the
distilleries for the manufacture of
potable alcohol or power alcohol and
Government makes a tremendous
profit out of this. One would natu-
rally ask why cannot Government
forego a little portion of this in order
to pay a higher price to the cane
grower, to supply sugar to the con-
sumer at a lower price and to enable
Indian sugar to compete in foreign
markets? After all, the cost of manu-
facture of alcohol in India is very very
smell as compared with the cost in
other countries” As 1 said previousty,
the Tariff Board in 1039 had worked
out the cost in India only to As. 6 a
gallon as against Rs. 2-3-0 in
Germany, Rs. 2-8-0 in Italy, Rs. 1-8-0
in Australia and As. 12 in the United
States of America. Why should not
Government pay a little higher price
for molasses so that the consumer may
get sugar a little cheaper and the
grower also may get a little higher
price?

As regards cess, as far as I know,
cess on cane is not levied anywhere
in the world. Even if it is levied, it
is supposed to be spent on the deve-
jopment of the cane industry. But
what do we find here? In the period
1945-50, the total amount of cess
raised by the Uttar Pradesh Govern-
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/
ment was Rs, 13,25,00,000, by Bihar
Rs. 4,10,00,000 and by Bombay Rs.
1,80,000. So the total comes to Rs.
19,15,00,000. Out of this amount,
which ought to have been spent on
the development of cane, only Rs.
2,561,00,000 were spent and the balance
of Rs. 16,64,00,000 was absorbed in
General Revenues, A tax on raw
material is bad enough, but to utilise
the bulk of it for some other purpose
is nothing short of misappropriation.

Sir, I suggest that the greatest need
of this country is to develop the by-
product industry. We have got 15—
20 lakh tons of bagasse that can be
converted into insulating material,
paper, packing boxes and 8o on.
Similarly, we can utilise other waste
material. Whenever a question is
asked as to why these by-products are
not manufactured in India, the usual
reply is that either the manufacturing
technique has not been fully worked
out or that private capitalists are not
prepared to run the risk—they are
not prepared to put up the factory.
My reply is: why should not Govern-
ment carry out an intensive study in
this matter in order to make possible
in India what is possible in other
countries? What is being done in
other countries ought to be done in
this country also. As regards putting
up a plant which is supposed to be
very expensive, why should not Gov-
ernment put up the plant out of the
huge amount of cess that it collects?
And when the plant is made a paying
proposition, then it could be handed
over to private people. This is the
normal practice followed in some
other countries.

Sir, I would also like to appeal to
Dr. Deshmukh to have a sustained
policy in regard to sugar production.
For instance, development or research
on sugar cane was being done by the
LC.AR. upto 1844 or 1945. Then it
was handed over to the Indian Cen-
tral BSugarcane Committee, Just
when the work got started within
four or five years, again it was decid-
ed to hand over the work back to
IC.AR., and when a representation
was made, then they cancelled the

-
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order but just the same decided to
separate sugar from sugarcane deve-
topment. Now, I can assure the
MHouse that this is a wrong step; this
48 a step which is fraught with
danger, and I am certain that the day
will not be far off when Government
will have to retrace this step, because
sugar development and development
of sugarcane are so closely linked up
that the work should be done under
one organisation.

$ P.M,

Sir, one thing that is repeated again
and again is that increase in sugar
production will be at the expense of
cereal crops. I am afraid, just as in
many other cases so in this case also,
we fall easy victims to this cheap
slogan. Sugarcane does not occupy
more than one per cent. of the total
cultivated area in this country. While
the uncropped area is of the order of
about 6 crore acres sugarcane occu-
pies only 40 lakh acres, so that an
increase of 5 lakh acres under sugar-
cane will mean a very very small
increase, which is not going to make
any great difference.

Secondly, sugarcane is as good a
food as any other food crop. In fact,
onc acre under sugarcane produces
as much food, in terms of calories, as
5 to 10 acres under cereal crops and
one acre under sugarcane can give
sufficient income, which would buy
enough cereals which can be produced
from 5 to 10 acres. Even on these
elementary economic considerations,
I think, the Government should
never import sugar from abroad,
particularly when sugar can be pro-
duced in any quantity in this very
country.

Sir, I need not take more time of
the House. But, I would appeal to
our Minister for Agriculture to deve-
lop the sugarcane by-product indus-
try in this country. If the price of
sugar has to be lowered, then it
should be at the sacrifice of all parties,
that is, the sugar mills, the cultiva-
tors, the Government and the traders.
It is not the cultivator alane who
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should be strangled all the time
whenever a question of cheapening
sugar prices comes.

Shri Eanunge (Kendrapara): Sir,
I will not take more than seven
minutes or so.

An Hon. Member: You cannot take
hours!

Shri Kanungo: One thing that
strikes me now, as compared to last
year, is this, that we are perhaps
getting complacent over our agricul-
tural situation.

Minister of Agriculture (Dr. P. S.
Deshmukh): Not at all, Sir.

Shri Kanungo: There is a feeling—
I do not mean in the Government,
but I mean in the country, that the
worst is over and now we can sit
back and take it comfortably. But
I would submit that this is the begin-
ning of the worst thing that could
happen. It is a fact which has been
stated on the floor vf the House that
the prices of staple cereals and other
agricultural commodities are coming
down. To a layman it is clear that
80 per cent. of the population of this
country being dependent upon the
industry of agriculture, if the pro-
ducts of his labour f{etches a lower
price, to that extent the total economy
of the country is impoverished. Apart
from that, it has been proved bevond
any doubt that the best incentive for
production in agriculture is a fair and
assured price. We have seen, in the
case of jute, in the course of the last
3 or 4 years, given a good price the
acreage shot up to nearly 50,000 acres
and the moment the price fell, there
was a drop in the acreage abruptly.
You cannot play like that with the
lives of millions of people. This is
not fair. If in the stock exchange,
certain stocks fall abruptly, then
there is a furore in the country, and
steps are taken. But, in this case,
where lives of millions of people are
concerned, we do not seem to have
taken much notice of it. I would
remind the House of the conditions
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through which we have passed in the
years 1929-30 when the prices of agri-
cultural commodities touched low;
what misery it meant! Today, as far
as I understand, the wise men of our
country think that if we do™mot keep
down the prices of foodstuffs, then the
wages will rise and the spiral will
start again and ultimately there will
be economic imbalance. I submit the
interest of 80 per cent. of the popu-
lation is more important than of any-
body else. To my mind, the only solu-
tion of its is to divise a machinery by
which the farmer can be assured of a
remunerative price and a fixed price,
a minimum fixed price. If in advanc-
ed countries like UK. and America,
where the agricultural situation is as
satisfactory as could be under the
circumstances, they have this machi-
nery and spend millions and millions
over it, it is more necessary that we
should have such a machinery here,
I submit that today is the time when
we should get along with it. We
have had the reporis of the Krishna-
machari Committee and the Gadgil
Committee on the situation of prices.
At that time, the position was very
alarming and the people thought that
such an organisation could not work,
But, today, we have food organisa-
tions all over the country, the Civil
Supplies Department as they call
them in the States, who have got
years of experience in procuring,
maintaining, storing and distributing
grains. We cannot forego that expe-
rience. If the situation is betfer be-
cause there is no need of rationing,
we cannot afford to disband this staff
and this experience. There have been
complaints that the ordinary trader
used to handle the grains at very
much less cost than the Government
Supply Department has been doing.
To avoid that complaint we have to
have a competent organisation in the
States, and the Centre where the
economic policies which impinge up-
on prices have got to be studied and
steps taken in time. In the case of
iron and steel, cement or anything
else, you can work out the produc-
tion plans, economics and all that on
a three-month or six-month basis. In
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the case of agriculture, you have got
to foresee things 18 months ahead or
two years ahead. For that we must
have a competent organisation of ecq-
nomists who specialise in this. We
do not have it today. In other coun-
tries, as far as I am told, in the United
States and Britain, the farmers are
wealthy and they have their own
organisations and they can afford to
pay and obtain good economists. In
our country, w2 cannot expect that
the Government is the guardian of
the farmers. They have to provide
them advocates—as in murder cases
where the State provides ‘advocates,
In India, I submit it is the duty of the
Government to provide them in their
interests to tender economic advice.
It has not been done. Unless it is
done, we will face disaster. Today
the organised industries can com-
mand the services of competent eco-
nomists and men who can put forth
their cases. The farmer has to go by
default. The system of education is
such that if there is anything happen-
ing in the steel industry or the stock
exchange, everbody comes out to dis-
cuss the maiter. But, in the case of
farmers it is not so. To my know-
ledge, except in one University, there
is no faculty of agricultural economics,
Therefore, I say, unless we do it, we
are undone,

Again, the lowering of prices will
mean difficulty. Ii rice sells at Rs. 4
a md. as our economists are supposed
to hope, it does not pay. In the in-
terests of larger production, we have
to improve the farmer’s economic
status so that he can improve his
own condition and produce more.

dfen e ww wwiw: qam
fedy aftes amga, d e o qoaE

TS AT LT A A wwn
g AN AFE ww F o of frawk
T YT F W grew g fred

wE qE § A% oY 0 3g grow &
felt gud W A fodt 4 & f
g T fow sxT K oA waws
9T ¥gE AT 4Y A dqw T Ow
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[ifeT T g WA
aw@ &1 dar ma @< (Dead-
ening fall) ar 3% frslt &Y q&r o<
HET T g, 3w F THT FWI AT
T AW & L qUF H FA
FAoTE AT N A I H AT
far a1 Wifs T F § FFW B A
W FW 4, A H q W Iwa
w1aw g, & g W Aot 9@ WY
FT FA 47T FT gHAT &, A A A
T ag F1§ fogame 3w & s=a
#Y aW AT Fe FHr AE oY foae
g gfrgm aade FEr s Y
I gare wigewe fafaex #raws
yFgromar ar & ogw R R
TaAHEH ® FATT A WO QT FA
Ffed g0 TIET ¥ W HET
aF @ g W g Yoo ¥ dfx
wfor, gara WX @l § ape ¥
U AAR T F9 AT | Tg A GAF
ey frod s a7 AE T5am
gon, @ wwwar g v ag g e
weq & viwe ffreed saqe &
forr® wreor g% ag @hwarar  sprer
92T § ¥ a1 A g § 5 oo 1 e
Frar s@ gt fafrex sgEw oo
foi? & foma & % @ a%r &1 mar
§ 3 fraw ¥ew afefedd & &w
¥ow afefede o § IR AT A
Y I ¥ T s d7r P
$1 A% aEw § ¥R T w9
T Wy g fefert Tt 2 =fww
E v E A 98 e g
T g & fe o ad Al J g
m  waar sfaw aewr dar wwd
wim N fe 7 fad et I T W

N wr gem afer ¥ AR
Y 7T AERT AT AT F W AN

T W@ AR w aund f@ @i
T wasm fF e F7¢ AT A
R T FF IEMA W AW Feel-
W FIRAFwHFIE 79T
wf fafrer ams samA €3 & @,
# A AT 7 fRar<aT QY AT How
@ ¥ T W AG F@, Wie
Q9T T @AW ¥ WS g,
¥fFr R ¥ aw A& 9T IS a7
faos sQT T FR AT T qOAT B AqT
AE L AOHAT | AT THE AEALH &
s faq a0F ¥ I=iA F frar
g ag wrfa® ards 3 &< g wd-
Y R AR § AT g & oTEE
INET qAY J37 fgemT 411 oY 9=
9 g8 99 I UF FAA F
wEEET 91 fF @@ ¥ v #rd defi.
frowr &t oo 7@ & 3R [ A a
ey AN & wd qr ol sE
FTH &) AT | AR IAF T aqrT
® g7 FOAW qga qar gd X
gawar g & o @ A dwer
T AT E 1 AW F AT AT AY
HTAYTS #Y AT g G & IR
qHd AW HM IF @ F FH HAW
e grefefes w2 & =T @ A
& I ATE T A T @h,
AW I AT FEA A B TEARwT
adf wrew gt fe wife s ord-
A FET AT aY A8 q¢ i fowy
fegma ot st A fear & e
Complacent 7 g=r wifgg | W
w A s 3E £ fF amem o
g R g W e wT A
€q 2T KT T@L X AT HAM &
AEY WAT TAT, L€ FOT AT AT W

s WX & AT BT AW
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FE T F1 T 7, THE FAT
g ¥ gy wiw e g, forw
W F et SwT AT & for el
@ Saw o7 T ¥ T WA
W, TEY SUTET THATE W AT W&
A oA 2, Wr O Nywag #
Tgar € Saw foq wad s o W
e W) o T gy awdt Iy
oY arEgT ¥ wwrk ot @, wEe
fed g ug soR e 2o ¥ T
e T & AR eow gEld ¥y
¥ I¥ AW FT [WAT AGS $T H |
g & @ ad fr TEgT Wy
¥ qrd a8, w www { e g
W aET ¥ faww <y & S e
g Sab Az ¥ UE A &7 JHEAN
g 5 0% o, aefle $O% wWE A
amge ¥ § fi sk o R Ty AW
%Y EW a%T 3@ EaT § A A wrgar
g 5 el Twr g s v Qar
Fve Y Ag fmw g i ar ™
6 2T & AgT § HwArar 9™ )

H o9 A ¥ qAavwg gEd a1
feemr wEAT 1 W s ST
e W dErFY @) Sar A7 o fear
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TR gt F1 Aew g . | fErw
# &) T AR EwE d @ T
a1 AT AT gy wfa ave w Awg
q1, 9% fif g 3y T I 8w R
gt w7 AT 9T, Y.oy O Frdt wv
FAWYA Y WTAT AT g1 L%

fe v anfa &9 v ®Y Ak
IR W ¥ quT fF avw @ e ?
W wgr e & qoa F @R AE,
¥ argw fogm ) s Sy OF T
e ¥ o ok fir A2 fod g et
¥ o R # s wweTs: fe T
®T IE UF T TR AT AR AGT XA
FT AT BT F2T &, A7 7@ AwT wYR
@ Wt A fed qu w1 gREw ARY
T 7%, A BETC P T IT a9
R AR T e of, e am
dY | ag ¥ wowT I F AT GgAr
ar g X I TS FY GAT T THT
fe g R o § @t =R ad
AT & FE TET B @ F AL AT
qrer &1 gW @ fe@r | A 9w aga
g frar e 9w q@ g feeman
AW A ATHT qga 3@ g fE
T HTER ATV AT FH ® AN IR et
oS A frrrd T 0

qF dwHt & gfygw & @
Wi A9 ag gearc Y e ey
faqrdy Semar X §, AT HAAF
arq g g%ar g fF de st fm w1
W I FsArT ® T I AT, A

s vl graw P ak g



-
-

Sari S. S. More: They have become
non-violent, !

afen ez Tw W o AE T
FIOT § FAI® TH I F AT g A4
HIEELGECCIRUE GG S
T guIe dw fga ¥ uw faT & wRW
feeot & St F1 S Iy G, Sfew A
TE EHT AL &1 WA agEl F
feafas & ¥ afgy N geaw i
off, 34 i #1 g7 FT AW T5T QA
gt W qUasT § fr st Ow
uF owd gafr off A @ E
fem 9T | FT WP T HW 9Y
g 77 FT AW IS FT T FT IHA
g 1 9z arfe A ¥ TET w0 AT
FefTy 1

e o gRo AW : TIE W
™ E!

dfer swe ot wew : s
qurg # off gy w1 A & 1w
gea aE § TR F Ry
TR qRE AT FW AT o, v gTAT
TaARE #Y AGEHT ¥ 3 AT, TW AL
¥ ogrr A X arff

Mo dto gHe MW : T
#fes oy 4 &Y et A andy T off

Gfer  sMT AW WRw AW
seel 78 &, Sfer § wargod
#N T T IR | I F W
¥ ot o AT g 5 A\ wiE-
ZqEA IR AR Ad wOT fF
AT TEAHE AT W F, FYT A
TG ¥ AR Wh oA AR
7 £ fr w0 Dew &7 W W
ad | Aew fasfed ¥ dfea dex

A ©ower, 948 feRwm F g gan
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A AT A # awda gf AR
WA ITEr 7 ¢ 62w TG
fMosreoe 7 ) F IR &
g Fgar § fr 3w # 3T% fasg,
aga @ I dordr ot & WA
mE & R @@ § e faee
Toq AT dAgfvax & 1 - WE ATEH
g frdfer Age o v & feew
T ¢ fF ¥ e dfes wr e
T & ol Y wgwz feRad A
¥ dogd frgead et q# §,
IgA i TgT ww W 7 TEAv
¥ zg s@ &1 Gom fear av &
TF AT T AT FET TG 3G W
TaAHe #7 fasarr & T TR
Y AT FTATRY & AV TH AWK AeH
& FF FF WET JE T W
#Hqedr wgaT § fe qa a qreeH
AN A BT qITATE AR qF A
g war gy fafaee zad g
2, &Y Rex wr s & fe qw gawy
awe § gl o1 A dfew T
T FY X | qOF w7 {97 o
g YT g war fE Qg0 M
g a§ F | arET @ I ]
ST TIGT AT T W & AT T,
afer  ador =T &, sToeT wmEE
9T @m A e T EEE § A
o & R wE AT o
¢ #Fgear s g f o feadt
magT waw feg &

foniz & fasar & fe 915 Tragal
% gE wfrar g form 2w F 2 w0
M IIF JAT AT T T A A
®Y A1E MAZAT § @ L 3 7
A FAT AT A FGAT KF QO F fear ?
FIET CHTHF F AT NggT 779 ...
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;Mo Gto qHo JmHW T
aw @ oA E

ofer st N weiw ;W
wzm & f aff ax &, oo wyan oY
W ? '

o Yo gHo W : R A
It ¥ vqrET AT ALY A | '

qfex ST IW witw : 7 OF TR
Y madAHz & qor a1 fE faardy S
Ay TAQH QY T AHQT A F——AAH
fo fr agamd &, @ @
awt & fe aw oagy  fe IR
F& w &1 F s T wwe §
fr a9 Toar & Mg TR d
9 7 S | e few ey & 7

o Yo g RN :  FWTAT
darT & |

qfer 16T TIw, Wi 0 wEl
97 &, ¥ Q@ g § fe doer da
) 3§ w¥qeag s s A
<0 BT To & ¥ feraraT o & firar ?

;Mo fro qo MW ;AT
FEgw d MEIA AT FAAT FT YT HIT
femr & 7

qfex sTeT atw weiw:  F W
¥ st w7 g g fe dvoen s
2| wae TR AR § 9% g wT i—

“fgarm o w1 FAT T
T T G AR §, WX
wve § T welr A qwar g
fe ata At wadHe § Qoo wUT wIAT
3t W g €0 o @ fear, Sfe
IR @ Ufwe geegr 9X fea
g« fear 2 o vg | s ag dfane

3500

g wrE ! fm e A e ¥
FT F I 7 AR T IR A A
e oaor dfoq dxr ww@ 0/
qear § fr o ¥ afewt 5@ §
W o % fr oo s & AhW qust
# & fggem ¥ g v ¥ ?
ST FIfEEaT T wIEw g 1 R
war g f& ot av sifemes o
gare g7 faet ¥R & fawmr 7 ww 6
arr @R R frEmER jye B Ow
dzv faaen M-zear & W & fod
gt &, 9@ wew E fr o et A i
st fegaf § 9w =T w support
a8 fear wr, dfrT w7 aF T® B
wz & W fr wifezgme & faems
g W wfemmm frirex ok
fafret & s9x &1 9w # feaer
qafors gf, dfer = s aw
withdraw #& g1 & v o
T AEEEE AR £ & A
TEE W b few swey & fF
TR qU%e Iw F @Rl f
Y ax Fft & 7 wifeege Y
TH A TR {3¥s  H O A o,
g8 9C 9 awe Ad) mvAeT | yafed
F oy o fazwa 7 o wTar §
Yo admmag g fr R @R o
EEE ¥ & A% HTo e ¥ awe
A qT AEY wT & | Bfew & g
FET FEAEN § fEgw aw A
sgfaga 9T ®rE qavwg T w@r )
M AT R AT I, M W
&7 wI ¥, SfeT g qare go T8 g
g I TR T ST AFAT E, WA AW

TIHET FE AT F 1w A AgiwaT 7
Taet fr ow fofllee & =, 0%
fram & o # sar awgfw-
e
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[qfeq sz @ ARA]

T FIREE HY FTAH THAT TS
g1 feT e #7 afedr & aw 7
Fgt aordior ¥ § fir g7 ol & fodt
I AT F F a1 Y 7 wreed
Y FET T@AT B | AR AHAL
N FIF A AP T FT AFGE
HSAWBIT A ERIT | & TR I F 9% A
I FAT g g T o F =g
fe oror & gwrt fafreex ama ok
FATE | IR & A foad e
W # 397 F I ag wfelt FI
T AT, A X FY A F4 A qUAS
7 & o ofoew & o O
RE ¥ e £ fF amad
& A ST AEGT FTA, AT I
AT TWIAT &Y T FRAT T FT A
EF, R T /W T W #YAH
& & a8 F aw 7y gFar § G5 amw
FY I AT HOT AR 9T IALN &
TRA ) I FTTEm F &N
gagre faadr

@ e S F e s
wTgaT g 3¢ 72 & fiF s v fgmgemer
# frad qreag & 7 g@e Aol A ar
qTgE & UFE  r AAAT OF QAT
%7 provision fremm | #® R
q9E FT qEl &, wg owa o §
9T 98 g4 €, SfFT qrw<i #v
sraa  faedY mame A Ad fwar
¥ G AAHE TTEAL] FT F5BT T~
sty w7 AT IAN omfyaw g ITE
Iy @A FE gHaOr § g oAy
&I QUM g1 §FAT € |

W& e # g A Ao
FETAAT § A FIST FoW & qIL
¥ & @ ¥ I ag dwer w1 fKav

s f fore sl & 9@ Y AT 30
TFe ¥ WIET o 8, A% W A £
56 FrEET THE I FIETHT [N 5
g X N awdr 1 O aorfron
F AR & oAy oY TIw w7 AT
&% &Y AT | T A & Fgt & qar-
faw ogt o gE FETH S, A
FTR AT & wHET & &Y AET | HW
T wRT T 7 foar § fe ogl
V¢ IR At ¥ fordt Ay W
¢, ¢ TR B g & T
TR A"y W TG | wEa 5HL
@A H & {330 & A y=x fkd @,
ITY AT TF A9 & AT A AR
Ry W g1 A faw go dro ®Y
Had | o vo agl & Il &Y
AR ¥ o W & § quar
g F o amal & aer s Y
T, s o # femr & fF gy
F frwa & s w4 g€ 8, maAwe
a% sfear #Y fogie & o) forr € svre
CEE OB B S CO B i
feer? ™ & 7@ 78 EfF
Mt Br vraw faawtgy faemr
Iifgd ag I A W, aweE W
w7 gt R g9 ¥ A amwa it w9
gt ag T NS gwaE ¥ &R
HETEY  TH FIL qgAT O Wr & Ay
T Tae w3t § SWE ! w\y
FE & S T0 §9TH & §qL qoHT
feemr =@y & 7

ﬂalﬂ'cqﬁow T arsEr
a|mE |

dfer zY aw Wntw @ a9
¥fed scftarm 81 F www ¥
a4 w1 wAgar g fF owseer Ay
v g W & @rage & oam
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% aggeig w1 forw frar @ A §
g e & 9ger o6 we )
mfis fFar SfFT agt & & wed
W oaR ) F oy ¥ o wem fs
T W WfEd 91 fiF 1T §H W qS
TRT TASAE 2A | AT TE FH FT
e g, ¥ ¥W  HCW WA §
fe form e & @ aw Aw
g g g, 99 frem & =¥ A
B8 AR B T feer W 9w
FT AT NI ATH AT &, e erw
¥ Fic far w @ gean, wgl =0
¥ T8 fawr v@r 91 Wl 9w o
W fawd ow &) F e g §
fif a9 W 9T qESoE wifE AT A
ard i e mAwg R T3
g &Y a@ A &, TyEiew AEw
F 7% 1 1 A S F FH FA
¥ araa w9 gy & a1 ag Avee fea-
wT oaH & W AT g ) A
?ﬁﬁm“warmﬁ'
@A & FR UF ANTe W
s FW @ & | g O aE aE
§ @ mawwiqey 7 qRI
g fr dfew R A o A 0T @
qr fr wgr O At AT TF AT
¥ GATS I, | GIE ATTHT ¥ AR
RN qolig 1 @ A & wFm
fie st areft W BB Y & ST
¥ @ge Hfad | qF T FEA W
¥y &, oo ag QRO § TTRIE®
¥ ofr wgew 7 faar S g ST
feamiey ®1 &1 ywe fourddt T8
¢ fr o v o7 e fear e o

aw % ag wgw g § %
fF o7 g SerE  eaTw §Rd
g @, sg ww fe a6
wqfir Y EedE w1 3 frar ATy
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g o adfY & o whor w7 R
refe § R ft & s @y Ad
@A w7 GT AW | AT A 9X
FA A AT KT AST EFU 4 TR
aggee ¥ oar fax feemar §-- <@
N Tqw WA FQ

ot A Y 7S ow B v
TWAR F e fiemn, sawR A,
few v amr TaTe W ), o sy
T A w0 aw aw o
R i stro 2w wer s R &
ar T T T § TR @,

FMT AT T ¥ JAT FET ATEA
¥ @Y go g 7 3E frw A
WY FOTETE F A A HET TAT
R qX T § T w1 & fod sy
wWaT ad  Afad —amre sarar ¥
ar oo ®wUT ar g #fog, ey
s FG Iq ¥ HE AT FA EO )



Demands for Grants

[4feq s T wmita]

A awr o foar ar f&

#H A FF 0 FU3 97 1 B @9
AT | AT A (%0 M FIT oo
- fAFw &w AR adiefiae -
faame e @Ioq F1 @ I9T8 91 )
N FTH AE Nt e I ¥ @
‘fradt T g€ & 1\ wg Ay FAr W
oRF JITHT T W qF Y WA
9 T AW @Il WA e
% g fr anfefwfrae @afra 9
¥ fear o & wgen § R e
-gew w1 fewr W@ R & S
wrgaT § % s frad qew w1 v
atw aF fear 1 = 9w @ e
-GS ¥ G gd § 1 AT AR A Y
A AT | AT AGT FA FT AT TGN
.5 #® fA A F9 F@ w7 oI
f 1 TETET 7 ATIHT A F Q&S
A fwe faar 1 gg o gE AEer
FE FTH &1 TN TH qaowg Qg
#R W & AN T w1 awiwd

# 3T A gw N

Shri B. C. Das: A very rosy pictute
“has been given by the Food Ministry
about, our food front. They claim
that we have almost attained self-
. sufficiency and that we have turned
the corner. But facts belie this bold
assertion. I am not going to dispute
the facts given by the Ministry, be-
. cause the Minister himself on many
occasions has declared that our food
statistics are very misleading and one
should not rely upon them. Of course
sometimes he uses them to serve his
own purpose. I am not going to rely

on those pliable statistics; I want to
depend upon something more solid.

The policy of a Government has o
be judged by what its effects are on
the common people, what reactions
are created in the country on its
sctions. Let me remind this House
that when the Government claimed

“3505

20 MARCH 1954

Demands for Grants 3506

that they were reaching self-suffi-
ciency, what was the reaction in the
country? Even those papers which
generally stand by the Government
expressed doubts and sald ihe Mirris-
ter was playing with figures, but was
not taking inte account the reality,
because the reality was striking in the
face of those absurd claims of the
Ministers. The Hindustan Standard
in its editorial said:

“To say that the suffering is
the result, not of lack of food but
of lack of purchasing power
amounts almost to saying that
India has always been a self-suffi-
cient country in the course of her
long history and has never been
in deficit. For has not there been
always plenty of food in the coun-
try for those who could pay the
price? Even when people died
in thousands for want of food,
those who could pay the price did
not experience difficulty in getting
their supplies.”

The explanations offered usually by
the imperialists are offered today also
by the Ministry. Their statistics are
devoid of human touch. That is the
tragedy of it. What is their claim?
They say: the offtake has decreased,
hence there must be abundance out-
side, people must be purchasing from
outside, That is one of the pet argu-
ments of the Ministry. Another argu-
ment of the Ministry is that we have
decreased imports, therefore naturally
the country must be full of foodstuffs
and people must be buying food-
stuffs. This is the logic of those who
do not look at the people, but who
base their conelusions only on cold
statistics. But there are certain in-
convertible facts which the Minis-
try, I am sure, will not deny. What
are they? We know the purchasing
power of the people has decreased.
That cannot be denied. Unemploy-
ment in the country is rampant, it
has become a serious problem. Gov-
ernment also has admitted it. Also,
we have to remember that in the lean
season we hear cases of starvation
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deaths, scarcity, food marches, hunger
-ete. I can just read to the House the
headlines from some of the news-
papers. 1 cannot read them in full
because my time is very short. These
are some of the headlines: “Starvation
-drove a man to commit suicide in
Muzaffarpur”. This is from the
Times of India.

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
‘That is last year’s paper.

Shri B. C. Das: Last year means
‘September. The Minister must also
hear my argument. And then in the
lean season, we find “People faced
with utter destitution”, “People live
-on wild roots”, “Acute Distress in
Nowgong (Assam)"; “Increasing con-
cern over food situation” etc.,—the
Hindustan Standard gives this report
-on August, 9. In this lean season peo-
ple are facing dire distress, yet the
Ministry's facile conclusion is that the
country is now turning the coruer.

Now, about the surplus States, the
:so-called surplus States. I come from
one of the surplus States, the State
of Orissa. I am reading out an ex-
tract from the Budget speech of the
Finance Minister of that State. In
the last year's Budget speech, the
Finance Minister of Orissa states:

“Looking at it from nutritional
point of view Orissa is not really
a surplus Province. We are in
need of 4;90 crore maunds to feed
our people, whereas our produc-
tion is less by about one crore
maunds. We export foodgrains
because we have no other com-
modity to export for exchange of
money.”

In the same speech he says:

“The people of Koraput who
supply a large bulk of foodgrains
= to the deficit Provinces do so by
half starvation. The majority of
the tribal people live on fruits
and herbs and tamarind seeds and
kernels of mango for ten months
in a year.”
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This is not my statement, it is the
statement of a Congress Minister, the
Finance Minister of a Congress State,
Orissa. Even in such a case this State
was sending its quota to deficit States.
This year it has increased its quota.
It has increased its quota because
some rebate has been offered to the
State in the shape of some bonus.
People live in a state of semi-starva-
tion and yet they increase their ex-
port quota to deficit States because
they want money in exchange. This
is the attitude of mind of the Minis-
try today. The Central Government
Minister encourages this because he
is interested not in the welfare of the
people, but in statistical success!
Human touch or approach is totally
absent from the long report that has
been given us by the Food Ministry.

It is claimed that more land has
come under cultivation. May I ask
the Government whether Govern-
ment has taken statistics of the
acreage of land that has fallen fallow
during this year as a consequence of
eviction? Where has the yield per
acre increased? We have to know
that also, because we know that
Japanese method of cultivation is in
a microscopic scale being experiment-
ed in this country. Therfore, it does
not make much change. If there is
a change in the food situation today,
we must thank the monsoons: we
must thank nature because nature
was kind to us and that is why the
Ministry is able to give us some facts
about increased production. But,
what about our agrarian crisis? We
know, Sir, under the impact of impe-
rialism Indian economy collapsed and
India passed through a terrible grip
of an agrarian crisis. What was the
the result of it? The yield per acre
of foodgrains consilerably decreased
and the sown area also began decreas-
ing. These are the two manifestations
of agrarian crisis.

Sir, from Dr. Burn's Technological
possibilities of agriculture develop-
ment in India, we find the following
figures: The average yield of rice
per acre from 1914 to 1918 is 982
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pounds, but today what is the figure?
According to Commerce 480 pounds
was the yield per acre in 1950-51. You
find that during these years there has
been asteep decline irthe productive
capacity of land. The area sown has
also gone down. I am not going to
give more facts and figures, because
my time is short and I have to cover
other pointg,

What about our food position? Ac-
cording to the table given by the
Eastern Economist (Annual Number)
the national average of energy and
protein content of food supply in
India per capita is even less than in
Ceylon and other backward Far
Eastern countries. It is a tragedy
that this is the case in India which
claims to be the leader of these
Eastern countries, I am not quoting
the example of North America: I am
not quoting the example of Europe;
I am not quoting the example of
Russia; I am quoting the example of
these very backward countries. It
you compare the statistics of these
backward countries with those in
India, you find that the per capita
consumption in India is less than that
of these backward countries, for erams-
ple Ceylon, When our national con-
sumption is far below....

Dr. P. 8. Deshmukh: The whole
burden in India lies on foodgrains. In
those countries they do not mind eat-
ing any flesh.

Shri B. C. Das: That is no consola-
tion for the Minister to offer such an
explanation. He is to go in the right
direction.

When our consumption is so low,
when the yield per acre is so low,
when India is passing through an acute
economic crisis, to say that we have
turned the corner, that we have solved
the food problem, that we have reach-
ed self-sufficiency is something which
no Minister who is concerned with
human welfare and the interests of
the people will say or declare, He
ought to say that we have failed so
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dfar, we have been following patch-
work solutions and wadopting those
steps which the British were taking,
we have not been able to bring
about any radical change because it
is not possible in the context of our -
inhibited ideas.

I would say the Minister has for-
gotten another important aspect,
that is, during this period the peas-
ant has been forgotten, Government .
claims that it is very much interest-
ed in production. But, if so the
Government should not slay the hen .

that lays the golden egg.

[PANDIT THAKUR Das BHARGAVA

in the Chair]

I am referring to the peasanis.
Everywhere in India, we hear from -
different corners, large-scale evietious;
we hear from Bengal, from Bihar.
from Orissa, In the Punjab, the Chief
Minister declareq that 1} lakh evic-
tions have taken place during the
course of the year. Throughout India,
evictions take place,

Another very important thing is
about the rules. You tslk about
grow-more-food. In my Stute there
is a rule that if a person cultivates
new lands unauthorisedly, he has to
pay four or five times the usual rent.
He may be allowed to cultivate every
year, but the Government will rea-
lise four times the rent every year
as penalty. A very absurd case, a
fantastic case was brought to my at-
tention two months ago, I was tour-
ing in my constituency. A person
came to me and told me that be-
cause he cultivated without the per-
mission of the Government, the Sub-
divisional Officer hagq ordered the
destruction of the food crops. I was
taken aback. The officers told me
that it was the usual procedure when
unauthorisedly land was cultivated.
Fortunately for me, I approached the
Chief Minister and tgld him about
the absurdity, He Intervened and
stopped it. But we have to note that
the usual rule is that the Govern-
ment follow such a wooden-headed
policy in the nmame of grow-mvore-
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food, they WForget the peasant, they
forget the human aspect and they in-
.dulge iIn following those methods
which landeg our economy in catast-
rophe in the days of the British,

Shri Lakshmayya (Anantapur): At
long last I have got a chance to
speak. I could not get a chance on
the other Demands, Now, at least I

. am getting a chance to speak on
. Agriculture.

While supporting the Demand, I
would like to make a few observa-
tions, After twelve years of night-
mare, for the flrst time we are now
free to purchase in the market the
quality of rice we prefer and the
quantity of wheat we want for our
domestic consumption, It was really
a nightmare because we had to suffer
considerably and considered those
difficulties with deep anxiety hitherto.
Now, our hon. Food Minister says
that we are nearer self-sufficiency
than ever before, and also the goal

of self-sufficiency is within our sight. .

Really, we are very happy to hear
this news. Further, the Japanese
method of cultivation has given &n
- additional yielg of 9 lakh tons of
rice. This is another achievement
for which we must be thankful, Our
Agriculture Minister has arranged an
All-India Cattle Show this time in
the rural parts, which adds another
.feather to his cap. So, I wish to
congratulate the hon, Ministers for
-agriculture and food for all these
:achievements,

Our country is predominantly a
country of agriculture. We feel
proud to belong to such a country,
but it is a matter of great rorrow
and shame to say that we are in
short of food grains to feed our peo-
‘ple. The interests of our agricultur
ists had been neglected and even ex-
ploited for the last one or one and a
‘half centuries and the agriculturists
who have so far been the backbome
of our motherland have been reduc-
ed to abject poverty, When that
‘backbone is broken, where is the
stamina to stand straight unless their
wondition is improved, unless their
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fate is bettered, with every possible
help, we cannot say that this country
is prosperous, wealthy and rich.
Therefore, I wish to make some sug-
gestions in this connection. We are
aware that agriculture is the best of
all occupations or arts by which men
procure the means of living, It is
said that the farmers are the found-
ers of civilisation and prosperity.
A nation could acqguire wealth by
three ways. The first Is by war, as
the Romansg did—in plundering the
conquereq territories, This s high
class organised robbery. It is despi-
cable. The second is by trade or
commerce, where in generally cheat-
ing is resorted to. This is not desir-
able, The third is by agriculture, the
most honest way of enriching the
country, The seed is thrown by the
agriculturist in the fleld, and he
recelves a real increase of it, in a
kind of continual miracle, wrought
by the hand of God in his favour as
a reward for his innncent life and
his virtuous industry. Our country be-
came famous in agriculture and this
agriculture is the mainstay of our
country. It is because our farmers
are poor, and are in a pitiable and
helpless condition, that they could
not fertilize the lands and cultivate
them in an effective manner. Short-
age in food gralns is the result of their

poverty.

In orddr to enrich the country, to
improve agriculture, and to increase
the fooq production, I would like to
make one or two suggestions firstly
fixing of a ceiling price.  Already,
ome of the previous speakers has
drawn the attention of the House to
this point. I will repeat that we
should fix a celling price or a basic
price for agricultural commodities.
The second suggestion I would like
to make is that there should be free
movement of grains, and free {rade
in graims. This is very necessary to
the advantage of the poor peasants.
He must have the freedom to sell the
grain at any time he wills or send it
to any place where he could procure
the best price. The hon. Minister
for Food unfortunately is not in the
house, but I hope the hon. Deputy
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[Shri Lakshmayya]

Minister will request him to make a
goodwill gift to the farmers, say in
the shape of three-year guarantee of
a cefling price for all the food grains,
80 that they may know where they
are, and what their position will be
in the future, they raise food crops
with great enthusiasm and interest.
Otherwise, as is happening now, they
resort to commercial crops instead of
food crops, with the result that food
production suffers; or they grow other
crops, which procures more money
for them and their families,

The farmers have no other avoca-
tion except agriculture, It is from
the produce they get from their lands,
that they should get the required
money to meet the needs of their
families, Everything for the family
they have to get only from the little
money they procure from the produce.
After taking into account the work-
ing expenses of the agriculturist, and
the trouble and labour that he takes,
let Government flx a. resonable price,
—not even abnormal price—and thus
assure the farmer of a reasonable
return, This will give an incentive
to the farmer to produce more. At
present on account of low prices or
fluctuation of prices, they are not
enthusiastic. If this is done, we can
feed not only our country, but other
countries as will, like a kamadhenu
that can give any amount’ of milk,
our good earth will produce any
quantity of grain, to meet the needs
of our people, provided she is well
cared for by our farmers. At present
the farmer has lost his energy and
zeal on account of poverty and incapa-
city brought about by foreign domi-
nation. If our Government could in-
fuse enthusiasm, vigour, life and
energy into the farmers, who form the
backbone of our country, our country
would become surplus in foodgrains
and feed any number of people. We
can go on producing any number of
‘children. We need not resort to family
planning and contraceptives, as we
contemplate. to do now under the Five
Year Plan. If only our Govermnent
could go on with the same speed and
enrich the land, they would get any
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quantity of food grains, to feed any
number of people, We need not fear,
the growing population of our coun-
try.

The next thing I would say is this..
You are aware of the difficulties,
grievances and demands of the far-
mers in the rural areas. Their posi-
tion is helpless, very pitiable, because
most of the farmers depend on dry-
cultivation. They are poor and they
are badly in need of finance Yor culti-
vation. I come from Rayalaseema.
Sir, it is a poor and backward area,
as you all know. Our agriculture is a
gamble with rain. We have to depznd
on the monsoon; which often fails.
We have to depend on the vagaries of”
the weather. Therefore, when com-
pared with the ryots of other parts,
the farmers in Rayalaseema are in a
worse condition.

Now, I want that a Rural Finance
Corporation should be established
here in the Centre and again at the
State level, there should be one to
provide credit facilities to the agri-
culturists in the villages. These stould
provide through the district banks or
schedule banks or any co-operative
banks short-term, medium-term loans
on easy terms and even long-term
loans, if necessary to the poor culti-
vators in the wvillages. Shoft-term
loans may be upto the amount of
Rs. 1,000 and medium-term loans upto
Rs. 750. That will give them en-
couragement; that will infuse enthu-
siasm in them; and enable them to go
on with their cultivation in time. On.
their personal security, the loans
should be given. It may appear to:
be strange or amusing because of the-
words ‘personal security’ which I used
just now. Yes, Sir, the agriculturists
should be considered as servants of
soclety in supplying their vital needs.
Their sentiments, by which they hold
very fast to the land. should be con-
sidered. They will not leave the land,
they will not run away from the land
because they will stick on to thelt
land. That sentiment should be taken
as ‘personal security’. ~We should
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adopt a new system of approaching

them for loans rather than they ap-
proach us with a request and recom~
mendation. I think I have two or
three more minutes.

Mr. Chairman: Unfortunately, this
is the second bell.

Dr. Suresh Chandra (Aurangabad):
We are prepared to forego our time.

Shri Lakshmayya: I do not want to
take more time. I will finish in two
minutes.

They should be given loans upto
Rs. 7560 at the time of sowing, for
the purchase of bulls, tools, imple-
ments and improved seeds. The State
Government should guarantee these
loans. The taccavi loans they are
given are not adequate; also the co-
operative socicties cannot now pro-
vide loans adequately for want of
sufficient finance. Therelore the finan-
cial position of the agriculturists is
precarious. The farmers are at the
mercy of the moneylenders, who take
away the produce from the thrashing
floors for a low price. Unless the posi-
tion of the agriculturists is improved.
our couniry cannot be said to be pros-
perous. Our country will not be rich
unless the cultivator becomes rich;
unless the farmer progresses this
country will not make progress. That
is my submission.

Lastly, I may not get a chance to
speak on the demands for grants re-
lating to the Planning Ministry. I
want to draw the attention of the
House to the difficulties we are ex-
periencing due to lack of drinking
water in some villages in Uravakonda
Taluk. They have no irrigation facili-
ties for their lands. Though the
Thungabhadra project is close to us,
we cannot get a drop of water unless
high-level canal is provided. We re-
quest these two ministers to influence
the Minister of Planning to include
construction of the high-level canal
of the ‘Thungabhadra Project’ for our
area in the first Five Year Plan. The
House expressed sympathy and sup-
port for Rayalaseema several times
but any amount of sympathy will not

*3516

fill the bellies of the starving people
there. We want real action, not mere
empty words. I hope this will be in-
cluded at least now and executed to:
benefit the people of scarcity areas im
Rayalaseema.

6 PM.
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2 o gro 7 oy ey FF feem
T F]T | TF 9T AR F AW
an aifgg 1 gw fafres gres &
qra e oy &, fafrer g O
W | XA F wRL T 3T faelt
& gt Y0 Y omET I ot @Y senyE
¥ TIEATE ¥ T FT IART w9AT
fegr smar 97 | s g fatTee TRA
¥ qw ¢ I § 5 @ g 3w
gt R fafres @t wmgEs gan
wifgd, wrmar Y =ifgw) @ & qoAr
agAT g fF Smramr it q@r gew
®T 9T £ a0 €Y "al F1 FA71 TR

Chairman: Hon. Member must fin-
ish now.

sft Umat wwt : wwolfa oY, Y
T ¥ AW aver & Ay fean §
%9 o1 ¥ ww § § ok 9fd @
fafreze gga &1 sqm €+ & Ty
@ AT AW JATEHT FY ATH fEwE
AFTE | ¥ EEH X LW H
2 AT I A IFY Bfier g
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7 9T &iar onft w7 ot s ot
T fear @ ew § W oW
TF 731 AT & | arawt forry 239
A o dwfat @ e Iy W
et 9 & & awwan g e o o T
fod @ qon W o g Y wwdt
¢ afer gw age oft Y Ao o
21 efeT dar far wY 7@ 1 FoeT
® a7 ¥ fiw o=diw L@ ¥ @ oIOW
w SRR faergan & 1 s NRwr
faar, grag st wgfond & Sfew
e oY s arror g W ger fear
aTr A qIUAT g (3% weefwt
fadeft St 1 T A} wT FHp
e = & o W AT AEY aer
grff 1 * A @ g g fE
TTTA F g9 & ¥ (o0 og Feefaal
gferor A STEAT 1 T AR TAAY
zfiaw 8 wrzd a7 9gre w ww Hfm
fe oo TIAY T ad W e )
W gw # qfeely § IE av Uy
qT dTe WY arh F agw wrwe |
g wga # fo gw O 7=t
Tied € 1 fradr gt ¥ wmEd &
FIGHT FT TE FE ¥ AT @@ F
TeR & | AT Y ey 4Ky w4
# 3T AT AR W ALY A F
a7 a8 T @y fr gw few Ao
9T ®QHT &K1 AT X F 1 aTowT
s T T A fr A M T &
SYewTT 9T T Hrww Ay 1w
g =Y sar 7 oY aff o fr ITer
FTE ATE TR R T fRaar 2
Tg AT TET ¥ ¢ fe A due T
¥ frm wvE A% Svew qzar #
T IAwT feawT warer Wr =gy
gg #@F qfedr g 1w gp A H
wi W SEw 2 § st I % A
F g &, 7 A frgmr & art F gray
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[ Twar 74f)

galta soquy & Tt ¥ ;=q
# 1 8fFT woeY zg aifedr  sarn
fgAf a% ¥ aE Aff & 1 oow
TrrE Y107 AW /O AT AT FEy
¢ fr sgmr = wa A Ag @ A
& aW T7 AAT | AT ITF FEX &
f& uF T 5O fF €23feq & w0,
wqTRT T #Y uFE 4E O 1 gEw
YT HMFT TR FT FH W A fF@aw
Y ok g F LT T T SEm
IR & {FI T I JARAY Ay
T8 TT AT {Yoo—¥oo HT THT TH
s § §30 a0 & | THE fou omed
w2z wmaddzn A Agfeaa € fs ag
o o |

&9 ¥ FALT UM & ¥ AGS
gar &, 8iFw 99 ager ¥ ¥ fvam
a9 A gt fFar &  q@ A AF
@ w0 gy fyer &, fraar waar
¥ ¥ @ T B ¥ age fear
Tar &, I FT 30 GC AT A w7 F
hﬁ!ﬁ;ﬁﬂ'ﬁwt,ﬂﬁuo
THT AT TAH FT AT &, THTC A
Tl &% | & AreE A Frow gur |
¥ 49 o &, I F 9ZS TH A7 A
dzrar o, 300 W, 4o ¥, Yoo
AT, Y UHT, I§ 49 A ¥ 418, Lo,
R4 oY & IR, T JroT Y ag AT
aff afr & | o wiw w1 T
¥ & aiz faar &, S R fegem
# ot dxra it & 9§ & e W
#faa e fgara =med @ qaw o
fr &g qa sriATEITT AT w1 W
wr g ww & o A F e fom,
@ Y o 7 ok gow fear & g

sy T )

ar o g oifesft 2 fF oy amd
AT & gra R agfoual & gra
T %t 4T FY T30 AL GFY, q9
fear wimar & fF goe am QX 2
ffwa, srrg fre &Y 78 2 1 F s
q7g fs ofar (m fmd) aw
# a9 & aw a7 frar oF wvar Ay
¥R | D TS TF TI4T ITE AA TR
A FrET W | I X G AT A
TF AT A FF IR UF Tq9Ur 9
AW AT T FY AT FT A | WY
e § fr fraer asam g,
F{WT T THAT GHT | HT T TH
Tl A7 M- AT OF T@T T JA
T FHE @ a1 I§ FTOF T AR
A AT UALHN @ S | AT d qHAAT
g 5 1w awg fad saT w3 4, ogt
2% fad wodt g, wgi ot & T 2§
7 % vo @@ & wwT fAwi F1 faaw
TAT 4T | AY vo W A TR T
Y T WA 9T AT A A HA Y 2o
A, ANITYT AT g & fF < 502
Y4 FT@ &q4r go fYo & fegET ®T
IT T 9T ¥ T FT HT A Far o,
faw arfos 11 fas afed) 1 s
* 7y v faar & 1 s fem
W T §9 a@ 9 ae foqr am ar
¥ wawar § fF oA wag Ftereg wAL
w9gT gYar & 9 fiv e F T & o
TRt ogeR fear) ww wgx & fr
T & adwd #r ol a8 1 werd
® MNfgdr N, framl T osfor
fad Y, T F W aW@W ¥ gIm@Ar
ar oy few 9@ ¥ 99 § ImET AW
¥R B | FT A 3T ¥ amAfew fod
% fo zw a9 ¥ dw S wT T
foat | 39 ¥ O aYeT Y IT w7 IHTE
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7Y ¥ | AW Ay W wEA § aY AW
AT TR W2T AT @ & | AT wre
TR W & | W W aE ¥ s
N A q@ A TRNE W ST
wer dorf Wy 1 ¥ onw
F@ O A W A/ W W
Freft 2, HTe S A T R, A
e ot 3w T A ) anfew W
¥ G F AT I® T
TERX A 4 R aoa § | § A
g AR o omrmaw ¥
7g w02} w0 feaEl & F1€ FT A
#X o AW @ § At f A% W
YT Y FT 207 FET EY gEFAT R |

go dto & feaml & swwale
F B9 TR FT ISYT AR TH O
Ay ¥ Fgr v 3w gfy ™ ¥ dETET
&Y @1 @y A TRTRTY & o frert
&T §9q7 2 fed, guTe W F37 e |

yg 7 9w 3 Oefewe dfem T B

#¥ &g fzar f ug aefam &1 qam
1@ @ gd wx fF 9w faw
T T fafrer @ige & wg fw
g A Ffoe o § W AR
FT @ | 98 A TW T w7 qfww
¢ f& s s avafere ordt framl
#Y €® 19 FY T@ AT FY ISR § a7
Ty WYfee qE J9AT FA AT FIAT
g @ tw ¥ afd g a9 w1 «wm
o fromT TER @ AR A & fw
HTT TF BT A AT AT W

Iq far gamt g fafrees aga 4
ag r ¥z faar fr qiafe aEff At
aE ¥ AT go Yo & s=x fodferat
T & I9F wFTT *7 $rE wrgr ALY,
frs aeY w1 A wover adf | & Y
T & &Y feoml & ok § 1 e
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wr firomT st & R 9T & sriwai
wgy & fr war firoey | % Wy owg
frer qre} &Y ff & Q9 7 T GwaAr
fir gart I wrdwat fdfer s@ @, A
e word @ forms vk Sforebred
# d= ™ &, frw I} 7 IR faes
aE a1 #Y a7 AT & S ara 9y,
Tg § 7€) FEAT, WK AT FY FAWTS
fis fead sad faems am & 1 gzl
fafreex wrga 78 & @@ aY & gy
Iz fremr fa faw few ag ey
™ 4 I far @y fr ag wYw @
g ot fadfer w74 @ o g 7 &am
4 fogid st fer | & ug A v
fe & s & & 9 ¥few
ag wEY Ju oo I # e ¥ TR
qUE &E & ey 4 fagi e sw
fadzd =Y ader, wfer) aw wgd &
fir aYored 7 gawr wdler wer | Bfew
ag AT G & | A FTwAT 9%E MR
§ W AT IT I THIN AOTX & |
%! fedft o xwr 7 fregae e
TIT 9T WX A THE I®HE 97 WY
§ f5 frw ag & weam a9 0 afz
WY ATTET T CH  aF ATHTEA
w1 & fF o A FT ¥ T W
N Fw ww BT wEy § fr ow
18 odf smiaedew & 1 ey FwA
¢ f5 arert af o df wremer &0 ug
g T AT @ R qw AW E
# growt fedy o e & = afer
safed a8 St 2T wger  F
g SeaT g AT frgwa o
& €Y I FT MIATE AW qw
o X WifF Ty faat aw s
fegea™ & a A I F Af @
THA HIT AT IHET TW €T g

fasY &Y =@ wor w%T 1 o7 WY
X a7% e AT [ Ay v et
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[5fr Tasft awf]

W afedt & @ fael At gwqe
e #r @ 7 qgEr &)

aw gar gr  fafrex wns
® w aw  9x yfyaw 2 fr o
FTEHFTE T Afrar §1 AR
wWd gg 1 # A I aw
A F, @R Af froghR %%
T 7geT g &7 fear afew gafeq
fe @ aed oF TS fiw FqTF
® § ST oA gEer H9T wT
fear za & oW @1 aga c@mr
qY|  THHT @I F A SWT W
g qgart R A TEd fod smemy
gqare fxar @r @At € fF @R
W FW FT T@T 4T IS ST ¥
faz 92 ¥ g1 fear &fFw arme TR
Y Ug TUH B g T F wES
gz 7 fomr A FavTgm g F
T MR A #AGgHE fFoam
g gaadr & fod o g s
IE F 1 "W ag wew g §
fr s T gaw @ T R, AR
ww F7 & o7 age § oo war
& A ¥WEe SM R W
yoft aa € fr oo e & fod
#ar @ ¥ dfew ww F A gy A
FuwRaT 5 T gE NTHeW ®) £
w< faar Ty |9 g F }
mANr g §fF am fow amax
T & e At @ E Ag W st
W Af §1 AT AT TH R @
1 o o wifgd fe oo o 9
a0X W HEw W IT B [
A adr vwn  afem % ad
y e &)

Shri Achuthan (Crangannur): Sir,
before dealing with the food problem,
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the problem of so-called back-
benchers needs immediate attention. I
suggest that some arrangement should
be made by which, by rotation, some
of the back-benchers should be given
seats in the front benches so that
they will be able to catch the Chair's
eye and speak.

Now, coming to the point of Food,
after the out-break of the war India
was in a very pitiable situation with
regard to food conditions. After the
attainment of independence, the Con-
gress Government has taken parti-
cular care to see that this problem is
solved as quickly as possible. I know
the present Food Minister Mr, Kidwal
—] may call him “Right Action
Kidwai”"—R. A, means ‘Right Action’
—has done his best and has put all in
his power to see that as far as possi-
ble, import is reduced and internal
production is increased to the highest
possible extent. We see that in 1952
the production of foodgrains went up
to 47-58 million tons. It is also grati-
fying to see that in 1053-54 mlso it is
being increased. In the beginning of
1954 the stock position comes to 144
lakh tons. Even though in many States
there is no rationing or control, there
still remain some inter-Stale move-
ment difficulties or bans. According to
me, so far as the South is concerned,
a time has come to investigate whether
it is possible to remove all inter-State
bans and take all States including
Travancore-Cochin, Madras, Andhra
and Mysore as one zone so that what
is produced in that particular zone
may be taken to a deficit area in that
zone. In that case there will not be
any price fluctuation. Now, I under-
stand that in the South, excepting
Malabar, the prices are low and in
the Malabar region the prices are
high. In 1953 we have got enough
supplies and the surplus was taken to
cover the deficit areas to the extent
of 20'5 lakh tons. Gradually, year
after year we are reducing the im-
ports and we see that this year we
have imported only to the extent of
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20 lakh tons and out of that we have
imported only 1'75 lakh tons of rice.

Sir, our State—I mean Travancore-
Cochin—must have the first priority.
It is a highly deficit State and at the
rate of 12 oz. ratipn the deficit will
be 5% lakh tons and every Member in
the House knows it,—even in spite of
intensive and extensive cultivation.
Qur State is overpopulated, the land
available is very small and whatever
we may do we will not be able to
produce enouglr. The crops there are
more or less commercial crops like
pepper, ginger, coconut, cashew-nut
and other things. Even if we put all
the best fertilizers we will not be
successful in producing enough food
there to reach self-sufficiency.

Shri Gidwani (Thana): Why not
try family planning?

Shri Achuthan: We will have to try
some such thing. I would suggest that
to solve the food problem in our State,
people from that State are taken
away and made to settle down in
places where due to tractor working,
colonies are established. Now, I hear
that in Central India about ten lakh
acres of land have been cleared up
by the Central Tractor Organisation.
The Government must see that at
least some lakhs of people from our
State are taken away and settled in
suchlike places whichk are cleared.
Our people are prepared to go any-
where and settle down provided they
are given the amenities and facilities.
I would, therefore, again suggest that
wherever areas are cleared by the
working of tractors, some people from
our State may be taken and all facili-
tles given for carrying on farming
and for their settlement. In connec-
tion with co-operative farming, I would
ask. what 1s the attraction for the
kisan? When we speak of fertilizers
to these people, there may be a con-
dition attached, that is to say, In a
village where there is co-operative
farming, some concessfon must be
glven to them. It must be the incen-
tive to the kisan to have some sort
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of co-operative farming. This would
help us to avoid a lot of waste of
energy and materials. While referring
to co-operative farming, it is equally
important to have co-operative mar-
keting also. In the villages, we see
the intermediaries and merchants—of
course, the merchants have a part to
play—exploiting these people. Unless
these people are weeded out and the
produce is taken by a system of co-
operative marketing to the markets
where they could be sold, the condi-
tion of the peasants, in spite of the
fact that they work hard and produce
more, will not be satisfactory. They
will not bave any salvation. Along
with co-operative farming, the ques-
tion of co-operative marketing may
also be taken up. I know this is a
State subject, But, unless the incen-
tive, the force, the pressure comes
from the Centre, it may not work as
well as we want it to work.

When referring to rice cultivation,
1 must say that the hon. Minister has
got the habit of praising the Japanese
method of cultivation. He is fond of
something foreign. According to me,
it is nothing more than rationalisation;
more manure, more weeding out,
spaciing; merely rationalisation. Of
course, that is golng to deliver the
goods also to a certain extent. In my
State, I do not know why the people
are not taking to it. Perhaps it is due
to want of propaganda and publicity.
My own complaint is that propaganda
is not sufficlent with regard to the
Japanese method of cultivation. The
cultivators should be brought together
and advised or Instructed by pam-
phlets, ete. about the Importance of
these Japanese methods. ] agree to
that extent even though the hon.
Minister says that that is the only
solution. Moreover. when he speaks
about Japanese method of cultivation,
he brings in the question of co
operation. There cannot be any ap-
prehension that even without co-
operative farming, 1f the Japanese
method is followed In the whole of
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'(Shri Achuthan]

India, the food problem will be solved.
When we speak of increase of popu-
lation, there are a lot of difficulties
and problems viz, education, health,
settlement, etc. Even with the adop-
tion of all methods, all these pro-
blems are so pressing that it would
not be possible to solve them if the
so-called increase of population takes
its own course. I think the Minister
for Agriculture should change his view
on that matter.

Some days ago, the Minister of
Agriculture said,—I do not know the
name of the place, I read in the
papers—that there cannot by any
hurry for placing a ceiling on land
holding. In this matter, I want to
join issue with him. We want in India
a socio-economic revolution. For that
purpose, we have made provision in
our Constitution, and we have said so
in the Congress election manifesto
and other things, We have said that
more than once. It is said that we
are not to be enamoured of these
slogans and we should not run after
them, and the question is how far we
have succeeded in achieving results.
Even if you give a family a larger
extent of land, and fix a higher ceil-
ing, where is the guarantee that they
will stick to agriculture and will not
go to other professions? That is a
difficult problem. The Agriculture
Minister may think about the matter
and I would request him in all humi-
lity to change his view. Let us go
with the trends of the times. Other-
wise, we will have to go and other
people will come in. What is hap-
pening in Travancore-Cochin? Be-
cause we have not been able to give
effect to all these schemes, the people
have fallen a prey to others. Even
though the so-called PSP. {8 in
power, they won't have a bright
future unless we support them.

Bome Hon. Members: Don't sup-
port.

Shri Achuthan: I know that. Un-
less we take some very drastic steps
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in Travancore-Cochin with regard to
land reforms, other labour legislation
and colonisation, the Congress may
not have a future status comparable
to that which it had previously.

I was reading the budget speech of
the Finance Minister of Travancore-
Cochin State, Shri P. 8. Nataraja
Pillai; the other day. He gave out
all facts and figures about the quan-
tity purchased and the loss incurred
by subsidising rice. The maip drain
on the State’s revenue ig the food
subsidy. As the P.S.P. leader Shri
Pattom Thanu Pillai has stated, in
1058, the Travancore-Cochin State
had incurreq a loss of Rs. 486
crores on account of subsidising rice.
Of course, the Centre may give us a
sum of Rs. 1 or 2 crores, but if every
year, out of a total revenue of Rs. 13
to Rs. 14 crores, nearly one-fifth or
one-fourth is to be allotted for sub-
sidising rice, how are we going to
increase our developmental activities?
1f the price of rice is raised, then the
Congress would not be anywhere, and
the other party will get up and say,
the poor man is hit hard. In the
Central Budget for the year 1854-55,
1 do not find any allotment for sub-
sidy. During the year 1953, there
was a sum of Rs. 1:77 crores for this
purpose, but during 1954, we do not
find any allotment, I do not knew
what is going to happen. Shri Pattom
Thanu Pillai’s reply to this in the local
Assembly was that the food problem
of the State more or less depended on
the Centre's attitude, and that the
prices and the quantity of rice also
depended on the attitude of the Gov-
ernment of India.

So far as fisherles is concerned, in
my opinion, no improvement has been
made. I do not know whether the hon.
Minister has any apathy towards fish.
Fish is a very important diet., and
when taken along with vegetables it
will fulfil the requirements of calories,
vitamins and minerals etc. In Travan-
core-Cochin State, even though It has
a long ccastal region, still excepting
for the Norwegian method, we do
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not find any spectacular improvement
with regard to fisheries. There is
adequate scope for the development
of inland fisheries, coastal fisheries.
and deep-sea fishing, and there is need
for trawlers, refrigerators, ice plant,
quick transport ete, If these things
could be given to the fishermen, I am
sure, within a very short time, there
will be a spectacular improvement,
and the people there will be well-con-
tented, and will not be taken in by
the revolutionary type of political slo-
gans, but by Congress slogans in re-
garg to following non-violent, peaceful
and constitutional methods of improv-
ing their living.

In conclusion, I would like to say
a word about international farming.
Several farmers have been sent to
America, and American farmers have
come to India. under this scheme.
About thirty or forty persons are
being selected for this purpose, and
1 would request that representation
may be given to my State also, as a
number of pcople of my State have
bheen telling me personally that they
are also eager to %o and see other
places, and see how farming is done
there, so that when they come back
to India, they could improve their

methods and Increase food produc-
tion.

Shri A. P. Sinha: ‘Wwnat i1s the time-
table for today? .

Mr. Chalrman: As regards the
time-table, I am entirely in the hands
of the House, If the House is pre-
pared to sit up to 7-30 or even 8 p.M.,

I am ready to sit.

An Hon. Member: Will there be
quorum? (Interruptions).

Mr. Chairman: If the House wants
to sit up to 7-30 p.M., I am prepared
to sit

Dr. Ram Subhag Bingh: When will
the hon. Minister reply?

Mr. Chairman: He will reply from
T e, to 7-30 pM.

Some Hon. Members: Let us sit
only up to 7 P. M.
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Some Hon. Members:
sit till 7-30 p.M.

Let us

Mr. Chairman: The House will sit
up to 7-30 p.M,

ot g gmo Hwwre (fyrer wTE
7 fgoT EET--—afm s fyer wid—
IO ): FUTYTT qEET, ¥ 7 4 {4 WYY
€ oY fif 3T AT gETT amd | e
for ft st @ wwr faer ¢ oee
fod & sy v AT g

A ¥ yfaw T W
I ¥ g & e o wheize & wmar
fira & s orgt o e awe ot aveew
¢ IoR 39 o v four & ak o
o famm & T AR R, W d
wwrafa o, dwr fF s o s,
a7 farard s o ag o o T ¢ o
TRy A st s i 1 A<r
e § f5 fres s o sregwar
& v qT g ¥ F whyy ¢
wqife g7 ey & fr orw & X F any
w1y frw oge & ¥ T q@v wv @
fir g ¥ § & #Y T € o ol
&1 s g fred ot wre & st ey
¥ A e AT g f A e
# [ﬂ'-i"(,!@,w,oooﬂ'ﬂwﬂq
fvar g )

SUALILE Lt C
¥fer & 234 F Ed W darae
gt AT e® o g ey A A aga
wrot de g €, ¥ 0T wy o
¥ TAR 27 &R & Td gt e F
frgg ot fr e > Mraw ¥ oo
BT T § FOF TR E | AT ag A=
fiear o & fF o ol & oy g
fed m g, #¥ faewrf wT W, @T
®T ¥W, IA® LA I AH TTIGT



3537 Demands for Grants

[*h e g®e swarE]
T § A s ag & Q # AT 3y
UTE A MET HNS IS FEIL gl
W e ¥ STy 2T AT 1 ¥ A
g ST SGT AT g%aT §, A T
1% ¢ fF, o@ o oyt s @m 4o
g, 97 & fog forey & #Y A fed,
IFY FEI AT g7 9§ A4 |

I w TR W, e
g N e § o AW, Iwiq
M gH aEX ¥ TEOT FO@ 9,
I AT R YW H W H W, a1
Wagoar somr § fF AR 9% &
T AEY AT ATEL § AW AT I
T &1 TR Yo W Y TR & &9
R4 F HATAT AT, 3¢ B ¥ FAR
T § 4R # W R W oA
F4¥ 0 BTW I ToST FIAT 74T & |
@ o 7g arfaw g & e gk agt
AT TS AT TEQ AGI 8, FfE AT
A AT AT oo §, A TR W O
AT &, S9AY fawa) Y S ¥y
TR | ar wy aifea gar &
f TR T § oS #Y FoAT wea
TR

G FT TgF TF S &, T wY
A gl N9 A Fiwd T
W AR ea § W e adr
qE IFFT S | GAIR [oF § 9« &A™
£ 9t # N 7y T 6 ¥ Fear
¥ groa §© Awwy g1 o ofY | e
# groa 39 ¢t @ 7 o fiF 7 v
A Frateg, AR TWY, AW § FT
ey & | few g AR frcdr @,
at fearet  grog & IO w1 a7
g wWHIw AT &
A ag wg e o A W w2
e Tl &, afew ar Ot ST ¥l Wy
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FTIH @ g A fY &, ar Iy A}
FE& @A ¥ IEE & 1 W
TRY AT § @ g e feamet
# gred e @ &1 wfed Swal
¥ aF T H FF 4 37 077
I frgre o AT dar Fa &, I
wod o T ars fre v @, o
aeg firedft <& ar o=l & el #
T FUT F AR AR ITHT FToT
qqT 7 ¥ qw At FY groa  frdr
aE ¥ f = T DA | qTaAw
firam #Y groa e 78 ¢, 97 aF IR
= 3 7 gl 78t &, 97 9% =13
9T Foui w1 3w qg ¥ qTAT & E,
W AF I AgT SF TE @A &,
W qF JET AFF 3F AE &, 9T TF
R = ¥ Al ) grea ot TE &
qedr & |

warafa o, ¥ w7 WS ¥ 0F I
AR IS FoT fF gl g 7, TR
g FAT TIHTC Y, A1 22T FT TLHTE,
SRR AN ar g am g A A & fF
EWTR TET WY FT T QT T, ATAT X
FATET AR &7 T @ ¥ 72 ¢977 0%
@ 7gd ¥, a7 B2 duTe T St =TE
¢, a1 sremaifer wfeT I &1 /7
frarmdfFmam N awaR ¥
FRATFHATE | N FH AT 7
®TH FT WY & A1 I TA A% g IFAT
& o fF g T T AR AT &Y
fraR g d e mag d waw
# ot srardt o ww o &, 959 e
# 7 9 a5t wefer wifdT & = M
TR awdr g, AR TaafErAr Ty
@l o @ Tiwea< & a5 § |

g % wenefer wifdT wv
argw ¢ AR a ¥ #F wwer oW
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firar & s 3 qwT faearer & fF v
qifew wfaT ff 1w g F O qwe
gW AT AR &1 & Ay wwwar § fw
guT? 2w & sufsara i o o s
T & framl gTa wfAT ERm ady
G & A=VT EFIT | T EH T AT I
e &% fr ffw @a & warer darEar
g @ # s fFfoes g Aew X
qF a8 T & 99 | o fggma wmar
A Y wew gem & ogweAr weer
dar 7Y ar frawr fe v & frama
yagidar@ard | Fagawan g f
faq fraal & qme ST 9 AT O
or gy T & o7 & 7@ o S
dar A S wAfE qg A TE L
FFY § @ T 999 IRl A T
Ao g | 99 T & gt g
ydt T g g wwfen o fin faege
FEEAAE gifeeT § 9 & far
FY qEsT TEY g g § | T IEwr
i & It dararT £ gwer ¢ oy
dara fr e oY & F a3
qF v fa¥ o1 qu avat @ fr G
STl & ar € @ T , TR,
2 Y g oFy T &, 99 & aghs
e & gfor dar 7 v faw e
¥ fr e & frral ® agi dargrar g
A fa € fr gt o W I @
frdfrrs wifar o & s
WA awar§ ) NIRRT & T
g % awwar g i g W e g €0
qgi 7T A1 @ ¥ fod e AR
ITHT A Fad ST IR X TRATS $AT
aifgd wgt fF 9 § i ® T
T A, T wE Ay e

U T FY FreTeAT €Y AT AT W o

Yy 5 g1 1 BT R SR AW
AR ¥ e fivgr o A O @@
a® ont F  sfieer €7 ¥ dwT ¥

3540
& S A F wwAT § 6 7 A Af
EOT | T g A oY &Y 7 q¥
T T qE AT UHT H &S & | T
Tg TR w0 g 9w Ay 8 wrE
TaTwr Af SFF e gEET AT
e & wiesy § 9 a2 o FW w7
¥ & A F awwen g o g gk qow
§ foi wradw Y @ wiem @
g g 6 7 a7 gt oma e gent g
# frw ol & &t @Fft & o oz g
& 9T oY gH 98 0 T € e gera
foeelt wofim ¢ S99 ¥ o oF frme
w1 fert freet i 3 =nfed 1 ok
w1 w ggfond &+ aifed | TwEw
ore fag e 7 s a1 fie faer
o3 fot % ATeww S & grg F &
I T A A pw AnEfefew ok
& % F@0 AG I, & qg 3w A
TEN A G | AWEE g fF
FEAHTC & o0 gHIX FTEAE FTH
e § T ag e an oy
fir ot ager & ardfere & o &)
T ¥F a1 ¥ § fr I qed
o %1 9 AR IR T FOH Ty
FAT FY T FY AT | IR TEQ
) Ao Ay firs | N wed
ge oo A feerE st amr @ 1 Fad
T K G GG FO T T T |
# fadh wor g W g R o
ferarE & avz Iwy faredt ofror o e
¢ ot |/t ¥ wa & for 4 A e
g1 W &% s 9 dur e
wifgd | oo oY & Xwar g e iy A
fiFerer &Y Tar A AT Tar dwwr ATR-
ard o war 3 § AR Sy & ¥
& wHi F wAX § 1 ST Iy dar

% w97 faw ad oY & gAwar g
fr wge ver 61
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agt wrAT o A qfeeT ¥
o age e ov o |y T
B g 1 % o FEm i ag O faege
I3T &Y 1Y, FifF T v e H fodt

Mr, Chairman; Hon. Member must
finish now. In future, I propose to ring
the bell four minutes in advance, be-
cause when I ring the second bell I
expect the hon, Members to finish,
but everyone wants one or 1wo

minutes more.

st o g@o RAATE @ FWY AT
¢ 1 I will finish.

oY faaw : wgfa wgEE, & A=
FE T T HT FLQA g AT T T,
A I HIX A9 T 9 A AT
7 2 "W F1 fauw & f§ oW w4
#q TT FA% IJIo g | qE UF
favm @t ag € f& oF T ¥ g T
F wraw & ord o % @l gf & |
fEr iR M F ac y gm A & |
fagre s 9@ 7 o fow oy wwaey
¢, 7T oF wy & 9 e Ak
qiffeT # & 1 38 ST TS U% g
¥l og AT AE ¥ I ]
IEET & gark W o e ¢ B e
oo & aga & feam sgoes o
¥eitme ¥ aw g | afeafent §
w vt 2 fF ardy o F o o gl
®Y AT & &Y AT F T S B A
AR %8 47 e ¥ o WA 1 W
arfy T F e agt @ W ooy g,
I% 1 7R o ot & 1 e ow
AT ¥ B @ I Foderd & agt
[ETHE FTH A1 a1 ¥ AT WA
NS aRIE | TRAA AR &
ford wrer oft A & o W |

" g AT we - ofre ¥ )

st e wgd € e o
o) MFmofrA BT A A [
winf, AT amadt | o g T
EY oY @@ oY I Sw & aaa o

daT T & fod, a5 s g & o
g

fot srarly atF oY aTw § ) F
T &l 7 famre war g, wife
# ot uF Sfeewe fFam g ot oot
Aoz § 47 & 7 I e
& T Er F e f feoew
YT FT a4 I O F 7= fvqr o7 |
T TH IF LFF AT A |
¥ foes, we & faamdf i gedwex
NE, T ET W@ FH T SE I

o o oo AW : g, FH
a> g |

sfY qawrw : foraw o g T
71 7, 79 gy F7 ST T @K
ST T |

TR ATZ FIT AT & fa97 F Fgar
g W uT ¥ fazdr ok s A agr
TAA T AR FTE | AT g At
fefgwe Giweae srfrae wY  fom
W IR A G F A oA ¥ aga
¥ T 3§ #R Ty WY
M| B N am AgT i fF AR
TgF O #Y §O FEw e | e qw
F a7 = "o g |

fe 1w feam o9 & 1 9=
3T AT T ALY THH FHAY TRE &
wifs WA TIAE | T FW
R wg WA w1 favg g7 o
frwrx T gr
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¥ geww ofcar ¥ smw § A
Tl dwadfa AYFAT & FEr 39 0%
7z foar gt & fr snfranfaa & o
FfwaT fa oxdfrr 2 wied o=
w gurnr gfesd | fiF w71 9w
fremr ofr wfers 3 0 wg o
9de 7 & Frw gt faed
7 a1 g fagr A & s A gat
OTET § T 9T &Y FAIT wAT ;@Y FA
T A a7 qwar | wied g ¥
grar agt feard adf &y asdy & 1 &,
e BT ALY 97 wAl F gy fowrd
A wwdt § 1 S fe mw § wdd
#fr T & v ¥ odiwT ¥ o
FFAT & I AW A wgi fY I o
SAMT FIYRWT EAT | T, 9rET g
TN aw T aearé 1 Sfer gart
1gt 9 FfY foma & &7 @ A
Fagarfage damd ) oY Fyoar
I fagre 7 =11 & gwft & e ag
AT AT ST HTA Y AT X |
IR IFTA {7 oF IR AR
T & SNy w1 fa0y fear wife
g AT HATS W A v faEw AN
AT FT TG 15 BTz Y ag At
e fawreaT Ty 91 4] ITEY
gawTar fF gwre agl @g Qv aff
T FHAT | AT IW JIOAT HY @7 AR
TH AT F FTEIX AT 9 4G Fhv
fr T & foa? ¥q 4 ag 5@ @A
TR I RN F F1 ITew
# BB (ITHCT) F& THS TRAT
T gedr &1 ® 5t off &7 v g
AR i w77 § fr frarat o &
& gt gfafrae @ g ad o
FEX | I S #Y e wrfed fe
frw Sfrdt § frg ag Y Qv
[ srwEras gnit 3T I& 9T gt faae
woaT TfEd |
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7 P

4R & Trrae ¥ wHA # fagre
¥ ur ofy fawrr & wfr off 7gc wr
QAT FA T | g R ERTA T
w1fed a7 fv are &7 g aTET /ay
¥ wrr 3feT gk sy fawmr & Sy
7 T|r I fF g w1 o arew §
AT AT | TR AZ G § OF qTOmT
oY Zar formseT gdwAe FaT FIAT 97
o T ford amew & Y ¥ fordt o
| gaTR ugt & srffaa aretor faremr
ff g7 S w7 ag foar w8 § fe
aToTe & WaT & fredy o =wrfgd
o vt off mgw sarT &Y AR ¥
& &g Ig4T oFFFe ot FAr &1 fEw
It are™ FT AgA B AT F FoAr oft
&T ST ATHIGT FTAT F7ZAT 97 | Ffeper
Iy gay Adf faar | wgd Tt wEd
g ot ww ag a5t & fr @ so ad
a1 gedt T qig N a7 wrdr ®
ot &

[Mr. DepuTY-SPEAKER in the Chair]

7 e 7 oo frdr & fodt adf
21 (No forest no land) ‘At
e A1 &% §w ara oY fawr
T iy & qgeTT wrfgd foad wix &
ST THAY GIAT FT | IT T HYe(W-
T g Sy Ry I I & wgANT
& frmr gw Ao Fr vAT AR FT A
arfart o el & A T @A &,
ag e & A Ay Fr e NGy
v &, ofer wrf agAr Twar A
¥ fod aft, afer oo ow geal
T g &R & for | g AR O
a1 feT aF aF AT AN TEF
IR h R AR I ¥
gat ore ¥ A T R e ¥
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[t &)
I w7 ], 9% g o €, xufen f
HRET AT WR, TR o @ wwar
TAWT 2 | FT T $ §K §, 3
AT &, O ST e ¥ g
L TN

"gadr ff 1% @ A B @IS
L

FH ITT FT F47T TS gY, AT AT
T &3 1

# g a wiz feomr =T g
for qwadfa aremr & swewta areqra 30
% freg ol & seqromd srdw FroE
TN E) 1@y H 4 Y, Qv A
LTI IrofY % FTH | ALY 9T
T g afqur #Y a1 ey ¥
FTHR T T, A% FT vy, foard
F1 sqaedr, v &1 fawr, oy qre,
w4 gan, faer @ stwhmy av
sy fqFaT gAT Tifgd | g avgErd
arg i &1 7 srfewaw gda g Wik
g9 arfeart & 1 & ¢ ¥ IR H
gmar g & arfeafaal #r oo &
IAET F1 owawaw  sfwwre faear
arfgd | T & Fre & AT w1 AT
7 & ITHFAT AT | 59 9 w7 7 s
AW 9§ FT AT § |

“It is desirable that tribal com-
munities should be made the
primary agents for the care and
development of the forests and
the exploitation of forest resour-
ces. Forest schools should be
started to bring the young tribals
up to love, care for, and work
systematically for the enrichment
of the forests which mean in turn
the betterment of their own lives.”
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=g T F dear g fr e gw
& g &, wife fagaw & wree mE
IR fERIsG @ o
FRERHFTN ST FATZN AT~
TTET & T B oS Y g, ST wwH
Tga w9 arfear fowdf & | @Y
T & gremntan ¥ dfes S ogw
q 3y faadt 24 & o7 fF wfasy &
v AT 1 99 4 A ¥ OF A1fE-
Y g | ol axE & snre arfeaTfea
T FEATHTE fHaT I Y TW AG K
T Gt ast F v srrfzarfagy v
FeqTr A ErLEFAT R 1 @R A
AR aw aw @ wwy faur g e gw
@ O & W IR IET 77 | S
AW FEATHTS BY aTEw AY A¢
# #T gEIl F T AL GA AH5d E |
W, TYAE |

Mr. Deputy-Speaker: Shri K. P.
Sinha.

Some Hon, Members: How long are
we going to sit? Will the Minister
reply today?

Mr. Deputy-Speaker: We will sit
till 7-30. The Minister will reply at
the end of Shri K. P. Sinha's speech,

Shri K. P. Sinha (Patna Central):
Sir, 1 have got only a few points to
put forward for the consideration of
the hon. Minister. I must say that
the self-sufficiency that has been
achieved in food is certainly due to
the policy adopted by the hon. Minis-
ter. Some people say that it is due
to the good monsoons that we had
and some others say that it is due
to the good fortune of the Ministers.
I say that it is due to both.

In spite of the achievement that we
have made, there are certain factoTs
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to be considered. We had self-suffici-
ency in sugar and thereafter we re-
sorted to import policy. This ques-
tion certainly deserves some conside-
ration of the Ministry. There is some-
thing lacking somewhere which has
brought about this import trouble. I
for one am not in favour of import
of sugar because we are lpsing much
amount of money; the money which
ought to have been spent in nation-
building is going to the foreigners. If
we are to import sugar, the policy of
Government should have been to im-
port raw sugar.

Now, Sir, some arguments have been
advanced with regard to land pro-
blem in this country. Most of the hon.
Members here are of opinion that
there should be some ceiling fixed.
I for one do not find that the Govern-
ment's aims or the country’'s desires
would be achieved by fixing a land
ceililng. The aim of this process seems
to be to solve the problems of land-
less people, but I must say that this
will only delay the solution of the
problem. The character and quality of
land differ from place to place so
markedly, not only between different
States, but even districtwise. So,
taking this difficulty into considera-
tion, fixation of a land ceiling will
be a very heavy task. Though the
problem of lanhd is agitating the
minds of Government and of most
of the politicians in the country, I
find that no proper line is being taken
in this direction. To my mind it
seems that the best solution to the
problem could be achieved by co-
operative system of farming. In this,
every man, every cultivator ard every
worker will have the opportunity of
working in that farm and the outturn
can be divided between the different
workers.

Another difficulty I feel in fixation
of land ceiling is that the holding
must be an economic one. Unless you
have an economic holding, there can
be no incentive for the cultivators to
cultivate the land. These days we find
people clamouring for land because

land is giving good results. Once,
there is downfall or depression as
there was in the year 1032-33, this
clamour on the part of even the land-
less people will go; and they will go
to industries as they were doing in
those years, because industries are
more puying. Therefore, when I con-
sider this question I find that unless
there be some such arrangement so
that cultivation yields more results,
more profits to the cultivators, the
problem will be a very difficult one.

Another problem before the Gov-
ernment is the depression that is taking
place. In my State, I find that the price
of paddy, even from the beginning of
this season, is going down and be-
coming uneconomic., I have seen in
the papers also that the prices have
gone down further to Rs. 12 or 13
a maund. During these months last
year, the price was Rs. 24 or 25 a
maund. So far as the coarse grains
are concerned,—I am myself a culti-
vator and I have experience of this—
there is not even a single purchaser
if the cultivator wants to sell. This
has created a great depression in the
minds of the cultivators. This pro-
blem will also have to be taken into
consideration by the Government so
that there may be some incentive left
in the cultivator. If no step is taken
at present, it may happen as it bhap-
pened in the depression of 1832 when
even big holdings were sold for a
very small amount for arrears of land
revenue. If those days of depression
are not to be allowed to come back,
we must see that the prices of agri-
cultural products are maintained and
continued at a satisfactory le\rel.‘

There is one other important matter.
I have heard hon. Members saying
that every holding which is of 30 or
40 acres, must ‘reserve 10 acres for
fodder. I think this is a wrong notion.
Because when we have good crops, the
crops themselveg provide fodder. The
problem arises only in the case of
lands which are barren and are not
producing good crops. It is there that
we have to do this sort of experiment.
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Dr. P. 8. Deshmukh: I consider it
my duty to express my gratitude for
the words of appreciation that have
been uttered by a large number of
Members. It was very generous of
them to appreciate what little service
I could render. So far as the compli-
ments to my Chief and colleague Shri
Kidwai are concerned, I join with
them in paying my tribute for the
vigorous and wise policy that he has
pursued in the Food Ministry. As I
have said more than once. but for this
bold policy which a man of his stature
and administrative ocapacity alone
could pursue, we may not have been
so happy so far as the food supply
of the country is concerned. as we are
today.

1 had intended that I might in a
very brief summary point out the
improvements and things that we
have been able to achieve and some
ot the new things that have taken
place in the course of the last year
or so. But, In view of the fact that
we have not only given the hon. Mem-
bers a brief report of what we have
done during the last financial year,
but also another summary which has
also been translated in Hindi. I do
not propose to dwell on what has
been accomplished during the pre-
vious year.

I am sorry that one or two Mem-
bers of the Opposition raised argu-
ments based on statements which
they themselves attribute to us and
start beating us as much as {hey watllq
like to do on the assumption of those
statements. It has never bteen our
case, and I for one have never said,
that we have reached a stage when
we can be content with the situation
in the country, When we say that we
can provide all the food that the
country needs from inside the coun-
try, we never asserted that everybody
is well fed. In fact, when I spoke last
in this very House, I pointed out that
that is not the ideal towards which
we are proceeding namely merely
being outwardly self-sufficient. It is
no compliment to us and we are not
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satisfled by merely such an achieve-
ment namely that we have not to
import any foodgrains for our regular
or ordinary needs. My ideal and the
ideal of this Government is to in-
crease the proper nutrition of the
country as a whole. That is the reason
why, in spite of the fact that we have
been able to add something to the
food production, we want to spare no
pains, and we do not want to be com-
placent that this self-sufficiency, or
whatever you may call it, is some-
thing of an achievement and there-
fore we need not go any further, That
is not our ideal. I have no dount that
so far as this Government is con-
cerned, the ideal of a co-operative
commonwealth and welfare state that
we want to establish can mean no
other thing than that there should be
proper nutrition, and enough and
adequate food for everybody in the
country, So, I must contradict my
friends opposite if they are thinking
that we are quite. pleased with our-
selves, that we have done something
very wonderful in achieving self-
sufficiency, and that therefore we
need not work any further. That is
not at all our ideal; at any rate, that
is not the ideal with which I am work=
ing, for, I would like to go ahead
with all that we are in order to
achieve the aim that 1 have just
mentioned.

One hon. Member seemed to be
very much worried about sugar and
sugar-cane prices and a few other
matters. I shall deal with them pre-
sently. In all these points which hon.
Members have referred to, I would
be forgiven, if 1 say that there are
certain conflicts. There is one major
conflict, on the point like mechanisa-
tion versus non-mechanisation. I have
always taken the view that in such
a vast country as ours—while I am
against wholesale mechanisation of
agriculture—there is ample room for
certain additional mechanisation. I
do not think that in this country a
stage has come when tractors should
be regarded as the enemy of man.
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There are still large tracts which we
could bring under cultivation, and on
which we could quickly produce some
crops. For that, [ feel that mechanisa-
tion is the only solution. If we are to
adopt other ways of bringing thou-
sands and lakhs of acres of land under
cultivation, we would be taking time,
and I think the progress is not likely
to be fast enough. Secondly, if we
look to America or Russia, we find
that both these countries have resort-
ed to mechanisation on a very large
scale. I do not want to imitate either.
But at the same time, lookIng to the
responsibilities of a growing popula-
tion and the under-nourishment of
the badly nourished people of India,
I think it would not be an unwise
thing to have mechanisation. When
the complaint is made against
mechanisation, often we have in mind
over-mechanisation, which will pro-
bably hurt our national interests. So
far as my Ministry is concerned, we
are proceeding cautiously, although it
was -during the days of deflciency in
food supplies. that we went in for
this large-scale tractorisation. At that
time, of course, we even ploughed the
lawns in order that we have more
foodgrains. So far as my Ministry is
concerned, we are careful, we know
both sides of this question, and we
are pursuing a policy, which I think,
is on the whole wige.

There is one other contradiction,
which I noticed in the speecHes of
hon. Members. My hon. friend Pandit
Thakur Das Bhargava suggested that
forests should be made free to cattle,
There is a very strong contention on
behalf of the experts....

Pandit Thakur Das Bhargava: I
never said that they should be made
free. I said that one of the objects or
requisites—or even duties, I might
say—of forests is that they should
supnly food to the cattle. At least
good percentage of the food require-
ments of cattle should be met by the
forests.

Dr. P. §, Deshmukh: I do not think
the fodder that is available is wasted.

1683 P.S.D.
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although sometimes, there are some
transport difficulties in the way, for
you canuot take away the fodder
from the place where it is grown to
other places very cheaply. All the
same, if it is my hon. friend’s conten-
tion, that forests can feed all the
cattle. the position today is that most
of our forests—most of our so-called
forests—have been spollt by over-
grazing,

As a matter of fact, I have a good
many cut motions here. I am sure
the intention behind those cut motions
was the preservation and fostering of
the forest wealth of India, which
could only be done if our cattle were
kept away from it. This Is a terrible
contradiction; you will have to re-
solve It and tell us what you want
us to do. The soil erosion and the bad
land that you find is more the result
of excessive cattle grazing than any
other single thing. If you want the Solil
Conservation Board, and soil erosion
to be stopped. then you will have to
restrict grazing and not to make it
free. I can very well understand that
there may be blocks of land which
can be open to cattle for sometime
and then they could be closed and the
cattle could be allowed to graze in
some other blocks. But here also the
point I want to make is that there
ia considerable confusion In the ideas
of the hon. Members of this House
and we will have to resolve and chalk
out something which while preserving
our forest wealth as a whole leading
to additional sofl conservation, will
also look after nur cattle.

Similarly, 8ir, wmy friend. Pandit .
Thakur Das Bhargava s very much
worried about the reduction in the
milk supply to the country. Here also,
1 am very sorry to say that if any-
hody wants to take a sclentific view,
i anybody wants to face facts and
not merely be guided bv slogans or
have some sort of sentiment. he will
have to =it un and think ahout ft
deeplv. I fAirmly believe—and that i
my view and it is based on science—
if you want more milk from cattle,
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[Shri P. 8. Deshmukh]

you will have to reduce the number
of your cattle.

Pandit Thakur Das Bbargava: They
will be reduced if you have recourse
to castration of scrub bulls. We want
quality cattle. (Interruptions.)

Dr. P. B. Deshmukh: The fact is
that all our cattle are not well fed
and there is not, according to the
present statistics, sufficient fodder for
all the cattle that we have. So here
also there is a great contradiction
which we have to resolve. (Interrup-
tion.) We want more milk from
cattle. Unless we feed them well, we
cannot get it, and we cannot do so
unless their number is reduced. All
the same, I agree that so far as Gosa-
dans are concerned, they have not
progressed very well, but, as I had
pointed out by interrupting my friend,
it is not entirely our fault. As Pandit
Thakur Das Bhargava knows, we have
a scheme for sharing of expenditure
on 50:50 basis. We urged the States
to come forward and establish Gosa-
dans. Some of them have done so,
but, unfortunately; the cattle have
not been there. I do hot think it would
be the intention of the House that
we should compel people to take the
cattle. Then the cost of transport also
will have to be borme in mind. Seo
the matter of Gosadans also, I am
afraid, is not free from difficulties.
All the same, I can assure the House
that se far as it lies within ew.' power,
we will press this forward, if the
Nouse iz sonvinced that this is the
preper solution. I very much doubt
hew far with the cenditien of finanees
in the States as it is, we will be able
to ask the States to proceed much
faster, and in how many eases we will
really get the cattle.

80 far s the question of price is
concermed, I can well understand the
concern of many hen. Members who
have the interest of the farmer at
heart. Here also, on the one hand. we
~want the cultivators to be well paid:
on the other hand, there are people
who say that many people go without
nourigshment and without food banause
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they have not got the money to pur-
chase the foodgrains. I think so far
as the price policy is concerned, the
Government has been doing its best
by various means at its command—
by regulation of export and import,
by having stocks in its own hands,
by preventing movements and by
allowing wvarious other things and
various other steps it has taken. On
the whole, Sir, we have seen that
whereas the price should be economi-
cal for the cultivator, it should not
be so high as to be prohibifive for
the consumer. I think, on the whole,
we have taken the right line. Of
ecourse, we are anxious that the prices
should go down so that the consumer
may be able to buy more. At the
same time, I also know that unless
agriculture is fully paying to the agri-
culturist, we cannot expect any
greater production. So we have to be
careful on the one hand that in spite
of our larger food supplies, the con-
sumption is not reduced: and on the
other. we have also to be careful that
as A result of our price policy, the
production does not fall

Now, so far as sugarcane prices are:
concerned, this is not the first time
wdat hon. Members have expressed
themselves very strongly about it and
they have naturally complained about
the import of sugar that we have
resorted to. The only submission that
I would like to make to all the Mem-
bers of the House is that altheugh
there might be some peint so far as
the prices are coneerned. they must
realise that these oprices and price
fixatlon is as a result of the demand
and for the protection of the interests
of the agriculturists themselves. I
may again repeat that this is the
minimum price and not the maximum
price, although it i{s a fact that what
we regard as the minimum is the
maximum which the cultivators often
get. But. If it is argued. as a result
nf the comnlaints made by the hon.
Members in this House and our know-
ledge alsn. that sugarcane prices pro-
bably rtequire snme concession, we
have. as hon. Members know, tried
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to evolve a formula by which what-
ever excess profit is made by the millk-
owners will be given over to the cane
growers. We are trying to see how
far the U.P. mill-owners will accepl
our advice and how far we will be
able to evolve a formula; by doing
that, it is our intention to take it to
Bihar also and see what we can do
there.

Shri 8. S. More (Sholapur): Wil
they show you their excess profits,
when the question of distribution
comes in?

Dr. P. S. Deshmukh: I would call
the attention of the hon. Members of
the House to the system which we
have worked successfully in the South
by which we have been able to do
that. If we have been able to do that
in the South, 1 do not think we will
be defeated or fail to do it in the
North. It is with the strength of that
experience that I am speaking some-
what hopefully.

Sir, last year's production of all
foodgrains has been of the order of
6-1 millions over the total of the pre-
vious year and I am glad to say, from
the figures which have reached us,
that this year the additional produc-
tion of rice along is likely to be more
than 4 million tons. I need not go
into details -as to who deserves the
credit, whether we or God or rain or
someone e¢lse. We have only claimed
a modest amount of # lakh tons for
our drive and the rest we arc pre-
pared to give to Nature excepting
the success of the grow more food and
fertilizer schemes. (Inierruption).

There was also a reference to
Vanaspati and its colouring, As soon
as we are convinced that a suitable
cojour is evolved an'l.....

Pandit Thakur Das Bhargava: How
can you be convinced? Your Mr. S. S.
Bhatnagar sald in one year's time he
will bring fourth such a colour. He
has not brought it out. Pandit Nehru
and your predecessors Mr. Munshi and
Mr. Tirumal Rao gave me promises
on the floor of this House that they
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wiil get it coloured and they have.
not been able to get it coloured.

Dr. P. 8. Deshmukh: That merely
shows how optimistic-they were. They
said that as soon as a coulour 18

evolved, we will not hesitate to intro-
duce 1t.

The question of land reforms was
also referred to and certain Members
wanted to go ahead in one direction

and certain others held the other
view,

{An Hon. Member: , Very few of
them.

Dr. P. S. Deshmukh: I repeat that
the Planning Commission has lald
down the policy of Government in this
regard and it 1s neither my intention
nor is it my desire to go against it.

Shri 8. §. More: But the policy is
in a traffic jam.

Dr. P. 8. Deshmukh: Sir, here also,
while conceaing to all the sentiments
and the force in the arguments
advanced so far as distribution of
land is concerned, I would like to
suggest to hon. Members to consider
the whole question a little more
cautiously and carefully. 1 went to
Ceylon and there 1 met certain culti-
vators. In their view small holders
are unable to produce more. The main
point is how big you want your hold-
ing to be. The whole country knows
that, probably nowhere else is there
so much of fragmentation of land. It
iz also complained that the credit
availability in the country 1is very
poor. It is not necessary for anybody
to quote Instances where small
advances are made and documents are
taken for many times and the docu-
ments purporting to be mortgages,
are indeed sale-deeds, All these things
T know. Tt should also be realised
that we are trying to increase the
agricultural credit, and if you really
take all the figures of the amounts
advanced by the State Governments,
the advances the Reserve Bank has
given and the Central Government
have given, we have made tremendoug
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progress as compared to the advances
that were being made a few years
agou. The money advances made by us
to the cultivators are fairly large, but
in spite of our best desire and in
spite of what we have been able to
do, it is only a very small portion of
what the agriculturist needs. If you
have many more people doing ugri-
culture, then evidently, your credit
system will have to keep pace with
their number, On the one hand, we
are short of credit in every possible
way and we come across difficulties
so far as the Five Year Plan ils con-
cerned. I have no desire to defeat the
recommendations of the Planning
Commission, but there are many pre-
blems connected with it which have
got to be studied carefully before a
definlte line of action can be drawn.

Shri Lakshmayya (Anantapur):
Why not we establish an Agricyltural
Finance Corporation on the model of
the Industrial Finance Corporation?

Dr. P. S. Deshmukh: Merely by
establishing a Finance Corporation,
we are not going to get additional
finance; it is only a method of work-
ing as to whether we should take
taccavi loans or whether we should
canalise it by other means. What I
was talking about was the require-
ment of finance as such, and to what
extent it is possible to meet the needs
of the agriculturist. In what manner
we should do this and what should
be the organisation for doing it is an-
other matter. I am glad that at least
one practical agriculturist in this
House who has tried the Japanese
method of cultivation has blessed it.
I have no doubt that there is no
difference of opinion in the House
today on that point, and I think that
everybody. who has seen the Japanese
method of cultivation, i convinced
that {t does give a larger yield. I have
always advocated that there is very
much new in it, but the only thing
new in it was that a lot of people did
which they were not doing previously
and that is a substantial advance.
The hon. Member from Orissa has in
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his speech suggested those very things
which we had already anticipated.
We have already taken sieps 1o
achieve the same end, and it
is my ambition that every teacher, in
the course of the next month or so,
should have a copy of .the Japanese
method of cultivation, together with
the various items contained in it, and
he should try and explain them to the
students in the classes. The professors
should also do the same, and I would
like every hon. Member of the House,
M.L.A, and even social and political
workers to take up this mission be-
cause it does give addilional yield.
That again does not stand by itself,
While we try tr teach them the better
method of cultivation, we also try to
give them fertilizers and other things
on loan., and even provide them with
good seeds etc.

Shri 8. 8. More: Shall we not
adjourn now?

Mr. Deputy-Speaker: In that case,
we shall have to make inroads into
tomorrow's allotment of time. Let us
sit and finish this item today. With-
out affecting the quorum, hon. Mem-
bers may replenish themselves and
come.

8hri Ragnavachari (Penukonda):
Unfortunately we cannot go on with-
out any deflnite time-limit. It was
extended from 7 to 7-30 p.m. and now
it goes on beyond that time.

Shri 8. S. More: After yesterday’s
suffering, this becomes too hot for us.

Mr. Deputy-Speaker: It is not one
voice and so it becomes very difficult
sometimes. A number of persons have
got different ideas about education
and I found that a large number of
hon. Members trying to speak on Edu-
cation. Therefore. I had to ask the
hon, Minister......

Dr. Ram Subhag Singh: The hon.

. Member was referring to the Tllpat

incident.

Mr. Deputy-Speaker: Today, un-
usually, the hon. Minister of Educa-
tion. instead of taking 20 minutes,
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somenow developed into one full hour
ana 1o'that extent it had taken away
the time from this item.

Shri T. B. Vittal Rao (Khammam):
That one hour's speech was very
necessary.

Mr. Deputy-Speaker: 1 do not think
we shall meet with a similar experi-
ence hereafter.

Dr. P. 8. Deshmukh: I will finish in
five minutes. Regarding the rest of the
suggestions, which have been made by
hon. Members, I may assure the
House that every one of them will be
examined, and wherever it is possible
to give effect to them, we will cer-
tainly not be slow to do that. I have
already made a statement so far as
the rice deal is concerned. There have
been one or two short notice ques-
tions on this point, and, therefore, I
want to take the earliest opportunity
now to disabuse the minds of hon.
Members of the House from whatlever
impressions they might have probably
gathered from the very widely circu-
lated and widely published statement
of Mr. Mazdur. As I said the other
day, he is a very strange individual
and we have found it rather hard to
keep him away, as a matter of fact.
That is probably the fault we have
committed, I may state as I had
stated that day that real and genuine
offers that we have received right up
to 23rd March 1954 were I think
above £50 per ton. There Is no single
genuine offer in spite of the fact that
Shri Kidwai has been telling what-
ever merchants came to him that they
-were free to import rice and that we
will give all permits and licences. (An
Hon. Member: Given). Yes; in fact
even permits were given saying ‘you
can bring any rice that you want and
sell it in the ‘country’. Not a single
grain could be brought and even this
gentleman in the letters which have
been written by him had stated that
he would like the Burmese Govern-
ment to wait till the 15th March—a
date after the date of the Burmese
Government's Agreement—as if he
was in a position to purchase one
and a half million tons about which
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he was talking so much and that the
Burmese Government could enter
into any agrecment with any other
country so as to sell it above £35
per ton. That was the date mentioned
by him. It is also a fact that at no
time has he made any firm offer to
us. It is false to say that he was pre-
pared to give at£34 per ton the rice
we wanted but we were not Interesteri
in the brokens and that we have been
telling him that we will not take it.

Secondly, it should also be realised
that both the countries Burma and
Thailand have got monopolies i the
sale of rice and no private merchant
is allowed. In spite of the fact that
we gave permits, not a single mer-
chant could give us a single grain; a
good many of them went and tried
their very best but they failed and
some of them came to grief.

So also it should be remembered
that both Ceylon and Japan have pur-
chased at exactly the same rates at
which we have purchased. There has
not been any deal so far between
either the Thailand Government or the
Burmese Government or any rice sales
at prices lower than ours., I would
submit that there is no force in all

the allegations which Mr. Mazdur has
made,

We are also not interested in re-
covering the moneys of the Birlas or
the Chartered Banks. These are mere
attempts at mud-slinging which a man
of this type alone could indulge in...

Shri L. N. Mishra (Darbhanga
cum Bhagalpur): Then whky was so
much importance given to him?

Dr. P, 8. Deshmukh: Unfortunately,
the papers have given importance
and some Members probably felt that
wd should explain what it is. In any
rase, I think—I am very glad—that
hon. Members feel satisfled: that was
also the view that I took: we need
not labour this matter any further:
we have done this in the interest of
the country and I think the prices
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tuat we have [dla are Very reason-
dabie because even toady luere 1s no
senuine ouer wihacn 18 - lower, nven
tais chap has not maae any tirm oller
ot the guauty ot rice that we want.

Seconaly wnerever any offer 1s
made 1t 1s 1993 rice. Now ne is asking
us to buy rice of 1854. 1 do not know
how much rice could have been pro-
auced in 1994 and 1 think most of the
rice which can be purchased tloday is
L1404 rice OILY.

So I would like to say that we
should not take any notice of any-
thing he has said.or any of the alle-
galions made.

Shri 5. 8. Movre: Is there any truth
in the allegation or rumour that some
bank run py one of the capitalists of
this country has aavanced some loan?

Dr. P. 8. Deshmukh; ¥c¢s. 1 have
enquired into 1t and it seems to be a
jact that they have made some
advances to them. But 1t is between
the bank and the country. We have
nothing 1o vo with it and we are not
interested In the recovery.

Shri Elayaperumal (Cuddalore—
Reserved—Scn. Castes): The hon.
Minister did not mention anything
about the ceiling on lands. Is there
any proposal for the future about the
ceiling on lands? Jf not what are the
alternative suggestions for the land-
less millions of people in future in
India?

Dr. P. §5. Deshmukh: ™;sentially it
is a matter for the State Governments,
like the Hyderabad State Govern-
ment which has imposed a ceiling,
and we come in only in an advisory
capacity. Except in regard to the
polioy that has been laid down by the
Planning Commission, we do not inter-
fere with the States in this respect.

Shri N. B. Chowdhury: On the ques-
tion of fixation of ceiling on land may
I know whether the Planning Com-

., mission did mot study the problem
before making its recommendations?
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Dr. P. 5, Lesumukh: I nave oo
doune, DI1r, tbal we Flamung Com-
nussion naud cerlall.  data belore it
wuen it made 1ls recommencaiions.

Mr. Depuiy-Speaker: I will now pul
all e cut mouons relaling 10 the
Miniswry ot ¥ood and Ag:icuiture tu
Lue vole oI tne douse.

1'ne cut motions were negatived.

Mr. Ueputy-Speaker: Now 1 will
put the Demanas to the vote of the
luuse,

‘I'me question is:

‘That the " respective sums noi
exceeding tne amounts shown 1n tne
third column of the order paper 1u
respect ol Demands Nos. 43, 44, 45,
46, 47, 122, 123 and 124 be grantea
w Lue  rresiaent, 1o complece the
sums necessary to defray tne charges
itnat will come in course of payment
dauring the year ending the 31st day
ot March, 1955, in  respect of the
corresponding heads of Demands
entered in the second column thereot.

The motion was adopted.

[The motions for Demands for Grants
wiich were adupted by the House are
reproduced belew.—Ed. of P.P.]

DemAND No. 43—MInNISTRY OF Foob
AND AGRICULTURE

“That a sum not exceeding
Rs. 44,21,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Ministry of Food and
Agriculture".”

Demanp No. 44—FOREST

“That a sum not exceeding
Rs. 39,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1955, in res-
pect of Forest'”
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DemAND No. 45—AGRICULTURE President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1905, in res-
pect of ‘Capital Outlay on

“That a sum not exceeding
Rs. 8,22,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

! Forests”.”
ment during the year ending the
31st day of March, 1955, in ves-
pect of ‘Agriculture’” Demanp No. 123.—PURCHASES oOF

Demanp No. 46—CiviL VETERINARY Foovarams

SERVICES
“That a sum not exceeding R;T:;;U 0% {i;:}m;e l;::nted todi::
Rs. 35,78,000 be granted to the S

President to complete the sum
President to complete the sum ’
necessary to defray the charges HOESLT 10 GERAY SN CHErEes

which will come in course of pay-
which wi]:l come {n course pt pay- ment during the year vnding the
ment during the year ending the 31st day of March, 1955, In res-
31st day of March, 1955, In res- I

pect of ‘Civil Veterinary Servi- pect bf Purshass of * ¥ood:
L]

m" grauls’-"
DeManp No. 47.—MisceLLaNEoUS DE-
PARTMENTS  AND EXPENDITURE Demanp No. 124—OTHER CAPITAL
UNDER THE MINISTRY OF FOOD AND OurLay oF THE Ministry or Foobn
AGRICULTURE. AND AGRICULTURE.
“That a sum not exceeding
Rs. 72.54.000 be granted to the “That a sum not exceeding
President to complete the sum Rs. 43,40.47.000 be granited to the
necessary to defray the charges President to complete the sum
which will come in course of pay- necessary to defray the charges
ment during the year ending the which will come in course of pay-
31st da,v of March, 1955, in res- ment durin‘ the year endin‘ the
pect of ‘Miscellaneous Depar- 31st day of March, 1955, in .res-
ments and Expenditure under the pect of ‘Other Capital Outlay of
» Ministry of TFood and Agricul- the Ministry of Food and Agri-
ture'.” culture’.”
DeEmanp No. 122 —CaprTarn OUTLAY ON _
ForesTs. The House then adjourned till Two
“That a sum not exeeeding g;a:::, lc;g:k on Tuesday, the 30k

Rs. 38,48,000 be granted te the



